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LOK SABHA DEBATES

LOK SABHA

Wednesday, March 13, 1868/Phalguna
23, 1888 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mz. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

MR. SPEAKER : Shri Damani.

SHRI S. R. DAMANI: Question
No. 589,

SHRI BAL RAJ MADHOK : Ques-
tion No. 624 may also be taken up
with this.

MR. SPEAKER: Yes,

PTESIDENT JOHNSON'S FIVE  PoOINT
PoLICY REGARDING VIETNAM

*599. SHRI S. R. DAMANI :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government's attention
has been drawn to President Johnson's
Five Point Policy in regard to Vietnam
as enunciated in a television interview
on the 19th/20th December, 1987; and

(b) if so, Government’s reaction
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
The Government of India has seen
press reports regarding this.

(b) The Government of India wel-
come all steps likely to help in a
peaceful settlement of the Vietnam
problem. However, in the view of the
Government of India, an unconditional
stoppage of bombing is a necessary
first step towards shifting the problem
to the conference table.

Discussion wriTH THE ForercNy Minis-
TER OF SouTH VIEWNAM
*624. SHRI BAL RAJ MADHOK :
SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the Foreign Minister of

South Vietnam met the Prime Minister
on the 18th February, 1968; and

(b) if so, the nature of discussions
held and the outcome thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) The Foreign Minister of Republic
of Vietnam visited India recently in
connection with UNCTAD 1II and
during his stay calleq on the Prime
Minister to explain the present situa-
tion in South Vietnam,

(b) Hon'ble Members will appreciate
that discussions with visiting digni-
taries are always held in confidence
and it is not customary to disclose
them. This is all the more desirable
in view of the delicate situation in
Vietnam and of India's responsibilities
as Chairman of the International Con-
trol and Supervision Commission in
Vietnam.

SHRI S. R. DAMANI : May I know
the nature of the talks the hon. Prime
Minister had with Secretary-General
U Thant during his last visit in this
matter and whether any scheme was
chalked out to bring peace in Vietnam

and, if so, may I know the salient
features of it?
SHRI SURENDRA PAL SINGH:

During his recent visit to New Delhi,
Secretary-General U Thant did have
discussions with the Prime Minister
over a number of things and the
question of Vietnam was also discussed
and views were exchanged. He had
similar exchange of views at other
places also like Moscow, Paris and
London. After his return to New
York, he gave a statement in which
he made out very clearly that in his
view the first step should be the stop-
page of bombing of North Vietnam and
that alone can solve the problem
peacefully.
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SHRI S. R. DAMANI: In view of
the statement made by the US Secre-
tary of State, Mr, Dean Rusk, to stop
bombing unconditionally, do the Gov-
ernment think that the chances of
peace in Vietnam have improved and
what initiative is the Government
taking in this matter ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY. MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : Sir, the chances
of peace will improve when the bomb-
ing has stopped, not before,

SHRI BAL RAJ MADHOK : In view
of the faet that during the recent
fighting in Vietnam, the North Viet.
namese troops have come out openly
with Russian tanks and other Russian
armaments are also being used therc.
may I know whether it has changed
the complexion of the Vietnames:
war and has that in Anyway
affected the attitude of the Govern-
ment of India?

SHRIMATI INDIRA GANDHI: No.
Sir,

it vaete fag me o S EETT

A OftAT gam @1 AT 1954 H

7o O AR 39 F A Sieg §« A

aF F | w ey o F AR aE

gt afcfeafaat & ot avare ag awwAr

¢t fr fewee #2w T #71, o

T WTA JUCEA §, ¥T W B IO

£ o7 39 ®1 AT TgAT A=A

sitmat gfeomiet . maw g f=
I FA F T R AT AZT TS AN
7 7Far g, afww aw ot 74 T I
g fr 3y ardt g =fa

SHRI P, VENKATASUBBA!AH :
After the inhuman and barbaric bomb-
ardment of the fighting North Viet-
namese &nd also having sacrificed
many of the Americans on the North
Vietnamese soil, there seems to be an
impression in America also against
these barbaric cruelties perpetrated hy
America, and so, against the back-
ground of this aspect, and also the
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willingness of the North Vietnamese
to come to the conference table for
negotiations, may I know whether the
Government of India will persuade
this party, especially the United States
of America, to stop the bombing imme-
diately and solve this problem peace-
fully ? '

SHRIMATI INDIRA GANDHI: 1
agree with the hon. member. We are
making every effort in this direction.

SHRI SWELL : Yesterday's papers
carry the news that the U.S, Secre-
tary of State, Mr. Rusk, has stated
before the Senate Foreign Relations
Committee that the USA was willing
to stop the bombing of North Viet-
nam to get peace talks going. Today's
papers carry reports of the Yugoslav
news agency Tanjug that the North
Vietnamese Government is ready to
start negotiations with the USA on the
settlement of the Vietnam problem if
the USA unconditionally stopped
bombing and other war acts against
North Vietnam. In view of these two
statements I would like to know whe-
ther the Government had studied thesc
two statements in depth, whether they
had got in touch with the Governments
of USA and North Vietnam and, if they
have done so, whether they ar~ in a
position to enlighten this House as to
what stands in the way of these peace
talks going, when the two sides want
to do the same thing that is mutually
desired ?

SHRIMATI INDIRA GANDHI: We
have seen the report  which  has
uppeared in the press about Mr. Dean
Rusk’s remarks, but w¢ do not have
any authentic information. We have
been constantly in touch, but at this
moment, we have not picked up this
particular issuc. But as the hon.
member is fully aware, we have becn
vonveying to the Americans the view
that North Vietnam would come to the
conference table if the bombing were
stopped. We have been telling them
this for quite some time, but obviously
they have their difficulties,

SHRI SWELL: May I know whe-
ther this Government is in & position
to enlighten this House as to whai
stands in the way when both sides
scem to agree about it?
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SHRIMATI INDIRA GANDHI: I
think the crucial words are “seem to

agree”.

SHRI H. N. MUKERJEE: In view
of the repeated reports that Gen.
Westmoreland is asking for 200,000
more American troops to be sent,
which means escalation of this ubomi-
nal war on a scale which is almost
unimaginable, may I know if Govern-
ment is taking any very special steps
to see to it that no possibility of
American escalation of this barbarily
which is already being practised is
there ? Is Government trying to get
in touch with the South Vietnam
Liberation Front representatives who
function in different countries to see
to it as to how this matter of a nego-
tiated settlement can really and truly
take place ?

SHRIMATI INDIRA GANDHI: We
are not directly in touch at this
moment, but I agree with the hon.
member that if further troops were
sent, it would escalate this very tragic
war and aggravate the situation, We
have expressed ourselves very strongly
on this and we certainly continuce to
hold the same view,

SHRI BEDABRATA BARUA : In
view of the talks that U Thant had
with Hanoi diplomats in Paris and his
opinion that Hanoi would like io talk
and also in view of the various pres-
sures against the hard line, hot pur-
suit, etc., even within the United States,
may I know if the Government would
consider that taking the initiative for
a non-aligned conference is essential
at this stage, because it was reported
in the press that when the question
was put last time regarding India's
attitude towards a non-aligned con-
ference on the request from President
Tito, the Prime Minister's repiy was
given out in the press as India heing
cold to a non-aligned conferenc: at
present. Will she clarify the position?

SHRIMATI INDIRA GANDHI: 1
do not think I said we were cold to
such an idea. As far as I remember
what I said was that President Tito
was discussing with various countries
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before making more specific propo-

sals.

SHRI M. L. SONDHI: President
Johnson's advisers are classified as
hawks and doves. The Panchatantra
refers to owls and crows, since time
immemorial—those who sleep and
those who talk. May I know whe-
ther in the opinion of the Prime
Minister, on the basis of the study
of the situation, the essential fact in
the situation is the future of Cam-
bodia, because if there is escalution,
troops will enter Cambodia, which
remains at present a haven of peace
in this area? Therefore, my question
is : is India prepared to give a backing
to Cambodia’s territorial integrity
and further is India prepared to take
steps in consultation with like-minded
countries in the region like Cambodia.
with which we have Buddhist ties, to
convene together in order to bring
about a cessation of hostilities in this
area ?

SHRIMATI INDIRA GANDHI: We
have expressed ourselves very clearly
on the question of the territorial inte-
grity of Cambodia. Cambodia is not
entirely a haven of pecace at the
moment. It is true that not only
Cambodia but all the neighbouring
countries, more especially Cambodia,
are threatened by any escalation,
whether the escalation is with regard
to more troops or with regard to the
extension of the area of war. As
regards getting together with these
countries, we are in touch especially
with Cambodia, and should it be felt
necessary to have such a meeting we
will not be against it.

SHRI ANANTRAO PATIL: New
York Times has written an editorial
denouncing the escalation of war in
Vietnam and has advised that the
Johnson Administration should re-
consider its policy towards Vietnam.
May I know whether the Government
has gone through it, if so, what is the
Government's reaction to it?

SHRIMATI INDIRA GANDHI: I
have just seen the editorial. There is
no question of any reaction to it, Our
views on this whole matter are very
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well known. They have been men-
tioned here in statements given in
reply to questions. We also think this
is a very, if I may use a mild term,
unfortunate and tragic conflict and the
sooner it comes to an end the belter
for all concerned and for the rest of
the world.

SHRI LOBO PRABHU : 1 think, it
would be admitted that India’s influ.
ence in this matter will depend an her
complete impartiality. It will also be
admitted that there are at least three
parties in this dispute or in this war:
first, North Vietnam, second, South
Vietnam and, third, America. Thirdly.
it will be admitted or, probably, it
will be accepted that all these three
parties are rather sorry having got
into this mess. In these circumstances,
should not India demonstrate her
impartiality by first insisting that if
there is a cessation of bombinz there
may be also a cessation of interven-
tion by North Vietnam. In any case,
would it not be better if the Govern-
ment of India heard all the three
parties and found out what she should
do for each of them ?

SHRIMATI INDIRA GANDHI : The
hon, Member has left out a very im-
portant party. There is not only one
party in South Vietnam, there are two
parties there also and this fact is fully
realised by the United States. As far
as the cessation of bombing is con-
cerned, we have said very clearly that
it is our view that as soon as bombing
of North Vietnam stops other steps
will follow....

SHRI PILOO MODY : How will it
follow automatically ?

SHRIMATI INDIRA GANDHI : Well,
this is our impression. Our informa-
tion is that it will follow. Certainly.
other people have taken steps accord-
ing to their information and they have
turned out to be wrong every time.
Therefore, they can at least give a
trial to this suggestion. As far as
impartiality is concerned,  this
matter came up, I think, in last week’s
Question Hour or on some other
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occasion. We believe in being im-
partial on many things, but where it
is a question of injustice we cannot be
impartial. We are on the side of
justice and what we consider right,

st foa =z wr:  fagaaw A
wifer &Y, IEFT HHET T &9 &1, I8
WTCT ATEAT & | FWLET A A1 G-
wF £ I Ak 7 fow ag ¥ A
FIET &, FAAET F Fa W I aQ@
¥ ey T AR € 1 Ry o o -
Af s &< @ & 1 fafww deami
g Ewew fag o @ @
MR. SPEAKER :
the question.

«ff fog == W7 F@E 9 S
Azl AT §, faenfasi #
weaqrd § 997 ZE0 SR § 99 ¥ A
ATqET FIE ATATT g7 & AW aAfE
gam & A F Sy F orare fxar @ 7
afz @ g &1 FT A de AT
w1 zfafofer & #T 99 @waw
. (-

MR. SPEAKER : But what is
question ?

st fora sz ®r ;A 1€ OF =@l
¥ 7 wife 9T &, FTE T@THL FTA
Ty § W o T@ I AW
# f 3 Sore 3T wureT I ?
SHRIMATI INDIRA GANDHI : I do

not think we can interferc in the
internal affairs of any country.

st RENT waA : g A S
feam ST, e wEREA |

MR. SPEAKER: Next
Shri Patel.

At TEERTT MR : qg OF A
21 g g o F@ A
zi e ot gwm A fear om @
AT go T |

MR, SPEAKER: No, please.
will have to sit down,

Let him come to

the

question.

He
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oft TIaTeRTT wTRlt 3 T aE W
T Wt gt § | 9 aga T AW R
Wt dHT qUEC € | O W "
A

MR. SPEAKER : Order, order. He
will have to resume his seat. At this
rate we will not be able to cover
many questions. I am sorry.
INDIANS DEPORTED FROM KENYA

= OTHER AFRICAN COUNTRIES

*601. SHRIt KANWAR LAL GUPTA:

SHRI BAL RAJ MADHOK :

SHRI SHRI GOPAL SABOO:

SHRI NATHU RAM
AHIRWAR :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that many
Indians living in Kenya and in other
African countries have been deported
by Governments of Kenya and other
African countries;

(b) if so, the number of such Indians
and the reasons for their deportation;

(¢) whether Government have ex-
changed correspondence with the Gov-
ermnments of Kenya and other African
countries in this connection and if so,
the details thereof; and

(d) the facilities given by the Gov-
ernment of India for their rehabilita-
tion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) and (b). Altogether, eight persons
of Indian origin were deported from
Kenya in August 1966, on grounds of
security. Four of these were deportea
to India and of these, two proceeded
immediately to the UK. There have
been no further deportations from
Kenya. Some persons of Indian origin
in Tanzania and Malawi were last
yvear declared prohibited immigrants
and asked to leave the country.

Expulsion orders issued by the Tan-
zanian Government were stated to be
on grounds of illegal residence in the
country and the holding of irregular
work permits. We approached the
Tanzanian Government who agreed to
review the orders issued and to rkvoke
them in appropriate cases,

AND
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The expulsion orders issued by th
Malawi Government were on ground:
of security.

(¢) Our High Commissioners have
represented to the Governments con-
cerned that in all cases of proposed
deportation to India of persons of
Indian origin who are not citizens of
India, the following essential condi-
tions must be fulfilled :—

(i) that the persons concerned
should hold walid passports.
that they may not be deported
to India agaminst their wishes
and that they must show a
preference for being sent to
India.
that the Government of India
must be informed in advance
in all such cases and our prior
concurrence obtained to the
step proposed.

Indications are that our representa-
tions have been found acceptable and
that no deportation to India will be
ordered in future except on the terms
stipulated above.

(d) None of the deportees from
Kenya have sought Government's
assistance regarding their rehabilita-
tion in India. However, whefl any
person deported is permitted to come
to India for permanent settlement the
Government extends certain liberal
Customs and I.T.C., concessions, There
concessions include duty free ¢ntry of
personal belongings as well as stocks
in trade, etc. In addition, repatriates
are permitted to import personal
motor cars and, in some cases, where
these vehicles have been in the posses-
sion of repatriates for a period of one
year or more prior to their arrival,
entry is permitted free of duty.

ot Wavew e ;. ¥ & A

e #T gEe FWrEw o X ooff

et ifem & o &gl & Amfon

2 gy & o Amfew awt F Al &

e for & qm fafewr ameeR &

g7 fegert areaE & e ot A

¥ frwreaT W w1 far Al e AT

¥ g WP A frea st § weay

gt ¢, 37 X awEAE ® aww ol

(ii)

(iii)
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FU& 1 & e W g A1 s
i # ™ g ¥ feaa s ofaw
ifeos & € fom & g fafew qragie
g av feqs o E v A ¥ S
amfes € 59 feA S @t & =
EL I

# 7g Wit I g 6 go Fo MEEHE
N yvT whw famr 9 fFoaEg
& &Y e 92z I W fe w
AW F IT AT F Jo Fo TATHT
F1 ere frowwm w wTew s Y
fafewr qmoYe Zees & I F amaw
Wt gETE foar 41 3EE At 7 gy
7 wfafer <& & 7 3w gEEw T
IR AT A A g ¢

st grzow fag: @@ wdw &
AFT A AT I T T A § A
TR RETawAE

JEr 7% FfAar &1 @@= Aw
& a1 ufirm sfrem & & om0 & a
fafow aradE & | 9= a% o Fo H
gt a9 1 gy § SR AT A
ZAN qg WE7 £77 o7 b 9ug |Y st
Fr N fafae 3=gia it @ ag +w & ot
TH T T FAT FTE A T AT
s {7 Fw agmar @ fres
W G § I wE "ww dHer
& e ¢ W T IR aw
Mt v T &@E AT oA
A g ?

ot gowarw feg ;. I aoft 18
T8 w7 & g1 oAwar g fF e
¥ g9 /v 97 fawTT w1 A7 @ e
® F1 & 1 ey 3 Feft me S o
¥ g

ot viwetwr wem - Ag AF IR
F1q § I o ¥ faw @ v
ey § e gufy oz mare ot amiree
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AW X AR 7 R, AfeT ol o w wE-
T W T AeE ¢ e
sfefom & e i 72 9< whfiee
& 47 a5 77 @ ¢ fr @ g o
fom &= & 3 | 77 ox =<fm arfer
# aff s 1 arew Al 2
FHTE {TAA NS FATE | T qg AT
arear g f& g F ifemw anffem
¥ am & fegea & o & av F
S TG FEE AU E, T AREFT T
fafam 2wt 7 fram gt grd ftwes
F v # gfem fear & fF o 4
F1 afafgar g1 & s s =/ 5
Tz o & oo oo frar &)

ft goaw fag . wT aT
q A AW A A AEE ;T OE, T
=™ ot 78 fam o ey (ot Waee
o I femm Famasarg ) wifs
a7 w1 fedeww ¥ A ¥ & A
FAFT AR A A F FEEtdd
gl 2 1 37 fAu = ¥ A7 FE wal
T 2 f§ 7vFe & 99 AiFE
oo & AEw A 2 fF maew
T 2 |

AFHIT AZFG ST gH7T 84T 67
RO I

sft wweamm qew . "IET A fag-
ﬁﬁﬂmﬁﬁ#?m%ﬁﬁw
H AW & A F S Fod AT &, T
wHEA AW F pEIT ZTE FHERT A
qreTe ®1 gfaw fear & & 7w o
AT AW qT I FT FAT WL 9L 2
# 3w sfafwar @, = g8 W
oIt AT AR € ar A S W
fFft & ™ w=w
wET & 7

wanA A, wv afe welt, e
ot qwr  wRfmy-wrd Wit (wfiwet
g widY) : werer wEE, wwe
o9 N & W T ST WIS W T
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i & 1 o g whred & o @
wwit-faeme e Wt @, Ao S
Far & gg @ w=wi o0 A AN
ghm |

oft vaveTE e H F wIA A
sfafrr d X A qer ¥

wreat gfry nit . ¥z FTI TR
gam [ E, afeT ¥ 7 gEmE 2 8
T Ao T @ 6 77 W@ 5w 7t
% g o A | ™ T T
o #ifew & f& sy fafew fafeeesr
2, 9t fada arow s =mRY &, fam
FwRA ¥ @Y §, I FT v e
A ¥ T | gH IT F! AFAAT I JT
qasfmr s EE

st FNOR AAYE - AWET T FAA
&far 7 &1 71, afes gover o a=-
frar anfz 2 & ot @ga & W
T gud mEAwEfEIaa ¥ azAi
3 fafon Aoy oHEw FOH) # A
T fau Zfmwet 37 & aff z=rdy
fma adig ) A A d & azad
Ty o #, fagiy wreeg At nad
T & & 1 T gfegw anfdfom & A
# oY 39 3Wi 7 &z g1 90 &, Afew
AT I & ATq WEwTT far AT T 2
weEer & fou aenfrar s
%mafﬁﬁﬁwmﬁhﬂ%mm

oo #t st gfaar § 4, ™ Frw
T wEh-Arfeal #t @ ¥ fav awe
AT T¥T &, AfFT T T ¥ I
ﬁw%hwmwtt#ﬁm

e &7 @ ¢, 99 & A § R -
_TT Wt T & fore, 99w Ay fea

¥ forg woerowT v A @ 1 frge
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Zre " % uw foi¥e § gur? v i
FaRd FETAT Y
...... want to settle down in
India after taking the assets and
capital from here. Several such
cases have been turned away by the
Indian High Commission here on the
g_round that they have no instruc-
tions from New Delhi on such
matters.”
T AN W & A e, WY qgr
9T FIAT TAGE FTAT AR &, 9T ®
Wt #1¥ gfaur a8 faeet & 0 W
ifeamw zamt e FNE ¥ T oY
2, g€ wfaeac 37 ) w77 & e 9%
o gE A & | A ST g
g f& ;1 iz 3 g At 7 #0E fife
fraffr fT & ok = § w@Er
a g Ffawe # A g
&, afe ar, av wam

wirAt g ot - wY e
7 feger srew fafrer 7 v ot &
1% foA 72y wam  feam a1 fF @
M & AR § ®0T I oA WS
#, 37 w1 o gfewn & wredt & SEE
ag W g ar fF I AT A9
AT A, S AT Y qUE &
art ¥ agfega & w20 @l
aw sfar afx gwe @i & A0
fed¥e #17 &1 7AW 2, W A ¥W 0
q, FAfET o 9 A I9 ¥ ATG I7 ATHRAT
T, AT T A ET

st wecw wele ;. W aF AW §
fs 7@ go @ gré wfavar « 9@
Ty, & T ww e gETe o
s T g 7

sitmat gfrra ot @ 7
SHRI HEM BARUA : It is reported
that two shiploads of Kenyans of
Indian ancestry are coming to India

and it is also reported that this Gov-
ernment has decided to impose visa
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restrictions on the entry of those Ken-
yans of Indian ancestry to this country
whereas the UK, citizens are free to
enter this country whenever they like.
In that context, may I know whether
this decision on the part of this Gov-
ernment to impose visa restrictions on
Kenyans of Indian ancestry does not
erode the Government's moral stand
to criticise the British Government for
adopting the Immigration Act?

SHRIMATI INDIRA CANDHI: No,
Sir, The hon. Member is slightly mis-
informed, if I may say so. The restric-
tion is not on people of any particular
origin; the restriction is on all holders
of British Passports who come from
Kenya, regardless of their colour or
race.

SHRI HEM BARUA : My question
was very specific. They might hold
British Passports, but the fact remains
that those Kenyans are of Indian
ancestry and they want to come to
this country, but wvisa restrictions arc
imposed on their entry. They are
Kenyans of Indian ancestry. They
might hold British Passports; that does
not matter. When we impose visa
restrictions like that, that corrodes
and erodes our moral standard.

MR. SPEAKER: She has categori-
cally said, British Passport holders.

SHRI HEM BARUA: They might
hold British Passports, but they are of
Indian ancestry.

SHRIMATI INDIRA GANDHI: But
they are British nationals.

MR. SPEAKER: Restrictions are
there. She has said it. Shrimati Jaya-
ben Shah.

et Imaa wry : F feqEw

F wEdl TAE 97 AT AR E
arew fafreex & qamn @ s o feo-
T T Y w1 few X e @
T fedewa gu & | o ama Ak @
ot /i fediE 1 &, 3 farelt e ey
o awg ¥ feoR fedt sy &, afew
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fom  ®Y Sfmr &Y g I W A
T TEm A 8, A I W e
T amzee e fe e
@i #t ag frwrer Wt g, TR
7 fafewr qEeR gL & A TR
ifeqm fafearwr, 57 #1 3@ Frew
Zd 2 1 o feafa ag & f o &
feuie e o &, ¥ srow wTw wy W
AT AE AR F | TEHZ F W @Al
wfe 7 & f ag 3= &1 Ofafede
F7 A% | ¥ qg qAar Azt g fE S
AT AEA &, ¥ T I9 & faq
faawit & $& fedwiom &7 aredr & @
CEAM]

staet gfea widh : gArd @
wemsfa 37 At F A g 3T A
AT AT HE A H ASE W &
feafesr & aga fem mm &, Afew
fedt ot = & fraav F9 g a9
T 7g A T & fr T # fga w2
@ 9 97 U F fgg #F gfesqr &
A1 ATq & I WWT AT qEEaT 3 &
Ffersiror & famme farar smar &0

ot o @ wT ogI AT T
AT 9 a1 1 AT AT ¢ R o
T ¥ AR A G AT #r A
4 gfesior zme gamEmEi & @ra
8T & A FT AT AATCTTE | AAAHT
F TACAEE WA, AT T,
FT o ard # gresry feodft #
St AT & TE Y, I W @ A
AT ATRAT§ ¢

“For instance, any one reading
Times” editorial is likely to go away
with the idea that, while these UK
citizens with Indian ancestry from
Kenya would now need Indian visa
to enter India, the other UK.
citizens would continue to enter
India freely as in the past.”
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qg T AT § 9 arhE ¥ Fw W
qoqres A7 feopoly § 1 AT F ww
walt & ag g wgar § e g A
TH qIE ¥ ATAT IT g ZATATEI BT
am 7 ¥ fafowr i sifalt o
AR gAEEl w1 2 @ & R owra &
gfe®r &% 717 97 a@t & Jw
& g GgEET 9 arfE s
F ot formr & &4 for 7 a1d ?

st gfra nigh : zat gETEEl
F1 @9 ® qga ATF sANE 4 T F
afem o1 O TEETE £ a7 BHET g
AT AT AT & FIL G T |

ot fw I ETA @A

siymat gfT it @ @ AT
At wET FGT |

SHRI SRADHAKAR SUPAKAR:
In view of our good relationship with
Kenya. have Government ever thought
of exercising their influence with the
Gouvernment of Kenya so as to modify
the immigration law and rules to the
extent of not ejecting those persons
who are not citizens of Kenya in large
numbers ? What steps are Govern-
ment taking to prevent the mass avic-
tion of those persons in Kenya who
are being ejected on account of their
not being citizens of Kenya ?

SHRI SURENDRA PAL SINGH:
This is a very recent happening. Our
High Commissioner has taken up this
matter with the Kenyan authoritics
with a view to removing certain
difficulties in the way of the people

- who are forced to leave Kenyu under
these circumstances. As the House
is already aware, the Prime Minister
made an announcement the other dayv
that. The Minister of State, Shri B.
R. Bhagat has already gone to Kenya
and he will have an opportunity of
discussing this matter with the Kenyan
authorities,

SHRI S. K. TAPURIAH : The hon.
Prime Minister twice mentioned just
now about relaxation regarding the
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personal luggage and things like that,
and she also spoke of larger national
interest. The fact is that people who
want to come in here for business and
industry are being harassed to a large
extent. If Government relax  their
investment policy and invite them to
invest here, about Rs. 400 to 500 crores
which is lying in foreign exchange in
London and Switzerland can be
attracted. In this context, may I know
from the Prime Minister the policy of
this Government about giving relaxa-
tions to Indians in South Africa and
making them come to this country for
business and for investing their
money ?

SHRIMATI INDIRA GANDHI: We
welcome the investment of their
money, and the Deputy Prime Minister
is looking into the matter,

SHRIMATI SUSHILA ROHATGI: In
view of the fact that these persons are
holders of British citizenship and they
are also of Indian origin, may I know
what steps the Government of India
are taking to press their claims on the
British Government and to see that the
number for entry into the UK. is

increased from 1500 to something
more ?
SHRI SURENDRA PAL SINGH:

This question has already been replied
to a number of times in this House.
We are doing everything possible to
persuade the British Government to
allow more of these people to enter
the UK. We have also told them in
very categorical terms that it is entire-
lv their responsibility to make it
possible for them to enter the UK,

SOME HON. MEMBERS : rose—.

MR. SPEAKER : I think we can get
better results after the hon. Minister
of State comes back from Kenya, Now,
we may go to the next question.

SHRI NARENDRA SINGH
MAHIDA : I had got up five times to
ask a supplementary question but I
have not been called,

MR. SPEAKER : I know. But that
does not matter. There were other
Members also behind him who had
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been getting up. He could see only
those who were getting up in the front
Benches, but he could not have seen
behind himself. Shri Amrit Nahata
and others had also been getting up a
number of times,

SHRI D, C. SHARMA : Shri Naren-
dra Singh Mahida is sitting in front
of me, and he is blocking me out
completely.

MR. SPEAKER: I did not sce Shri
D. C. Sharma; perhaps Shri Narendra
Singh Mahida’s turban must  have
blocked the hon, Member.

Yesterday I said that I wanted to
finish at least six question. If hon.
Members want that we should cover a
few more questions, ihen it iz =zll
right. Otherwise, I am personally not
interested and I could go on with one
question for the whole of the Question
Hour. What does it matter for me ?
Yesterday, I said that I wanted to
finish a few more questions.

Now, let us go to the next gquestion.

GoopwiILL DELEGATIONS TO FOREIGN

COUNTRIES

*g02, SHRI S, C. SAMANTA : Will
the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) whether any assessment has
been made to the effect that there is
now better understanding of Indian
pont of view on matters of inter-
national importance, particulariy the
problem of Kashmir and other borders
.of India;

(b) whether the practice of sending
-delegations to foreign countries for
creating good-will in favour of India,
started by the late Prime Minister,
‘Shri Lal Bahadur Shastri, during and
after the Indo-Pak, war, is still con-
tinuing; and

(c) if so, whether a stalement giving
the details of the work done by dele-
gations who visited various countries
will be laid on the Table ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
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The assessment of the impact of our
policies is a continuing process. It is
Government's belief that there is now
a clearer and better understanding of
our point of view on a variety of
questions of international importance.
Our point of view on Kashmir and our
differences with China are well under-
stood.

(b) and (c). Ever since our country
became independent, we have  been
sending delegations to foreign lands to
promote better understanding of our
policies and our problems n the poli-
tical and cultural fields. That practice
continues. A statement of the delega-
tions sent abroad during 1966-67 and
1967-68 is laid on the Table of the
House. [Placed in Library. See No.
LT-443/68.)

SHRI S. C. SAMANTA : From the
statement I find that two parliamentary
delegations under wyour leadership
went to Nepal and Australia. In this
connection, I would like Lo know whe-
ther the expenditure that was mcurred
has been borne by the Lok Sabha
Secretariat or the External Affairs
Ministry.

MR. SPEAKER: About the Lok
Sabha delegations, I am told normally
questions are not asked. If that is the
convention—I do not know myself—I
hope it will be good you follow it
There are so many other delegations
going, you can ask about them,

SHRI H. N, MUKERJEE : On a point
of order. I quite appreciale what you
say and that is the convention as far as
I know, but in that case, how does that
particular item appear in the list
supplied by the Ministry of External
Affairs which seems to take the credit
for something which is done by Lok
Sabha under your direction ? It should
not be done.

MR. SPEAKER: I entirely agree
with the remarks of Mr. Mukerjee
that it should not be included, because
if it is included, naturally they ask
questions. It is a part of the whole
House, it is not composed of one party.
Therefore, we shall continue the con-
ventian.
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SHRI S. C. SAMANTA: I would
like to know whether invitations were
received from those countries, and in
response to that we visited those
countries,

SHRI SURENDRA PAL SINGH: A
number of invitations do come from
foreign countries, and sometimes dele-
gations are sent in responsc to them.

SHRI S. C. SAMANTA : 1 wouldq like
to know whether any parliamentary
delegation is proposed to be sent
during 1968-69.

SHRI SURENDRA
There is no such proposal
consideration at the moment.

SHRI D. C, SHARMA : 1t is verv
difficult to distinguish between a
parliamentary delegation and a dele-
gation sponsored by the External
Affairs Ministry. Therefore, I want to
ask one question. We sent some dele-
gations to Kenya, and the result has
been that people of Indian origin in
Kenya are being turned out. We sent
a delegation to Uganda, and we read
in the papers that people of Indian
origin in Uganda are also being turned
out. May I know to what other
countries we are going to send our
delegations where Indians live, so that
they are very quickly turned out of
those countries and become our own
responsibility ?

SHRI P. VENKATASUBBAIAH : We
know there is Shri I. K. Gujral as
Minister. May I know whether he is
there also as Member of Parliament ?

SHRI D. C. SHARMA : My question
has not been answered.

MR. SPEAKER: They
answer,

SHRI S. KANDAPPAN : Unfortu-
nately, even in some of our neighbour-
ing countries, even friendly countries,
there is a sort of vilification campaign
arainst some of the recognised parties
that are functioning in India. I would
like to bring to notice the concrete
instance that in Ceylon for quite some
time there is vicious campaign against
the DMK party. Since our High
Commission there seems to think that
they represent only the Congress Party

PAL SINGH:
under

have, no
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there, may 1 know whether at least
while sending goodwill missions they
would constitute them in such a way
that they uphold the honour of this
country and of the parties in  this
country ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): This delegation
which was referred to earlier was not
a Government delegation. Some
Members of Parliament went on their
own.

MR. SPEAKER : They did not go
even on behalf of Parliament. Some
individuals went of their own accord.

SHRIMATI INDIRA GANDHI: But
usually when we send some delega-
tions, we try to send people....
....{Interruption) our High Commis-
sions certainly try to...

(An hon. Member: .... be partial to
the Congress).... certainly not.

SHRI S. KANDAPPAN : There is
not a single instance where they try
to uphold the dignity of the other
parties.

SHRIMATI INDIRA GANDHI: The
High Commissioner puts forward the
Government's point of view, not any
party point of view,

SHRI E. K. NAYANAR : The Minis-
ter replied that they were sending
good-will missions abroad for better
understanding. It was published In a
London paper that last year from
June onwards about thirty Ministers
from India visited London. Omne
minister tried to get an interview with
Mr. Wilson but could not get it and so
he returned to London a second time;
he had hoped that the interview denied
to him on the first w.occasion would
probably be granted on the second
occasion. The interview was denied to
him on the first occasion saying that
Mr. Wilson had work to do; but our
minister had no work and could go on
waiting. Then, some Cabinet minister
met a junior minister in London, An-
other Cabinet Minister was' in London
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for ten days to examine the reorganised
set.up of nationalised industry and
that industry was run by the public
sector of our Government during the
last fifteen years,

MR. SPEAKER: Are you going to
give the whoele history of the thirty
ministers ? The whole gquestion hour
would be over if you did that.

SHRI E. K. NAYANAR : Only three.
Another Minister was there to study
the British police system and two
other ministers improved India's image
to attract British tourists. The BBC
TV recorded an interview with an
Indian Minister but it was not shown.
From these reports published in Lon-
don we are aware that certain Indian
Ministers the Government enquire
into this and submit a report about
this kind of action of our Ministers?

SHRIMATI INDIRA GANDHI :
Ministers do not go just tv improve
the image of the country. They go
for specific work and sometimes they
go for some work in some other coun-
try but visit London as it is a central
place; when they stop there, they
might find it useful to exchange views
with their counter parts or meet other
people,

SHRI NARENDRA SINGH MAHI-
DA : I had led a delegation of Members
of Parliament, a non-official delegation
and that was the first non-official
delegation of Members of Parliament
visiting Kenya, Uganda, Tanzania and
Ethiopia. We were so much loved
there, and I want to bring it to the
notice of the Government......

MR. SPEAKER : This is an occasion
only to put a question.

SHRI NARENDRA SINGH MAHI-
DA: I have noticed that such non-
official delegation of Members of
Parliament gemerated a lot of good-
will. May, I, therefore, ask the
Prime Minister whether they will
encourage such non-official delegations
of Members of Parliament to go to
foreign countries to develop happier
relations with those countries? ......
(Interruptions.)

MARCH 13, 1968

Oral Answers

342

SHRIMATI INDIRA GANDHI ; This
was not sent by Government,

st SeTwae W - F quT A
At & 77 s " F fr fadw S
A1 farczaves &5 o &, ¥ F 9@
FT ATII0E FAT §, 77 7 o7 F1, ITHT
ARG ®Y AT FAET qiwETHET o -
e e s @
s far amar & 7

Fae—t foeeaveT @@t @ 69
ST &, 39 ¥ ==t 7 4 foreewezw ¥
FT AHSAT TST *1, AT 37 F TFa=T
T o faiy T A7 AwTY A ArAr
27 1967 ¥ 1 forczwues 4% T,
favras=, wfe=i & g7 A, T AT
A 'R A1 fEAAr fawei o
a5 FAr a2y ?

sftwat gfear mint @ gy &1 A=l
F OO & §RE AR T E | ST
wfaat & @ & A for gan e
ot ¢ & @ s@e gar | $® At
# g 97 39 AEAl # g g fF g
FHRHE FTE T § AT IP T/
FH AT E—F A AR AT R |

U WA q7W ;- @0 97 q0E
Zz & fad foideefesg Y X £ 7
siteet g @it : g 8w &,
wfea &t o gre-das o q@ F
FY FE LT 8, FT W & A0 off
aET AT §

=t e WY e AERY,
HY WA FT qEAT  WWT 98 91 fF @
faree wvew &F w2, ¥ F 9T AT
HI9EvE T &, IT F1 ofa & AT &
a7 ITHY AT 2T ATl & av sfwr
ST AR & foad W o g 7

smat ghao widl ;. wuT #r
T AR AR W
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st qewat wrE c 9gY W

e
sttt gfaey widt : JfF oo
UF W AT FTAR (g
st TeTaATT wE AT HwT AW
At gq ¥ g g an )

Sirar ghra widt w9 T A
&, @ 39 F @S w1 A fFA qE |
I T, qg #9 FE GFAT § | WA
e T Ece

st TR "Gl : £S JA qT gAT
grr ?

sivaat gy miet : fraar @+ gam,
L i Gicll
MR. SPEAKER : She says it is only
one year: within one year what has

been spent and all that. Abou.t_ the
earlier things, she is not in a posilion
to say. That is what I thought she
said.

Y TRTOA WY SE HERd,
WTAg & AYAT a1 AWET A} 94T |
1967 % ¥y ¥ &9 Faw &9 ¥ faq
q8T 97 | X7 F9LT [ 9 41 %
# Sy fre wvew w99 W €, T a4
AYEo® w7 2, (g T O B E—
sgfeerra ara=di & HTETC 9T 47 SH
#t =T ®Y JwFT a1 AF 79T F gy
¥ g8 =<, fom amame 97 fire Avsar
1 fafT gar g 7

sat gfaa wikl ; AmgeE 41
T ¢ v 3o a@r A W aEEQ
ZRiT &, T w1 ey g g, few A
SqRT IRT E §waT &, qEY zaT
amar g1

St Qo ®lo WATETN™ : TTA Hall
ot w7 IET A A &, F o wEw
9T IW &TA AT GT | AT §EE
sfafafeat w1 fazw & dor amar &,

SH ¥ YA FT HTATT W | I
MmN AT 2 WM B! A
AT X AR A 7§ 0§, A9
17 qT¥1 & O% T W7 quAwAT A A
fe wfafafa s & aff Ao &
1 0% T HMH 93 B AA IA I-
2 A7 G T g, wWifE T A
qe-arfaw &7 & wmoey aqr wfe
Y eET FY £, WiAd I 6 o
mgm .....

wirwet gfret wist : o9 ¥ F
Tt g, ®1% G awdy e {3
RLUR S I Ll L
qer oW A T g ()

MR. SPEAKER: Order, order. I
will have to explain my position also,
because the hon, Prime Minister says
that the Speaker sends only one or
two Parliamentary delegations. When
other Parliament Members go to the
United Nations, this nation or that
nation, I am not at all concerned. Let
me make my position clear. I am not
in the picture at all, I do not give the
names, except reading them in the
newspapers.

SHRI N, K. SOMANI: One of the
customary features is to send an
appropriate delegation to attend the
funerals of the world's leading states-
men and heads of States. India has
been widely criticised for consistently
sending somebdoy other than the head
of the State or the Prime Minister to
the funeral of President Kennedy, ‘o
the funeral of Gen. Adenauer and
recently to the funeral of the Austra-
lian Prime Minister. May I know if
the Government of India is geoing to
evolve a code of procedure in this
respect and would ask the Prime
Minister to keep the bag ready all the
time to leave at short notice ?

it diaTow ¥wt ;o gET gt &
faeTiEs Fod ¥ aga T qOTa
WY wagw AW [R e wifa
s & fa fagwi & fe sww A
g1 § WA WEAT g W odEg &
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afess Jqmeit w1 ow fire sxw st
¥ qg T {F & fAT Rer S
f ag fagg amr § Ot TETEAE W7
WY I A5 ?

SHRIMATI INDIRA GANDEHI: This
is a suggestion for action.

;N wm wewm fag o o wEET

MR. SPEAKER: I do not think he
should supplement the Prime Minister's
answer.

oft T owTw : AET & owewl A

@Y wafae fawea &5 o 2, @ 73fF

o F1 A Ffgwy oEEI gE

HYHT FTEIHT F7AT £, THE AT A9

WX § TR [ET GEAT AR,

WH ITEH T (TR WA FT A AGT

T & aToEw TEE Avaeg 7O

qgfar 781 & a7 aga T WY1 I

# zad faegw v e o 21

SHRIMATI INDIRA GANDHI: I do
not think we should bring in class or
caste into such matters, people are sent
who can make the best contacts at
different levels in different countries.

oY 9% =F i § FAT qMEan §
f o #1% firse. wvew ar wfafafives
W ST & fagwii & &1 #47 6N 9
T w7 ouT TET 9 & f® owEE 0
it &1 S Wrg faAET avaed afsas
foror @ #1 or W fawow @1, 99
QUET-IAT & gEIEE £, FTH A%
TRE §oAEey T@A ad AW
ot ofsms 9T N FETEW F1 TR
¢ a% Tt AT §1 9w FoAfE
F FET ATET ATAT AT T TH ¢

et gh=or oidt @ AE
Eici
SHRI P, RAMAMURTI: Will the

Prime Minister consider the need for
creating a Minister for Funevals for

far
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attending the funerals?
tions),

MR. SPEAKER : Next question.
PAK. CONCENTRATION oN KurcH BORDER
+
*603. SHRI S. S, KOTHARI :
SHRI SHRI CHAND GOEL:
SHRI HIMATSINGKA :

Will the Minister of DEFENCE be
pleased to state:

(a) whether Pakistan has concen-
trated its troops on the Kutch border
to occupy forcibly the Indian claimed
territory of the Rann of Kutch: and

(b) if so, the steps taken by Gov-
ernment to meet the situation ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) and
(b). No unusual concentration ot
Pakistani forces across the Kutch
border has come to Government’s
notice.

All necessary precautionary mea-
sures have been, and continue to be
taken to safeguard the territorial
integrity of the country.

SHRI S. 5. KOTHARI : The land is
admittedly difficult and marsny, Will
the minister say whether logistically
it is easier for Pakistan to defend
her side of the border than it is for
us to defend our side ?

(Interrup-

SHRI SWARAN SINGH: It is
true that logistically our difficulties
are more, but we have to surmount
these difficulties,

SHRI S. 8. KOTHARI : Is that the
basic reason why we are surrender-
ing this territory ?

SHRI SWARAN SINGH : It is abso-
absolutely incorrect.

SHRI MANUBHAI PATEL: News
is pouring m that some ‘Pakisi_:an
boats are daily coming in carrying
some Pakistani citizens and about 360
persons have already come, May I
know what is the nature of these
citizens who are pouring in, whether
they are ex-military persons, smMug-
glers or persons coming with some
other purpose ?
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SHRI SWARAN SINGH: It is a
fact that on account of our tighten-
ing of patrolling in our territorial
waters, as many as 29 vessels with
443 persons on them were intercepted
by the naval petrol boats and also by
the Indian police. We have protested
to the Government of Pakistan. We
arc also interrogating these persons
who were caught in these vessels,

SHRI V., KRISHNAMOORTHI:
May I know from the hon. Minister
whether Pakistan has demanded from
the Government of India that troops
from the awarded territories should
be evacuated even before demarcat-
ing the exact boundary; if so, what
was the action taken by the Govern-
ment in this regard ?

SHRI SWARAN SINGH: That
does not arise out of this. This is a
very different subject altogether. The
implementation of Kutch Award is
the responsibility of the Ministcy of
External Affairs.

SHRI S. KANDAPPAN : There is
a specific report about the mobilisa-
tion of the Pakistani Army on the
Kutch border,

SHRI V. KRISHNAMOORTHI: A
news item has appeared today tkat
Pakistan has demanded from the
Government of India that according
to the Kutch Tribunal’s Award, from
the terrritory which is awarded,
which is about 3300 square miles, our
troops should be evacuated. Is it a
fact or not? If it is so, may I know
what action the Government has
taken T

SHRI SWARAN SINGH: I have
already said that the implementation
of the Kutch Award....

SHRI V. XRISHNAMOORTHI :
The implementation will take place
only after 1069,

SHRI SWARAN SINGH: I appeal
to my hon. friends to permit me to
say that there was a meeting of the
representatives of the two govern.

ments and it is expected that som
LI5LSS/68—2 pee )
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statement will be made on betalf of
the Government. About the specific
question, it has not come to my
knowledge at all that there was any
demand by Pakistan to the effect
which the hon. Member is asking.

SHRI V. .KRISHNAMOORTHI:
He does not read newspapers. It hu!
appeared in the Press. It is a ques-
tion of territory.

MR. SPEAKER: He has categori-
cally denied it,

SHRI VIKRAMCHAND MAHA-
JAN: Is it a fact that before any
attack like, say, the Chinese attack
or the Pakistani attack, our intelli-
gence service has failed to notice any
unusual concentration of troops on
our border ?

SHRI SWARAN SINGH : That is
not correct. It is not correct that we
have no information about the con-
centration of troops.

st gen wajvena gl oft 7
it 9T faa fF gae go AlTe qw

£, %9 st oFd & ot & AT e

i o S W & ¥®

gfaare ft oFF ¢ S ¥® FEEME

ot awE & 7 ofz gf, A ¥ sy few

SFTEE?

Fh T gy ¢ e amddm
AT & 350 whftw wfw ¥ wrew
# ot dwar o §, 3w vfe & war amed
g gz W § 7 afz off, Arewaw
a7

SHRI SWARAN SINGH : About the
first part I have not got information
of the contents of the inventory as
to what was caught and what was
recovered from each boat. About the
second part of the question, my
answer is ‘no’. We have not -emoved
our troops from any of the area.

ot gon wx woww ;AR qer
ar fr war AT wr ¥ AU oEET 4
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g afz 7€, @1 FTaw gEW w1 T4
g?

MR, SPEAKER: He has said ‘no".

SHRI SWARAN SINGH : Probably
the hon. Member did, not switch on
the interpretation,

MR. SPEAKER: There is no need
to hear the translation of the answer
‘no’.

SHRI K. NARAYANA RAO: May
I know whether we had our army
patrolling in and around Kanjarkot
and Chad Bet before the Xutch
Award; if so, whether as; a conse-
quence of the Kutch Award the
patrolling has been withdrawn? 1
think it is a matter which the Defence
Minister has to admit as falling
within his purview,

SHRI SWARAN SINGH: It is a
relevant question. It does no! arise
out of this. The patrolling is done
by the border police.

sff g7 WY FOuATT : §I ST
2 fr Tw T &1 s feay a0 @
T[T AEA I T4 g TAfAw qur o
w ¢ e fau @ fergeam #
AT 99 @ & W F AmEaT g
fr o=t ag w9 fa=awg |

st o wre wrelt - soR

I TAT WA F AT AT AT
g fr 3T anfy 7 w2 i oY rfirema
¥ afas @ & SR fromTT #T
foraT T TAAY QAT FX @ € fadw-
@ gw YT E 1 sad fauma
S &7 o oifeeE T 99 fadu-
qF ¥Y AW @ F, Tg TAT AVqH
g & A T ATT FYE AT FIH B
Hram@gE?

SHRI SWARAN SINGH: The new
step is that the vessels have been
secured by us and that some persons
are in our custody. This I think, is
a very positive step.
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SHORT NOTICE QUESTION
House CoLLAPSE IN MUNIRKA, Derur

+
8. SHRI M. L. SONDHI :
SHRI YASHPAL SINGH :
SHRI BAL RAJ MADHOK :

Will the Minister of HOME AFFA-
IRS be pleased to state:

(a) whether is is a fact that 15
persons were killed and many others
injured as a result of house collapse
in Munirka, Delhi;

(b) if so, the causes of the accident:

(¢) whether any inquiry has been
instituted; and

(d) the action taken in the matler?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) to (d). On 21st February, 1968 in
connection with cebebrations of a
marriage, there was some singing and
dancing in front of an oper, space of
the house of Shri Shibhan of village
Munirka. A large number of specia-
tors had gathered to see the singing
and dancing and owing to rush of
spectators, a large number of children
went to the roof of the house and
collected on the projecting ‘Chhajja’.
which was about 15 long and 24’ widec.
It collaposed resulting in the death of
15 children of ages ranging from four
to 15 years. Ten were boys and 5
were girls. Fortyfive injured persons,
out of which 40 were children, who
were rescued ‘mmediately, were
admitted to the Hospitals. Two adulls
later died, bringing the number of
dead to 17. All except scven persons
have since been discharged from the
Hospitals. A sum of Rs. 5,000 has been
distributed as relief in ing
amounts, A sum of Rs. 2,000 from
the Prime Minister's relief fund will
also be distributed.

A detailed enquiry into the accident
was ordered by the Deputy Comis-
sioner immediately and the results of
point enquiry by the S.D.O. and
S.D.P.O. show that the tragedy was
purely accidental.

SHRI M. L. SONDHI : I would like
to say by way of preface that this was
one of the most gruesome tragedies.
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A visit to this village would have
shown the hon. Minister that they feel
that light has gone out of their lives.
It is a sad village, it is adesolate vill-
age and their hopes are no longer with
them. May I know whether the hon
Minister is aware that in 1966 therc
was a tragedy in Delhi in which three
houses in Dharampura, Harinagar
Ashram and Paharganj collapsed and
at that time an inquiry was ordered.
It was stated at that time that this
inguiry would result in measures to
prevent such collapses in future. I
have got a copy of the report of the
inquiry with me. That again gives a
tragic account and nothing has been
done regarding this inquiry. So, what
faith or what hope can we have in the
offer of inquiry which is now being
made ? A further question is, before
coming to the conclusion that this was
an accident, did they take into account
another aspect? It is evident from
the earlier inquiries also that there are
complaints against officers who connive
with landlords, which is mentioned
here, and this is by a High Court
Judge. In the present case also, may
I ask the Minister on what basis he
says this was an accident or an act of
God ? Because, the dimensions of this
Chhajja are such that any expert would
have pointed out that this was unsafe
and dangerous and should be pulled
down. Then, regarding the people
who have suffered by this accident, 1
would like to know what steps are
being taken to provide them the neces.
sary facilities ? For instance, many of
them will require artificial limbs
because they are small children whose
both limbs have been damaged. This
is a very serious matter, Already, the
reports of previous inquiries were
treated with casualness. I want to
know from him what value was given
to this previous enquiry into the cases
of the collapse of three houses.

SHRI VIDYA CHARAN SHUKLA :
This house was built 15 years back in
this village before the Corporation
came into being. As far as this house
is concerned, I have already said that
it was a private house, there was no
structural defect in the balecony as
such and that because of overcrowding,
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it collapsed. The enquiry shows that
there was no structural defect and
there was mnothing which could be
attributed to any human failure. As
far as the relief is concerned, I have
already described what relief we have
given. The Prime Minister herself
visited the scene of tragedy and saw
the entire thing. We are sorry that
this kind of a thing has happened.

SHRI M. L. SONDHI: The earlier
Enquiry Report had suggested that the
law needs a change and that legal
safeguards should be there. It pointed
out that these officers connive....

MR. SPEAKER : Now you are asking
for information only,

SHRIM. L. SONDHI:1 want to
know what was done to this Report.
These three houses collapsed and
nothing happened. What guarantee is
there that anything will be done in the
present case ? There was a suggestion
that the law should be changed. Are
you going to change the law ?

SHRI VIDYA CHARAN SHUKLA :
This Report was submitted and laid on
the Table of the House. We have
already said that we have accepted the
recommendations of the Report. Now,
this Report is under consideration of
the Delhi Municipal Corporation. They
have not given their views in spite of
our reminders. I have written a
personal letter to the Mayor of Delhi
asking him to give his views so that
we can take action. Unfortunately,
we have not been provided with their
views on this Report so far.

As far as my earlier answer iy con-
cerned, I want to make a smull correc-
tion. It was not the Prime Minister
who visited the place but the Deputy
Minister attached to her who visited
the place,

| THOW WalF: IH A R
FREA RIS TR I aAT g
I B T AU AT HET e
a% o far e fe oy et §
g @ @t a Al fre Afer qfs
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qg TIAT JTA BT FAT AT 97 HIT I
&1 faege o & amq graw @ a1
wive 3 Wik & fie mar 1 g
e fedwr & s firg a1
& g wEa § fF ag o wa g <A
TiEl & I=T THW agd OF @ g
& I FaEwAZ Fo o Te FT
T 8, FTERYA & Tifag ¥ ag aww
g aY 99 a% I9 AET & TAATAS F
AT @ A faar AW aw &F ™
gH F ERE g AT wEATEET e
TR A T TH AT IS A A
fear smawr ? ww g¥EAr ¥ GEEAEw
fom At & quv frar @ o9 Afgwar
o gfcor & a7 I aga & wrTaR
g feamgs A &1 oF qoaA
€ TR, TAFT UF TET W AT
g 2 = e ® qF gm € o
AT & FfaFTd T dnr 3
a3 ¥ T F ATEA GA AT & |
A7 qAT ATTHT AAT G HH Z FFAT 2
37 Iaq g7 Fgr ovan ¢ o ag Ao
¥ gz T A q1 a7 Fgi a% sfaA
27 3" et @1 faww fd oF asar
qT oAgr g AT gET & Fwy
WA A 9% zu §, AR WOAT
g1 ¥ A wwar Q1 T® WwWen F
FE IE W ATAA T B &
FIT A | ANET @A 7 OGY A9
F fu & s & I anfe
1 s fggma & awei & @=
& a9 dg@T w9F FC AW A oA
M AE I AL I
R AAT T A ®1 qEaT F 7 o ?

ot fegrewn mw : 3z Aw 2
fF AT IH B FT AGE FART AT
7% AT BT A A SATAT WIT IS qhelT
a1 e §fe a7 =T T FW omwT O
g faar a9 2@ " aFar

MARCH 13, 1968

Oral Answers Ise

4T 39 ¥ % I8 9T SURT F9T o |
a7 gafae ag g fire mar AT gaza
2 T | SR IO Afeaal & a7
¥® a9 qaTE § gW ITH AT @
T I ggEar I A IE@ g
Al gW T ASTFAT I |

»l I STOETT WA T AT FY
A1 AT HEAW gT & IAH FIHCA
frgrea & ¥ form a1 &1 e fean
$? auafar e s A ag @ f
T THFTT Y TIEAT § & A2 FY o1
AZEAT & AE AT AT IAE fAAE
F1 suaeqr g1 Tfgn IWEF gy
T qeFe ¥ v faewy frar & G f
oY 21 9T OgA GHYT Y OF TIAT F
Taf g€ ft formd fr gwry o awr
afqq=g & OF FAITO FT WA
7197 qf @ IO Ao 21 W4T 97 HT
IF QUL | JEAES AS-72A T F4-
A A wT q=94 ygl fawvmar @
#fF oft 7% 3w faag & fE foim
& g & A wE Fraady A 1
%1 30 of@m & a= gu weedl &t
¥ WAE 9T 7 AW anfr g%
ST AL ¥ AT HEHI g 7

st ferarereer yae ;o ol fieel
e & fredt afae & & Fam
A e A ol & aw I
wgEaT A 9T @, TRy I g¥eAr
& i 7 e g€ 1

ot eTTET W) ;g F
at G Ay g o ?

sit ferermaroor ey gHTT & e
AR | WA TS a9 AR R G,
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3t fr wga & gas &, a TR for
Foraft sgraar %t sravgwar 4 3
&g | wET A GG F A FT FA
2, &% qga & w71 i Y ol
fo foeeft 7 fm & faamandi=
g, dR &7 & 3y g faw w9,
A IEF  FAT FTETE FGT | FH A
i A s fra 9% 8

MR. SPEAKER : Now we are going
into different accidents. The question
is about the accident that occurred in
Munirka village, but we are going into
the past accidents and all that. (Inter-
ruptions).

Mr. D, C. Sharma,

SHRI D. C. SHARMA (Gurdaspur) :
The hon. Minister has said that singing
and dancing was going on there.
Naturally there would have been over-
crowding there. Mayv I %Xnow from
the hon. Minister how far is the
Police Station from this viliage. I am
sure, some Policeman must have bcen
there witnessing the singing and
dancing. Why did not the policeman,
whether in plain clothes or in uniform,
anticipate this danger and take steps
to avert the danger to the lives of
the people there?

SHRI VIDYA CHARAN SHUKI.A :
From the scene of occurrence, the
Police Station was five miles away.
The Police reached in about 45 minutes
time, the fire brigade people took about
half an hour to reach that place, and
then they started the rescue operations.

SHRI HA N. MUKERJEE: When
children die in this manner, it is most
tragic, as has been said here. May I
know if Government has made any
arrangement for supplying artificial
limbs in those cases to which Mr,
Sondhi referred, where artificial limbs
would be required? This being in
Delhi where they will be more ecasily
available, these should be made avail-
able to those penple.
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SHRI VIDYA CHARAN SHUKLA :
If there is any requirement like that,
we will definitely look into that.

ot wwewTe o ;R g
3 771 fir e fafarees ow & wqar fean
ar @ & W waw afafom o 3o
wgraar € a1 o & 1 sl @ qar
grar & i agt g oY faar o , dfes
fear o =& amar @ 1 & et AgET
& qor wgen g f& oAy ag wgr
2AE EATRATATHY § | FER A« wigeAT
=t # A ol ot q war At 7 oft
Y7 IT-FeT Heft & oft g7 a1 fif g
T | fe andt &% ag #W FIEAATES
A g & 1w wAT wEEy SEwt
Ay FIEATATET FOAT ¢

it faerace nww : # At FEwar
g fr memaar & & of gvft, Afew &
Tar s fF ae: aw dar 9w
T TFAT & a1 ALY | WET A% F wwwar
g sraen oz grm, Afew & qar sm-
FT |

Sl ¥ATATH T : FHA WA AT
¢ fr o wrf 356 2t @ A W
¥z at @ ¢ e wgmmar e, wfew
sE5f AP an wEvgar ad g
# = fad TawT ®rE SraEr A g
wh sraen 2 TR aedt A o

o fegretr wew : &7 a9
a¥Teq § %77 471 fF 5,000 %o ¥z &g
@ | gz WY KT &g a1 fE A 2,000
%o T HAY Feos ww & 5@ o 9
ag are AET | qF 2,000 Fo fxE
& o At ag & @ Am, A
5,000 %o @z g M #1

SHRI HEM BARUA : Since houses
do collapse in Delhi whenever there is
a little rain or a little earth tremor,
may I know why is it that Govern-
ment have not taken steps to examine
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the old and antiquated houses to find
out if they are unfit for human habita-
tion or if they have any structural

defect so as to avoid accidents or
incidents of this {ype in fulure?

MR. SPEAKER : Mr. Rabi Ray.

SHRI HEM BARUA : He has
replied to my question.

not

MR, SPEAKER : The Short Noticc
Question is about Munirka village....

SHRI HEM BARUA : I know, Sir.

MR. SPEAKER : If he is answering.
1 have no objection. The point is that
the hon. Member's question was about
Delhi whereas the Short Notice @Ques-
tion is about Murnirka wvillagc.

SHRI HEM BARUA : There has not
only been this incident in the wvillage

but there have been many similar
incidents in this city.

MR, SPEAKER : I know thai, 1
know that in Bombay, Delki and

Calcutta such things do happen.

SHRI HEM BARUA : I do not know
why the houses in Delhi start quiver-
ing whenever there is a little rain or
a little earth tremor., That shows that
the houses are defective,

SHRI VIDYA CHARAN SHUKLA :
There is a regular procedure that the
Delhi Municipal Corporation follows
for inspecting the houses and declsr-
ing them as unsafe for human habita-
tion, and then stzps arc taken to
demolish them  whenever that is
considered necessary. To examine this
question as a whole and to provide for
safeguards in future, a commission
was appointed. The Commission zub-
mitted its report which we have for-
warded to the Delhi Municipal Cor-
poration for their comments. T have
already said that the comments have
not yet been received. As soon as
the comments are received......
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SHRI M. L. SONDHI: Why is he
taking shelter behind forwarding the
report to the Delhi Municipal Corpo-
ration? The whole purpose would
then be loet.

MR. SPEAKER : I thought that the
hon. Member's question was outside
the purview of the main question, but
the hon. Minister was answering it, If
he wants to answer in respect of the
Delhi houses also.....

SHRI HEM BARUA : If there Is an
earth termor, the Delhi houses start
quivering. Even the house of Shrimati
Vijaya Lakshmi Pandit started leaking
and people did not pay auy attention
to it in spite of her requests,

MR. SPEAKER : If the hon. Minister
is going to answer about Delhi houses,

SHRI VIDYA CHARAN SHUKLA :
I said in a general way that these
houses were inspecled periodically by
the Delhi Municipal Corporation, and

this inquiry commission which was
appointed for the Delhi houses....
MR, SPEAKER: He did not ask

about the inquiry commission. . ... .

SHRI VIDYA CHARAN SHUKLA :
1 was saying that it was connected
with that.

ot ofr T ;. W Y 5@ A
FoeAT gt § a3 F1€ sufwa faaaedt
HHT HIT AT ¥ FAC IS FT AT
w1 f ae fomr & e w5 faedt
fadt &, afew wama &Y sm@r  F
FAAT AR g fF o Ay faelt A
fm & U & AT ATV WA T
T FTAFT T 7 T FH W TE AT
T € 9 fowR 17 a9 WX AW,
Aq w7 4t AEwRw 1 wqrar feAa=edy
T8 ¥y wifgr 7w #faww & s
FEHT FH TE N wMiEq ?
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SHRI VIDYA CHARAN SHUKLA :
We are doing that.

SHRI S, M. BANERJEE : One of the
terms of reference of the particular
inquiry commission was to suggest
saféguards against similar collapse in
future. I would like to know whether
the hon, Minister is aware that gene-
rally the landlords never repair the
houses and in collusion with Govern-
ment officials or the municipal autho-
rities they want to compel the tenants
to leave the houses so that they may
rent the houses out on a higher rate,
I would like to know what positive
steps have been taken against this
collusion and to safeguard the lives of
those who stay in such houses.

SHRI VIDYA CHARAN SHUKLA :
I have already replied to this question
and said that the commission's report
will be implemented after we receive
the comments of the Delhi Municipal
Corporation.

sl g9 wT FHA™ : IT
TH SFTT T 9EAE AR & A7 e
T FIE Ot e w400 f5 g
I F o AR TART qurawr famv
qM AT ARE wgers arw ¢ fawet
THEAT ®1 A oA oMW 7 Afaw
a T IR T T fAew
afz qre fom @ @y § oam
78t AT &t wr s wvf fava sqaear
FTRaTE ?

it fererrarTw o« 7 I HEEAAT
T frmn & mwafeud @, zafad o
AT { IR T AAAT ATAEE £, HT
7 Gz fF s o7 wmw § T
WA 77 a1 5T & oo
femmar & ff 575 9=t o 9 nfew
79 TW AT F sqrEr ¥ A FT F e

ArrErf FT AR & 1

SHRI M., L. SONDHI : Who arf.; the
guilty officials? They should be
punished,
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WRITTEN ANSWERS TO QUES-
TIONS

INDIAN IMMIGRANTS ENTERING BRITAIN

*600. SHRI BABURAO PATEL:
Will the Minister of EXTERNAL

AFFAIRS be pleased to state:

(a) whether it is a fact that many
Indian immigrants are entering Bri-
tain illegally by paying 600 pounds
per head to smugglers for this purpose;

(b) if so, the steps taken by our
High Commission to stop this flourish-
ing racket; and

(¢) how many Indians who entered
Britain illegally have been caught so
far and how many have been repatriat-
ed?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
According to the information available
with the Government, there are no
specific instances cited of alleged
illegal entry of Indian immigrants in
the manner suggested by the Hon.
Member,

(b) Does not arise.

(¢) According to our information
only one such case has arisen so far.

faggam & g7 F =t Q
31T anaw gg W
*604. «t Tway fag mar :
St ATCe ey wab
sy W ey ¢
=1 Tro *xo firamdl :
& "o Wlo &AW :
Fa1 &dfwre- v WY oy I A
EUE Tl
(%) smreiei frdaor s &
#X e feat § Y fagaamw & q@
F oq 9% AT AT G § 94T WA
mE
(&) wav 393 A1 AT IqAq I
qrae 31 A § fad e i A
¥ sufierat & afcarsf s wraw safer-
giw @ g 2 fer g ; AR
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(n) wiasg & agr X W
Al o g ¥ fag wrw FET
T T FTAATE FY AT @R 7

fnr-vrt warew F IoAA (s
gx am fvw)) : (%) o= =fw

AT TET 4T | & 9T 21 T g
afer o I

(@) sfaer=me dver == & af@e
#1, fY qoq AT 1967 7 gANE
7 & 7 ft, 35000 G0 frw ww ¥
WY fF FAAFT FTHTL T [T F &9
R gH W 4 | TE® sAfafaa SR
&Y |7 AT & seentg WY IR
af@r #t §& www ¥ s

(w) e & s F1 FAE
& i & i e s sfaardr g
ZEl WY, WET ¥ §, AW A9GAT  IEE
WTE-T1 FEi fghraa FIA FT ATEATHA
a & ar ¥ Fg g A & T 97

DErENCE OF ANDAMAN ISLANDS
*¢05. SHRI D. N. PATODIA :
SHRI YASHPAL SINGH:

Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that during
the Prime Minister's recent visit to
Andamans, the local population had
represented to her that 260 Islands
strategically situated in the Bay of
Bengal were not being protected ade-
quately; and

(b) if so, whether adequate steps
have been taken in this matter ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) No,
Sir.

(b) Appropriate steps have been
taken for the security of the Andaman
& Nicobar Islands. These steps are
being reviewed from time to time by
the Government.
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wfrarq dfre sfree
*606. it 3fto Wo camit :
=t anaTe fay -

FAT TAT HAT I TATT FT FIT FET

fF:
(%) wfawar & a3 gu =07 &
M ot oifeeaw & freaT "at &1
@I gC T FEE 1 fawm qwm F
TVl e qaAwi qaT qafaal &1 afvara
&7y dfas afaor 3 w12 ; %
(=) afz =8, @t =7% 7 Froo7

g7
sfacar ®ai (st v fag)
(%) 7@
(&) wqamTen Saar 1 dfaw
sfweror srqar gfaardd &1 =W

ufereror 37 & forg qga ¥ € 5% feew
T AEATC 9T § 1 AR WA
¢

(l) mﬁ%ﬁq@»iﬁo #to

(2) wrafos &am)

(3) 7T waTeg % sdfasi & fan
g gfwerer  gieT;
114

(4) gm o=

ferefY s feafa & war o smam-
Farsl & (9§ g0 @t g SmarT
o & | W F AF g F AfuHI
T FATH 7 ST AW & FHTOT,
afrard &faes sfimeror £ foeft o g
%1, wfoege & fau wr et o
A-ATHI a9T &9 S awe
%t wfeATEdl FT GHAT FEAT FOA;
™ A § A aig & fs ot felt
AT #Y e | ATaesar § W |
tw oftfeafadt # =g afgwar
ag grit fr e F9 T @ g
wifirer saTT 9T AT 99T AT
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Kasumm Issue AT Uncrap-II

*607. SHRI CHENGALRAYA
NAIDU :

SHRI BHOGENDRA JHA :
SHRI HIMATSINGKA :

SHRIMATI SAVITRI
SHYAM :
Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether it is a fact that the
Pakistani delegation who attended the
UNCTAD in New Delhi had linked
Kashmir issue with the trade ties
between the two countries; and

(b) if so, what was India’s reaction

to their remarks ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
The Government have seen some
reports in the Pakistan Press that the
Pakistan Minister of Commerce who
is leading his country's delegation lo
the Second UNCTAD Conference stated
on his return from India that he had
told the Indian leaders that he would
be ready to discuss the question of
resumption of trade, if all other
matters—including what he called the
Kashmir dispute—were properly
settled.

(b) The Government of India hope
that Pakistan will realize the import-
ance of solving problems between the
two countries on the basis of the
Tashkent Declaration without laying
pre-conditions for discussion of such
problems,

SEcoND DEFENCE PLAN

*608. SHRI DHIRESWAR KALITA :
Will the Minister of DEFENCE be
pleased to state:

(a) whether Government have
decided to prepare second plan for
defence to be implemented between
1971 and 1978;

(b) whether the broad outlines of
the proposed plan have been worked
out;
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(c) if so, the main features thereof;
and

(d) the estimated total outlay for
the plan?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) The
present Defence Plan 1966-71 is being
revised and extended to cover the
period 1969-74 so as to make it coin-
cide with the Fourth Five Year Deve-
lopment Plan now under preparation.

(b) The broad outlines are under
consideration and are expected to be
finalised shortly,

(c¢) and (d) Do not arise,

CONFIRMATION OF STAFF ARTISTES OF
ALR,

*609. SHRI S. M. BANERJEE : Will
the Minister of INFORMATION AND
BRAQDCASTING be pleased to state :

(a) whether a final decision has
since been taken to confirm those Staff
Artistes who have completed 3 years,
continuous service;

(b) if not, the reasons therefor; and

(c¢) when a final decision is likely
to be taken ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) to (c). Staff Artistes arc
employed on contract normally for a
period of five years at a time. The con-
tract is renewable for further periods
of simtlar duration subject to satisfac-
tory work and conduct. As such, the
question of confirming the staff artisics
does not arise. However, it has heen
decided to give long term contract upto
the age of 55 years, extendable in
exceptional circumstances upto the
age of 60 years to all staff artistes in
AIR.

ForeiGN MILITARY BASES 1IN  ASIA,
AFRICA AND LATIN AMERICA

*310. DR. RANEN SEN: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the UN. General As-
sembly had asked the Geneva Dis-
armament Committee to study the
question of eliminating foreign
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military bases in Asia, Alrica
Latin America;

(b) how many such military bases
are there in these three continents at
present and which countries are main-
taining these bases;

(c¢) whether the Disarmament Com-
mittee had failed to consider the issue
so far;

and

(d) if so, the reasons therefor; and

(e) the efforts being made by India
to see that this question is discussed
by the Committee as carly as possible ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)

Yes, Sir, by its Resolution 2344
(XXII).
(b) Precise information on these

matters is not available,

(¢) Yes, Sir; the Commiltee has not
so far been able to consider this issuc.

(d) In line with the Generzl Assem-

bly's recommendation, the Eighteen
Nation Disarmament Committee has
given priority to discussions on the

question of proliferation of nuclear
weapons, and has not had the time to
discuss or negotiate other issues,

(e) We shall pursue this matter as
early as possible.

CurNese NucLear Power

*611. SHRI HEM BARUA : Will the
Minister of DEFENCE be pleased to
state :

(a) whether Government's attention
has been drawhn to the fact that China
of late has not only developed her nu-
clear power but has also perfected her
delivery system and if so, a brief out-
line of the present nuclear strength
of China; and

(b) the measures adopted by Gov-
ernment to counter act the nuclear
threat poised against Indid and China ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) As
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stated in reply to Starred Question
No. 292 on 27th November 1967, it is
believed that China can produce about
40 nuclear bombs every year and can
be expected to have already stock-
piled about 100 tons of the 20 kilo tons
capacitv. She is also known to be
making progress in the development
of a delivery system. Attention is
invited to the reply given to Starred
Question No, 623 in Rajya Sabha on
the 19th December 1967, wherein it
was indicated that China was laying
emphasis on large scale production of
meduim range missiles and would
probably achieve inter.continental
missile capability before 1972,

(b) As already stated on the 14th
February 1968 th reply to Unstarred
Question No. 362 the development of
nuclear weapons by China in so far
as it has a bearing on our security is
a subject of continuous assessment by
the Government,

CanapiaN HELP IN THE DEVELOPMENT
oF Atomic PowER

*G12. SHRI BAL RAJ MADHOK:
Will the Minister of EXTERNAL
AFFAIRS be pleased to stale:

(a) whether Canada has informed
the Government of India that she
would not help India in the matter of
development of atomic power for
peaceful purposes, if India failed to
sign the nuclear non-proliferation
treaty; and

(b) if so, the reaction of Govern-
ment thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
No, Sir. This guestion has not arisen.
Canada and India have entered into
two Agreements on cooperation in the
use of atomic power for peaceful pur-
poses. Their cooperation is unrelated
to the draft Treaty on non-prolifera-
tion of nuclear weapons,

(b) Does not arise.
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DesTrRucTION OF ArRMY CONVOY NEAR
BANIHAL
*613. SHRI MANIBHAI J. PATEL:
SHRI RAM AVTAR

SHARMA :

SHRI DIGVIJAI NATH :

Will the Minister of DEFENCE be
pleased to state:

(a) the total financial loss sustained
by Government as a result of the
destruction of army convoy near Bani-
hal on the 26th/27th January, 1968,
and

(b) whether any reliel has been
sanctioned to the families of the mili-
tary personnel who have lost  their
lives ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHII L. N.
MISHRA) : (a) The total financial loss
suffered by Governmen?t as a rosult of
the accident near Banthal on the 26th/
27th January 1968, will be known only
when the recovery work is complete.
The approximatce cost of the 17 vehi-
cles, which remain to be rccovered, is
Rs. 6.95 lakhs.

(b) Payment of Rs. 300 each has
been sanctioned to the families of 10
personnel, Rs. 200 each to two and
Rs. 250 to one, from the respective
Benevolent/Regiment Funds of Corps
concerned. The families of the
deceased personnel are also enlitled to
pensionary awards, including
Children's Allowance, which will be
sanctioned shortly,

REONGANISATION oF PLANNING CoM-
MISSION'S SECRETARIAT

*614. SHRI S. S, KOTHARI: will
the PRIME MINISTER be pleased 1o
State :

(a) fhe steps taken to reorganise the
Secretariat of the Planning Commis.
sion;

(b) whether any studies have been
made to examine the work-load of the
various Officers of the Commission:
and

(c) if so whether some Officers have
been found surplus and whether they
have been transfered to other Govern-
ment departments ?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) to (c). The
strength of the Secretariat of the
Planning Commission and the load of
work on its various officers is constant-
ly kept under review. Such adjust-
ments as are found to be necessary in
the stafl strength including sbolition
of posts, transfer of officers to other
Departments along with the work ete.
are made from time to time. For a
major review, Government propose to
await the final Report of the Adminis-
trative Reforms Commission on  the
Machinery for Planning.

ALLocATION OF BUSINESS TO MINISTERS

*615. SHRI MADHU LIMAYE : Will
the PRIME MINISTER be pleased to
state :

(a) whether the Presidential Order
announcing the appointment of Minis-
ters and the allocation of a Portfolio
or poriionos, specifics the matters that
the Cabipet  Minister, Minister ot
State, the Deputy Minister and Parlia-
mentary Secretary will deal with res-
pectively; and

(b) whether the Prime Minister or
the Cabinet lay down rules relating to
division of wbrk among these Ministers
if the Presidertiul Order does not
provide for these or is it left to the
discretion ot individual Cabinet Minis-
ter?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) and (b). The
Orders of the President appointing
Ministers, Ministers of State and
Deputy Ministers specify the portfolios
of the Ministers and Ministers of State
who are given independent charge of
Ministries/Departments. In the case of
others, only the names of the Minis-
tries/Departments to which they are
attached, are given. No gencral or
special Rules have been made by the
President, the Prime Minister or the
Cabinet relating to the division of work
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among the Ministers of State and
Deputy Ministers fdlling in the latter
category. The Minister in charge of a
‘Ministry/Department is ultimately res-
ponsible for the transaction of business
allotted to that Ministry/Deparment,
and the division of work within the
Ministry/Department is regulated by
orders issued in each Ministry/
Department laying down the category
or classes of ca®®s which would be
disposed of by the Ministers of State
or Deputy Ministers, as the case may
be.

The Parliamentary Secretaries are
appointed by the Prime Minister and
perform such Parliamentary duties as
are assigned to them by the Minister
in charge of the Department 1o which
they are attached.

APPOINTMENT OF CHAIRMAN,
INDUSTRIES CORPORATION

*616. SHRI LOBO PRABHU :
SHRI S. K. TAPURIAH :

Will the PRIME MINISTER be
pleased to state the reasons for the
appointment of Shri K. D. Malaviya
as the Chairman of the Heavy Indus-
iries Corporation in the coniext of the
allegations made against him in 1the
‘Sirajuddin case ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : Shri K. D. Mala-
viya's appointment as Honorary Chair-
man of the Heavy Engineering
Corporation has been made after care-
ful consideration, taking into account
his wide experience and Knowledge of
the public sector and of Government.

Heavy

ProcEDURE FOR COLLECTION OF
Licence FeE

*617. DR. KARNI SINGH : Will the
‘Minister of INFORMATION AND
BRAODCASTING be pleased to state :

Rapio

(a) whether Government are satis-
fied with the system of collecting radio
li_cence fees through Post Offices’
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(b) whether it is a fact that diffi-
culties exist in the renewal of licences
at any Post Office other than the one
which issued the original licence; and

(c) if so, the steps to be taken to
simplify the procedure of renewals at
any Post Office to avoid inconvenience
to the public?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) The system is continu-
ously under examination.

(b) and (c). Yes. Under the preseat
rules of procedure a radio licence
cannot be renewed at a Post Office
other than fhe office of registration,
unless it is frst transferred to the
former office, This is done as a maticr
of course on a formal application. It
is however constantly under examina-
tion whether what has been suggested
cannot be put into practice without too
much administrative expenditure in
record keeping and cross checking of
receipts.

PAK. CLAamM oN ANDAMAN AND NICORAR
IsLaNDS

#G18. SHRI D. AMAT: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Pakistan has_now
advanced any claim over the Indian
Islands of Andaman and Nicobar; and

(b) if so, on what ground and the
reaction of Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
No, Sir,

(b) Does not arise.

EXTRADITION OF INDIANS FROM TANZANIA

*619. SHRI K. P, SINGH DEO : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is a fact that the
Government of Tanzania have request-
ed the Government of India for the
extradition of some Indians;



n
(b) if so,
involved;

(¢) the reasons for their extradition;
and

the number of persons

(d) whether Government  have

agreed to their extradition ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). The Governmentof Tanzania
have requested the Government of
India for the extradition of Sarvashri
Kishorilal Dhaniram Aggarwal and
J. L. Kara Shah. Shri Aggarwal is
holder of a British passport and is a
citizen of the United Kingdom. Shri
Kara Shah is a holder of a Tanzanian
Passport and is a citizen of the United
Republic of Tanzania. Both are per-
sons of Indian origin.

(¢) Shri Aggarwal's extradition has
been demanded because he has been
found guilty by the Tanzanian Gov-
ernment of obtaining goods by false
pretence in {fe United Republic of
Tanzania. Shri Kara Shah's extradi-
tion has been demanded because he
was fuund guilty of obtaining goods
by false pretences, forgery and offer-
ing false documents in the United
Republic of Tanzania,

{d) The Government of India has
sagreed to the extradition of Shri Kara
Shah but in the case of Shri Aggarwal
a magisterial inquiry is still in pro-
gress and a decision on his extradition
can only be taken thereafter.

SHIFTING oOF THE OFFICE OF THE
NATIONAL SAMPLE SURVEY FROM CAL~
cuTtTA TO DELHI

*620. SHRIMATI SUCHETA KRI-
PALANI :

SHRI MRITYUNJAY PRA-
SAD:
Will the PRIME MINISTER be

pleased to state:

(a) whether there is a proposal to
shift the Office of the National Sample
Survey from Calcutta to Delhi and if
so, the reasons therefor; and
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(b) whether it is a fact that the
Electronic Data Processing Machines
are proposed for the National Sample
Survey and it will render surplus over
1,000 employees in Calcutta ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) The Indian
Statistical Institute Review Committee
made a recommendation that the
National Sample Survey work, a part
of which is at present done by the
Indian Statistical Institute, Calcutta,
should be brought under one mnified
control and entrusted to an autono-
mous organisation. One of the sugges-
tions made in this connectinn is that
the Headquarters of this new auteno-
mous organisation should be located at
or near New Delhi. The entire matter
is under consideration of Government.

(b) It is proposed to supplement
conventional tabulation machines by
electronic computers for comprehen-
sive and speedy analysis of Nationai
Sample Survey =data. Care would
however be taken that nobeody is
thrown out of employment on this
account.

CoNFISCATION OF HOUSEs OF ASIANS
IN ZANZIBAR

*621. SHRI S, K. TAPURTAH : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is fact that the
Zanzibar Government has recently
announced confiscation of numerous
houses belonging to Asians in the town
centres of Zanzibar; and

(b) whether the Government of
Zanzibar has been carrying out a sys-
tematic campaign during the last four
years to squeeze out Asians by con-
fiscating their property and whether
any action in this regard has been
imitiated by the Government of India ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (&)
and (b). On the 17th March, 1964, tha
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Government of Zanzibar promulyated
a Presidential Decree providing fe1
the confiscation of immovable property
in cases where the President of Zanzi-
bar think that such acquisition i in
the national interest, and that the
acquisition of such property without
payment of compcnsation would not
cause undue hardship to the owner.
The Decree in question is nol appiica-
ble solely to persons of Indian origin
but applies universaily to ! per-ons
holding property in Zanzibar.

Under the decree, the Govermment
in Zanzibar has acgquired immovahle
property not only of Asians but also
of Arabs and others,

Inpia’s NavaL Exrcassion Procriamme

*622. SHRT M. R. MASANI:
SHRI N. DANDEKAR :
SHRI KANWAR LAL GUPTA:
SHRI R. S, VIDYARTHI:
SHRI RANJIT SINGU :
SHRI K. P SINGH DEO:
SHRI S. K. TAPURIAH :

Will the Minister of DEFENCE be
pleased to state :

(a) whether, as reported by Time
magazine of the 23rd February. 1963,
and the Sunday Telegraph of the 25th
February, 1968, Soviet admiral Gorsh-
kov during his recent wvisit to India
offered to help in our naval expansion
programme in the Indian Ocean;

(b) whether in return he sought to
secure from the Government of India,
facilities for Soviet men-of-war to use
our ports as bases for refuelling and
repairs; and

(e) if so, the reaction of the Gov-
ernment of India in this regard ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) and
(b). No, Sir. The recent visit ot
Admiral Gorshkov to India was a
goodwill visit to reciprocate the visit
pald by our Chief of the Naval Staff
to the USSR, in 1967,

{c) Does not arise,
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BARTER AGREEMENT WITH ISRAEL

*623. SHRI BABURAO PATEL:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it iz a fact that Israel
is prepared to enter into a barter
agreement for supplying iertilisers in
exchange for our surplus steel;

(b) whether it is also a fact that
Israel is prepared to give us assistance
in machinery and technical know-how
to reclaim our desert and srid lands;

(c) whether Governmun' have
received anyv specific proposals in the
past from Israel to this ¢ffeet and
whether such proposals were turned
down: and

(d) if =0, the reasons thcrefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA-PAL SINGH) : (a)
to (d). Government's overall policy in
the matter of trade with israel has
becn stated in answer to the following
questions put in the Lok Sabha :—

(1) Unstarrted Question No. 355%
answered on 29-8-1966,

(2) Unstarred Question No. 1475

answered on 5-6-19G7.

Unstarred Question No, 1937

answered on 27-2-1068.

Unstarred Question No. 2945
answered on 5-3-19G8.

(3

—

(4

—

Government have received certain pro-
posals emanating from 1Israei from
time to time. In 1963, th2 Govorn-
ment of Israel, in contravention of
established procedures and proprietics.
directly offered certain assistance in
the field of agricultural preduction to
Government of Rajasthan. In Febr-
uary 1966, an offer was received on
behalf of the Government of Isracl 1o
supply fertilizers, pesticides, uvte. in
response to our gecneral appeal for
assistance to meet the food crisis.
Early in 1966, certain private pariics
suggested a barter deal between the
State Trading Corporation and Israel
for the import of fertilizer: ag against
the export of struciural stecl. These
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offers have been carefully examined
and found unacceptablg on political as
well as economic considerations.

Pag. Lerter 10 Securrry CounciL

*§25. SHRI D. N. PATODIA: Will
the Minister of EXTERNAL AFFAIRS
‘be pleased to state:

(a) whether it is a fact that the
representative of the Government of
Pakistan in UN.Q. in a letter 1o the
President of the Security Council nas
listed certain conditions for talks with
the Government of India to settle the
oustanding issues between the 1wo
.countries;

(b) if so, the conaitions lisi=d by thy
Pak, representative; and

(c) the reaction of the Government
.of India thereto ?

THE DEPUTY MINISTER !N THE
MINISTRY OF EXTERNAL AFFAIR3
(SHRI SURENDRA PAL SINGH) : (a)
and (b). Yes, Sir. In his letter datea
February 7, 1968 to the Presiden: of
the Security Council, the Permanent
Representative of Pakistau har
repeated Pakistan's familiay 1heme
that India should abandon its jurisdic-
tion in Jammu and Kashmir as a puc-
.condition to Indo-Pakistan talks,

(c) A copy of the reply to this lciter
is placed on the Tablg of the lHouse.
[Placed in Library. See No. LT-444/
*68.]

p.RDCEIHJRB FOR TRANSACTING BUSINESS
IN THE GOVERNMENT OF INDIA OFFICES

*826. SHRI MADHU LIMAYE : Will
‘the PRIME MINISTER be pleased to
state :

(a) whether it is the settled proce-
dure in all the Ministries/Depariments
that Under Secretaries and Depuly
‘Secretaries should not approach a
Minister or place any matter before
him direct and that they should pro-
.ceed through the Joint Sccretary or
the Additional Secretary or Secretary;

(b) whether it is the normal practice
tfor a Minister to ask for papers and
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files direct from the Under Secretaries
and Deputy Secretaries;

(c) if not, the proper procedure in
this regard; and

(d) whether a Minister can ask for
certain papers direct from Under
Secretaries or Deputy Secretaries and
whether these officers are supposed to
inform their superior and/or obtain
their consent bgfore sending these
papers to the Minister 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER O’
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMAT!
INDIRA GANDHI) : (a) to (d). The
normal procedure prescribed is for files
and papers, coming up for decision, 10
travel from the lower to the higher
level and reach the Minister through
a Joint Secrctary/Secretary. In speci-
fied cases, a Deputy Secrctary may
also deal direct with the Minister.

However, instructions provide for
“level jumping” in the intervst ol
expeditious transaction of business.
Ministries in the Government of India
are empowered to issue instructions to
this cffect.

Notwithstanding these procedures, a
Minister responsible for a Ministry can
always, at his discretion, ask for papeys
relating to any matter direct from any
officer of the Ministry,

NUCLEAR THREAT FROM PAKISTAN

*627, SHRI D. N, PATODIA: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether the recent discovery of
large deposits of wuranium ore in
Pakistan is 1fkely to cause any nuclear
threat to India from Pakistan;

(b) whether Government have any
information of the Chinese assistancce
to Pakistan to develop nuclear energy
for the purposes of war; and

(c) if so, , Government's reaction

thereto ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (ay
and (b). No. Sir.

(¢) Does not arise.

SELECTION OF CANDIDATES FOR Music
N ALR.

3847. SHRI M. L. SONDHI: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) how the candidates for music
in All India Radio are selected:

(b) whether the record of the
auditions are kept and whether the
record of the audition for November,
and December 1966 are available; and

(c) whether it is a fact that some
candidates who cannot sing properly,
have been selectel and employed by
AIR?

THE MINISTER OF INFORMATION
AND BROADCASTING {(SHRI K. K.
SHAH) : (a) Except for distinguished
artists of established reputation, music
artists are selected for broadcast
purposes on the results of auditions
conducted by duly constituted Audi-
tion Committees. For this; purpose
Local Audition Committees examine
candidates at the different stations of
AIR, and classical musie artists
approved by these committees are
further auditioned by the Music Audi-
tion Board at the headquarters of AIR.
In the case of light music artists, the
result of audition by the Local Audi-
tion Committee is final.

(b) Yes, Sir. A record of all audi-
tions is maintained. Tape recordings
of classical music artists are made for
assessment by the Music Audition

Board and preserved for a period of
two months from the date of com-

munication of the result.

The Music Audition Board did not
meet in November 1966. Some audi-
tions were held in December, 1966.

(c) No. Sir,
cannot sing properly is
broadcast purposes.

No candidate who
engaged for
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‘P' Form REGULATIONS
3848, SHRI GIRRAJ SARAN
SINGH :

SHRI LOBO PRABHU:

+ Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the steps taken to get the P’
Form Regulations changed to accord
with the new Passport Act so that the
fundamental right to travel asserted
by the Supreme Court is not obstruct-
ed; and

(b) the reasons for insisting on
financial guarantees for  possible
repatriation by unemployed cngineers
and other educated persons when the
visas obtained by them are sufficient
evidence that they are wanted in the
countries to which they are going?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) No steps
were needed to be taken to change
the ‘P' Form Regulations since these
are regulated under the Foreign Ex-
change Regulation Act, which was not
questioned in the case or the judge-
ment referred to in the question.

(b) Visa for a country obtained by
a passport holder only facilitates his
entry to that country but does not
Buarantee his maintenance., Financial
Fuarantees are required as a safeguard
so that the holder of the passport, in
case he becomes destitute abroad, may
be repatriated and the cost recovered
from his guarantor,

Financial guarantees are only taken
when the applicant does not fall under
the provisions of Rule 8 of the Pass-
ports Rules, 1967, under which no
Enancia! guarantee is necessary when

e

(i) furnishes a certificate from a
Stipendiary Magistrate of the
First Class or from an officer
not below the rank of Deputy
Secretary to the Government;

(ii) pays income tax or vroperty
tax;
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(iil) furnishes an entry permit
issued by a foreign Govern-
ment in his favour;

(iv) proceeds out of India under
the Indian Emigration Act,
1922 (7 of 1922) and the
employer has furnished the
required security deposit;

(v) proceeds to the United King-

dom on an  employment
voucher;

(vi) proceeds on scholarship or
fellowship;

(vii) proceeds on pilgrimage or for
other purpose to neighbouring
foreign countries;

‘(viii) furnishes a ticket in proof of
the journey to a foreign
country and return therefrom.
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MonAzITE PRODUCTION

3850. SHRI SRADHAKAR SUPA-
KAR : Will the PRIME MINISTER be
pleased to state:

(a) whether a large deposit of
monazite has recently been discovered
in the Sambalpur District of Orissa;
and

(b) if so, the steps taken for its
commercial exploitation ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) Surveys
carried out by the Atomic Minerals
Division in different parts of the
Sambalpur District have not so far

revealed any significant deposits of
monazite in the Sambalpur District.

(b) Does not arise,

PRIME MINISTER'S VISIT TO MADRAS

3851. SHRI BABURAO PATEL:
Will the PRIME MINISTER be pleased
to state :

(a) whether it is a fact that the
Chief Minister of Madras, asked her
not to vicit Madras on her way to the
Andamans because he was apprehen-
sive of ugly demonstrations against
her;

(b) whether the Deputy Prime
Minister was also similarly asked mot
to proceed to Madras on the same
grounds; and

(c) if so, Government’s reaction in
the matter ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF

PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
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INDIRA GANDHI): (a) to (c). The
Chief Minister suggested that the
Prime Minister board the Naval ship
at Vishakhapatnam where it was
berthed rather than at Madras. The
Chief Minister was infomed that it was
not possible to make any such change
in her programme. Accordingly, the
Prime Minister visited Madras on 3rd
February on the way to Port Blair.
So far as the Deputy Prime Minister
is concerned, he cancelled his visit to
Madras as the function for which he
had planned to go there was cancelled.
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ApPOINTMENT oF LocAL ProPLE 1IN
Atomic Power Prant, KoAL

3853. SHRI ONKAR LAL BERWA :
Will the PRIME MINISTER be pleased
to state:

(a) whether Government propose to
fix a percentage for the appointment
of local people in the Atomic Power
Plant set up at Kota (Rajasthan); and

(b) if so, the percentage thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) No, Sir.

(b) Does not arise.

DEVELOPMENT OF BACKWARD AREAS OF
OR1ssA

3854. SHRI A. DIPA: Will the

PRIME MINISTER be pleased to state :

(a) whether the Central Govern-
ment had allocated any amount for the
development of backward areas of
Phulbani, Kalahandi and Bolangir
Districts in Orissa State during 1867-
68:

(b) if so, how much has been spent
so far for the development of these
areas out of that amount; and

(¢) whether Government propose to
allot more funds for their develop-
ment during 1968-60 ?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) No, Sir.

(b) The State Government have
estimated a likely expenditure of
Rs, 100 lakhs during 1967-88.

(c) The annual Plan for 1968-69 has
not yet been finalised.

WA W LW SEA-AAT W

3855. st wg fawa : w1 T
Y ag I # T F fF

(¥) vdw  o@mdm I 9T
FATT FTHTT AGT THTH L fFaeAr
TfrER Y, AT

(&) =7 wwa | ACEHTC AT ;T
wfafwer & 7

sfawar Hara § Tee-Rat (st 7o
aro faw) (%) & (=)
Ay € gaAAr gHESr A 9T @ B,
W IO HAT & e 9T @ fagr s |

DEFENCE-BASED INDUSTRIES IN ORISSA

3856. SHRI K. P. SINGH DEO:
SHRI S. KUNDU :

Will the Mimister of DEFENCE be
pleased to state:

(a) whether any  Defence-based
Industry is proposed to be located in
Orissa;

(b) if so, whether any survey has
been conducted to find out the suit-
ability of such an industry in QOrissa;
and

(c) if so, the result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N,
MISHRA) : (a) No, Sir. A Defence-
based factory viz., the Koraput Divi-
sion of Hindustan Aeronauties Ltd, is
already in the process of being estab-
lished.

(b) No.

(c) Does not arise,
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ImPoRT OF RUBSIAN AND AMERICAN
Fruas

3857. SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state the number and names
of Russian and American fllms import-
ed into India during the last ten years,
year-wise ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K K.
SHAH) : The number of films certified
during 1958-1967 is as under :—

No, of No. of
Year American Russian
films films
certified  certified
1958 205 -]
1959 163 9
1960 120 7
1961 177 11
1962 . 172 18
1963 : 87 2
1964 155 13
1965 129 24
1966 142 8
1967 230 45
1,580 165

As regards the names of fllms, it may
be stated that the number being very
large the time and labour involved in
compiling the information may not be
commensurate with the results sought
to be achieved.

PropucTioN AND ExporT OF RabIO-
AcTrvE PropucTts

3858. SHRI BABURAO PATEL: Will
the PRIME MINISTER be pleased to
state :

(a) the amount of radioisotopes and
other radioactive products produced at
the Homi Bhabha Atomic Research
Centre in Trombay; and

(b) the nature and amount of radio-
active products exported and the
countries to which they are exported
and the foreign exchange earned by
them during the last year?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) About 350
different types of radioisotopes, radio-
pharmaceuticals and labelled com-
pounds are produced at the Bhabha
Atomic Research Centre, Trombay. The
total value of production during 1967
was approximately Rs. 35 lakhs.

(b) Radioisotopes, Radiopharma-
ceuticals, Gamma Irradiator, Radio-
graphy equipment, Radiation Sources
and Labelled Compounds were export-
ed during 1967 to Australia, Denmark,
France, Hongkong, Italv, Korea.
Kuwait, Phillipines, Poland, Sweden,
Thailand and U.S.A, The {foreign
exchange earned was about Rs. 1.25
lakhs.

Loss orF LAF. PLANE

3859. SHRI SRADHAKAR
KAR:

SHRI YASHPAL SINGH:

Will the Minister of DEFENCE be
pleased to state :

(a) whetHer the investigation about
the loss of the LA F. Plane which has
been missing since 7th February, 196k
with ninety eight persons aboard has
been completed;

(b) if so, with what results; and
{c) whether the plane has not vet
been traced ?

THE MINISTER QF DEFENCE
(SHRI SWARAN SINGH): (a) No.
Sir,

(b) Does not arise.

(c) No, Sir; the plane has still not
been traced.

SUPA-

SeeciaL A.LR. PROGRAMMES FOR
UNCTAD DEeLzcATES

3860. SHRI S. C. SAMANTA : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the special programmes intro-
duced to be broadeast from All-India
Radio for catering to the needs of
varidus forelgn delegations visiting
India during the UNCTAD; and
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(b) whether programmes are being
broadecast in English only or in the
languages recognised by UN. for
transacting U.N. business ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) Special programmes
introduced for UNCTAD delegates arc
as under :—

(1) broadeast of a daily informa-
tion cum news bulletin from
1.15 aAm. to 830 am, Ti
minutes in English and 7%
minutes in French from the
Delhi Station w.e.f. 2-2-68.

broadcast of folk music of
various countries represented
at UNCTAD between 1.00 r.m.
to 1.30 p.m. on Sundays;

Delegates are invited to the
National Programme of Music
every Saturday. during the
period of the UNCTAD session.

(b) The special bulletins referred to
at (a) are being broadcast in English
and French as requested by the Indian
organisation of UNCTAD.,

TELEVISION STATIONS IN Bomsay,
KANPUR AND CALCUTTA

3861. SHRI RABI RAY : Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Government  have
entered into any contract with anv
Japanese firm for establishing televi-
sion stations in Bombay, Kanpur and
Calcutta shortly; and

(b) if so, the details thereof ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) No, Sir. Government have
not so far entered into any contract
with any Japanese firm for establish-
ing television stations in Bombay.
Kanpur and Calcutta. M/s Bharat
Electronies Ltd, Bangalore were
guthorised to invite quotations, from
foreign manufacturing organisations
for collaboration in the manufacture
of TV Studio and transmitter equip-
ment in the country. Their proposals
were received, and BEL's collaboration
with a Japanese firm was approved in
principle subject to manufacturing

(2

—

(3)
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Programme for T.V. expansion being
sanctioned in term of resources. T.V.
expansion is still under consideration.

(b) Does not arise.
Gfre fawmt & &fae afumfuat
& g & X § dEn
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DEVELOPMENT OF SCHEDULED ‘TRIDES
AND BACKWARD REGIONS IN ORISSA

3863. SHRI A. DIPA: Will the
PRIME MINISTER be pleased to
state :

(a) whether there is great imbalance
in the development of certain sche-
duled tribes and backward regions In
Orissa;

(b) whether it is also a fact that no
development schemes such as opening
of new Railway lines, installation of
electricity, establishment of Central
Sector Industries have taken place In
the Phulbani district of Orissa since

independence;
(c) if so, the reasons therefor;
(d) whether suggestions/represen-

tations made by Members of Parlia-
ment of the area for development of
the District have been turned down
by the Ministers of Railways and
Industries; and

(e) if so, the reasons therefor ?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) to (e). It is
true that much has yet to be done for
the welfare of the Scheduled Tribes
of Orissa, as well as of other parts of
the country, and also for the develop-
ment of certain specially backward
areas. The relative backwardness of
certain districts like Phulbani, Kalah-
andi and Bolangir has been recognised.
The State Government have formu-
lated a Special Area Development
Programme for their accelerated
development. The State Government
had earlier allocated an amount of
Rs. 16.2 crores for this Programme in
the Fourth Plan.

It will be appreciated that the
location of large industrial projects
which are included in the Central
sector of the Plans has to be deter-
mined primarily on larger techno-
economic consideration and it is hardly
possible to have a project like a power
generating station in each district.

It is to be hoped that the imple-
mentation of the programmes drawn
up by the State Government for the
accelerated development of the back-
ward districts will help to narrow
down the economic disparity between
them and other areas

wTHIT & e § afeena
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EXTERNAL SERVICE BROADCASTS IN
MALAYALAM

38687. SHRI MANGALATHUMA-
DAM :

SHRI P. VISWAMBHARAN:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) in how many Indian languages
the All India Radio have external
service broadcasts; and
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(b) whether Government propose to
introduce external service broadcasts
in Malayalam also in view of the fact
that a large number of Malayalees
have either settled down or are work-
ing in various foreign countries?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) Four—Hindi, Tamil,
Gujarati and Konkani.

(b) On account of the present fin-
ancial stringency there is no proposal
under consideration at present,

PenstoN RATES oF ReTIRED  ARMED
ForcEs PERSONNEL
3868. SHRI MANGALATHUMA-
DAM:
SHRI P. VISWAMBHARAN :
SHRI HEM RAJ :

Will the Minister of DEFENCE be
pleased to refer to the reply given to
Unstarred Question No. 23 on the 13th
November, 1967 and state :

(a) whether any decision has since
been taken to enhance the pension

rates of retired personnel of the armed
forces; and

(b) if so, to what extent their pen-
sion rates are likely to be increased ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) and (b). Certain pro-
posals in regard to the pensionary
benefits have been considered by the
Departmental Committee and its
recommendations, contained in the
Second and Final Report which has
just been submitted to Government,
are under examination,

Pay Scares oF ALR. ANNOUNCERS

3869, SHRI MANGALATHUMA-
DAM:

SHRI P. VISWAMBHARAN :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether all Announcers in the
All India Radio are on the same scale
of pay;

(b) whether Announcers absorbed
in the All India Radio from the erst-
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while State Radio Stations like Hydera-
bad and Trivandrum are equated with
other Announcers in the AIR.; and

(c) if the answer to part (b) above
;)e in the negative, the reasons there-
or !

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Scales of pay of Announ-
cers in ALR are as given below :—

I—Announcers taken over
from ex-Part ‘B* States
as Govt. servants.

Rs. 130—5—160—8—
200—]

EB—8—256
—EB—8—280—
10—300.
[I=Staff Artistc Announ-
cers :
() Junior Grade
Rs. 170—10—260
15335 For Programmec
nNOUNCErs
other than
those at
Delhi, Bom-
bay, Calcutta
and Madras.
(if) Intermediate Grade:
Rs. 235—15—-370
—20—530 For Programme
Announcers at
Delhi, Bom-
bay, Calcutta
and Madras,
(iif) Semior Grade :
Rs. 425—25—650
—30—770 . Sclection Grade
for (ii).

(b) and (c). The Announcers in the
erstwhile Part ‘B’ States were not
equated into any posts in A.LR, as no
such posts existed in its regular estab-
lishment. Their rights were, there-
fore, protected by creation of super-
numerary posts. However, keeping in
view the low scales of pay in Part ‘B’
States their scales were revised to
Rs. 130—300 in July, 1959.
TRANSMITTERS INSTALLED 1IN TRIVAN-
DRUM, TricHUR AnDp Carcurra ALR.

STATIONS
3870. SHRI MANGALATHUMA-
DAM :
SHRI P. VISWAMBHARAN :
SHRI VISWANATHA
MENON :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

{(a) the capacity of transmitters

PHALGUNA 23, 1889 (SAKA)

Written Answers

il
installed in Trivandrum, Trichur and
Calicut AIR. Stations;

(b) when the present transmitter at
Trivandrum was installed;

(e) whether it has come to the notice
of Government that more than three
districts of Kerala are not served by
any of the A.LR. stations in that State;
and

(d) if so, the action Government
propose to take in this matter ?

392

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) The transmitters instal-
led at Trivandrum, Trichur and Calicut
for primary service are medium wave
transmitters of medium-power, In
addition, the Vividh Bharati Service
is also being broadcast on low power
medium wave transmitters at Trivan-
drum and Calicut.

(b) The present medium power
transmitter at Trivandrum was instal-
led in March 1943. The additional low
power transmitter for Vividh Bharati
Service was installed in March 1986.

(c) and (d). The present network
does not satisfactorily serve all dis-
tricts at all times. It is proposed to
instal a high power transmitter near
Alleppey to improve the coverage in
the State of Kerala.

Serrine up oF A Hicn Power Trans-
MITTER IN KERALA

3871. SHRI MANGALATHUMA-

DAM :
SHRI P. VISWAMBHARAN :
SHRI VISWANATHA
MENON :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether there is any proposal
to instal a high power transmitter
anywhere in Kerala and if so, where;
and

(b) whether there is any proposal to
have a short-wave transmitter in
Kerala 7
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THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Yes, Sir. A high power
medium wave transmitter is proposed
to be installed near Alleppey in
Kerala.

(b) No, Sir.
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PropuctioN v NeEw OrpNance Fac.
TORIES

3873. SHRI S. M. BANERJEFE : Will
the Minister of DEFENCE be pleased
to state:

(a) whether production of some of
the items in the new Ordnance Fac-
tories is being delayed for want of
foreign exchange; and

{b) if so, the steps taken by Gov-
ernment to overcome these difficulties?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISRA) : (a) There has been no
difficulty in getting foreign exchange
for raw materials or components for
the production of important items in
any Ordnance Factory.

(b) Does not arise.

Loans Apvancep BY Fium FINANCE

CoORPORATION

3874, SHRI YOGENDRA SHARMA :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) the total amount of loans
advanced by the Film Finance Cor-
poration to fllm producers since its
inception;

(b) how much of these loans has
been 'recovered so far; and
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(c) the total amount written off as
bad debts in each year since its incep-
tion ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) and (b). The Corporation
have advanced loans totalling Rs. 133.92
lakhs uptil 31-1-68. Of this, loans
amounting to Rs. 105.68 lakhs became
due for repayment on that date out of
which a sum of Rs. 6271 lakhs
(exclusive of interest) has been
recovered. Steps to recover the
balance amount are being iaken.

(¢} Since its inception, the Corpora-
tion has had to write-off bad debts—
principal and interests—as under :—

Year Amount in Rupees
1964-65 3,86,602
1965-66 3,41,294
1966-67 5,38,193

12,66,1.89

Fmip Pusricrry OFFICE, MADHUBANI

3875. SHRI BHOGENDRA JHA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether it is a fact that the
office of the Field Publicity Officer of
the Central Government has been
shifted from Madhubani to Darbhanga
during this month;

(b) whether this office had previous-
ly been at Jai Nagar from where it
was shifted to Madhubani; and

(e) if so, the reason for shifting it
again ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) The office of the Field
Publicity’' Officer at Madhubani has not
been shifted to Dharbange, but as a
result of certain reorganisation in the
Directorate of Field Publicity the set
up at Madhubani has been reduced to
one instead of two units.

(b) Yes, Sir,
(c) Does not arise,

3%
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Serzure oF A CONSIGNMENT OF Bances
mw CEYLON

3876. SHRI BHOGENDRA JHA :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government's attention
has been drawn to the news published
in Calcutta edition of the “Statesman”
dated the 18th February, 1968 to the
effect that a consignment of badges
bearing portraits of the Madras Chief
Minister was seized by the Customs
authorities of Jaffna, Ceylon; and

(b) if so, the reasons of the seizure
and Government’'s reaction thereon?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) Government
has seen the Press reports but have
no other information at present.
Enquiries are being made.

(b) Does not arise.

DOCUMENTARY FILM oOF THE LATE
Dr. RaAM MANOHAR LOHIA

3877. SHRI SHIVA CHANDRA
JHA : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) whether Government propose 1o
make a documentary film on the late
Dr. Ram Manohar Lohia;

(b) if so, by which time; and
(c) if not, the reason therefor?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K, K.
SHAH) : (a) No, Sir.

(b) Does not arise,

(¢) As a principle Government has
not undertaken the production of
documentary films on the lives of
leaders until a certain time has elllp!e_d
after their death to put their contri-
bution to national life in full perspec-
tive.
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dAfgrie [fesdfoeae 50
gaETe q7fgaaT 25
e AT 20
L 1L 15
SILED 12
Ao AT YT faqrey 10
TFe HIFo (§) 8.50
fagvit 7v=rdi #1 A 07 wfafagfer
v 1o st o Afant & W gef,

A 97 I 39 7 W faeEt
7 a1 T 7@ q9CT TR F AT
&7 w1 F sy 97 frae feg A
&1 gt sffrafe F st
s dafuq fagwh sowm gTo7 aww
fear srar 8 1

qfewn wmw ot cwefife feafar
¥ at ¥ ‘vam’ § ¥Aw

3880. &t F®W W woWT : U
#fow-vd 7t 7F T A FO T
fr

(%) 71 7g 7w g fx friw 20
fegeaT, 1967 ¥ w1 ATHAR T
FANET 97 'TIN" 7 &Y 97 7 ofmy
Fme ¥t woifar feafs £ sz 7
e G A ofmw dnw &
TRAITE FTETHT T F AET F T R =7
Fr ot 1; It

(%) =fz @i, a1 57 97 778m H
oy wfafwar § ?
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SaT Wal, aw wiew wat, dveen
Rl awr dAfewwrd wat (o
tfaa atdY) : (%) gF 20 fegae
1967 & yraaT A foveft HqTEHIg & fauz
® A At § | fw, wWT q2w O
a7 foe 20 fegaw 1967 & wmaa
& 53 % q¢ 99) 9T 97 Ia% faedt-
feaa gareamar & ¥t 41 | [qeerwTos &
o @ wf | ¥ferd ¥501 LT —142/68)

(') wox adf 3571

WA ATy ST ¥ Fefiwrae W

HIAWT B wT Jaean

3881 sigFRET SN : AT
T AT A7 q@R A par w4 o

(%) #ar ag a9 & f& fawwav,
1967 7 wifafrdasr & afes g«
I AW F WY agEAT § OF
FNFET F AT QT TA
gftmmeaey feadt @1 e T @
T o

(=) afz g, a1 fea ofcfeafadi
7 AT HY AYH 97 IATAT T AT
i

(w) fomTIFF 7oz gy 7 4 Fi7
waad ®Y qar afagfa r af o ?

sfoeear wai (ot vl fow) : (F)
T 78 1 fewrar 1967 7 mifrafadas
& aifis gEATTFgA § 9TEo Wo THo
& ®r§ FAwILT AL ITT 47T |

(=) &t (@), g7 48 I=q 1

St fiwgzaTre W g

3882 st gvw WX woAW : FAT
dtfow-1md gd@T 21 feavae 1967 %
ATTifFT qeT G847 811-% ¥ IAT ¥
H49 | Tg q@T &1 FIT KA ¥

(%) =T A 9TAEE A T
& ware, famer 13 wE, 1967 A
awtsTor fear am 4, feafea zwi
F qAT FLARAE
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(¥) <& TE9E T W™ FE §
Y ®0 § AT 7AFT Ad o0 fHa
wafy & fag frar mar g

(w) =t @ gzAEE F afrare
¥ 39 o9 7Tl AW 7w g g
I qEYRE ¥ ¥AAI IAT MY IAF
fagwt ¥ Q= 97 oA £ wwfr O
Ty et

(7) =7 99 ] W F97 A
T T FI 7RG AT A TZAAT
a7 I of @ & gEemt &1 fran
fagwit war wov wr € g ?

ReE Hal, 3w nfe 7, dwar wat
agr afne-wd qat  (swdr st
met) :  (F) TEAIA F AW Iw
wq¥7 oW SAHAF, ETF, T4,
gIET o7a, TeefmT, ami, qriez,
foefidieq, e, o ssiT, g,
1 BleFT Aifags ®T stz AT afgx
AV & AL &1 A qrar & fav =t 7
qEAEE & TATE TSI g |

(&) IFFrarAaE 27 3FFET 1959
aF ¥ foq qar 77 frar o & a@ifs 3
sqaarq & faafas q fadw A =[Eq
T

(7) gfF 7z aadE fah ot qzamas
#Y fegrmar ¢, zafag 3% afmrs 5
#1€ s TzFq 3A qEAQE 97 gmAr
T & gFaAT |

(9) qmadid 237 F gwg sqa
JuE qArE § auy fade qEr 0
gy &1 andt

wregifas gafaadr

3883, ot wgraw  fag wra
AT CWY TET TR qATH F 1 FAT F4T 7 ¢
(%) war sfaoerr safal & fog
adfrwan w1 safe {Aifaad
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0 eI oW fear T §
ay i famaer safaees At asfars
orfrafar #15 & mae § favgr @
2, :
(=) afz &, @ gva =qi@r v
& i afe 48, 1 IaF WO g ¢

sfaTar dareg § T Aat (st "o
At faw) : (%) W7 (7). g5
THZAY &1 97 7Y & W7 AN & qww a7
7R T STy |

Wty agae & fewat &
forg g

3884, it mgmw Ty wral :
FIT T HAT T FATT FY FI LA {7

(%) wrrT argar & fawmi
F faq aa & g 97 feaA) fagr
R @R T AT ENE

(@) 7ar 7z 79 2 f& Fo o
4 39t fruT Igar & Svan § faar
sratfaa &aa, wir

(w) afz g, @ "vwe gro I
T T FAW FCA & T A AIAEA
afeq A FrEE ?

sfazan walt (st v Fog) @ (F)
ATEo Wo UKo faaTAT wfge &t faam
FY sravaFaTAl  ®Y 9 FA F faqw
taq & smava & faa fagelt qar &
fafqury qgtfaas qar #fawea Fanem
graT far smar €, o @ wrElg
agaar ¥ famet gry s fag o
Fya ¥ ga9 F fRvirqmr & aw &
T ATHE AT TGN |

() X (7). s9q90 §O TF &
sfafea wref agaar & e fams
A IOw ZaiEa {70 & 8 9T Jo o
4 THRNE F@E 1 AT oo ag
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gq oq ama: e far od
# 1 aafa gatem zaia fraa & o dlo
455 AW A wfear§ |
Haeq T wEAWl FTa A
qATAT-OX

3885. ¥l wgraw  fag Wil :
FIT gRAT AT N0 {AT TF AT A
I 74 7 ¢

(%) gm 7 gafog g a= Fa
qHETT 93 § § fF37 997 =
FT33 T [RAET g gwdaT g
I E

(&) #ar 7z 79 § fx qafy qaw
aAagl greT AR AAET-aAl i
wfraTar w9 g1 € g, §OT T
Al g wafos quEre-rdi
ofcaraq ®1 afamaqr ag w2 £, @

(w) afz zt, a1 39 usdawe
F1 AT FA F A5 A7 aq
FEAE F7 R

FIANT T A/EN qaAr (5 Fo #o
nE) : (F) 1261

(=) =, &

() w37 = ITWE A § oF I
F qqr7, ¥4 qfg 7 aErarerEt
7 oFfus o1 OF A F 29 F &2
qETA-TAT & o &1 93fw agA A
AT FIAT A G UE A @
e, 1967 4 fafaa Fwf #1 10
FITETIATAA F I AT 77 T A9AT
o 1 sifaw ®=v qt 1 afmg g 2t
7€ ferarfry #1 sat & TAA g AT
et ATk w7F a7 fasre wIar
Meprom Wave Supem - PowErR  RApio

BROADCABTING STATIONS

3886. DR. RANEN SEN: Will the
Minister of INFORMATION AND
EBROADCASTING be pleased to refer
to the reply given to Starred Question
No. 431 on the 4th December, 1967 and

‘EXTERNAL AFFAIRS
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state when the proposed two medium
wave super-power radio broadeasting
stations at Rajkot and Calcutta are
expected to be completed and start
functioning ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : The super power medium
wave transmitter being set up near
Calcutta is expected to be commis-
sioned in the latter half of 1068-69
and the one at Rajkot by the middle
of 1869-70.

Fourta PrLAN AvrocaTioNs 1o Hima-
CHAL PRADESH

3887. SHRI HEM RAJ: Will the
PRIME MINISTER be pleased to state :

(a) whether it is a fact that the
original Fourth Five Year Plan for
Himachal Pradesh was formulated be-
fore the integration of the Punjab
Hill areas with it; and

(b) if so, whether integration of the
Punjab Hill areas has been kept in
view while recasting the Fourth Five
Year Plan allocations to Himachal
Pradesh ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
(SHRIMATT

INDIRA GANDHI) : (a) No, Sir.
(b) Yes, Sir.

Leave RurLes ror HEADS oF INDIAN
MissioNs

3888. SHRI M., L. SONDHI : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the present rules under which
the Head of an Indian Mission abroad
is granted leave on medical grounds;

(b) whether the Head of the Mission
is allowed to travel home with family
at Government cost;

(c) what are the checks to ascertain
that these visits are not exploited to
attend to their private work like con-
struction of house, renting of house
ete; and
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(d) whether Government propose to
make the rules more stringent to avoid
waste of public money on false pre-
texts and take action against the irre-
gularities committed in the past?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) There are no
special rules in regard to the grant of
leave on medical grounds to Heads of
Indian Missions abroad and the normal
rules apply.

(b) In accordance with the rules on
the subjects Heads of Missions and
others in the Indian Foreign Service
can avail of home leave and home
leave fares which are applicable also
to members of their families.

(c) whether the leave is on medical
grounds or for other considerations
there is no bar to the official looking
after his personal affairs during such
leave,

(d) Does not arise.

guT A sETOw waew §
fgdt e andy aferer

3889. st TR ETw :  FAT guAT
AT SETTT WY TF I FY FUr FLIA
fr:

(%) Tg-=rd damggroae fe=T
sfreror AT & sradla 9R& qaTg
AR IAF A T9T IqG g¥ag AW
safedi & fema afgwfai A
FAATfal ¥ o a% TEW, F&T q90
ST QT g8 #T g ¢

(@) S 5&ar g9 FAA FE
#t fpdy wfower £

() a9 & fgay sAwmfg] &
AT &7 fget § Fvn s o faar
¢ W

(w) 9 saxr<r fghr 7 Arfenr aar
yfRer S9aT: ¥T ¥ AW FAd 7
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oA e waTew wat (Wt o ¥o
) : (¥) ¥ (). JTAET TRr #Y
T TEY & AT a7 FHG AT ¥ /Y G
™ &Y Fudt

stfercar wame & fsdt & v

3890. «ft TN &I : ¥qT TAT FA
g T B FOMFG

(F) =" Havem T W
fr wfeer o & s 9@
AT qUT I99 §4g Al &
fraw afggrfal oo FnfaEi o
T& T, S 9T W qEee qre
ﬁﬁ';

(&) ST g&aT T FHATQ FwWOT
Fr farart wfawra €

(7) o7 & feaa swawfar &
Ha #19 et § Fear smoew #2
& o

(w) 9w #ard =l & afen
aqr gife  AFWEd:  F9 ¥ ATOW
w47 ?

sifercent Harea § Tow wat (W ®o
Ao fom) : (F) & (). g
I A T WY g, W g
T & qe 97 T &Y St o

YA AT NETC HaATHY F WER-
wgTas
3891. =Y TUW WIW : T FEAT
YT T Sl O T A TG
(%) ®r % warew ¥ faly
HaATHg &Y a1g qug-vgwHl & frafm
% AT F A Tw-nfe § sfaa
I & g § Fog & 7 F g1
& dugagEn # fafe s W

1 v §; aR

(=) afz &, & & w2 =y fe
s ?
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aer warew s (s o %o

wg) : (%) A (@). W€ TEw W
waﬁtmmﬂtm
ﬂi!rﬂﬁzlﬁwwﬁaﬁ LE
Wﬁm&mgmt I8 3u Fafy

3892. st TW wTw : ¥T KXfww-
wvd ufr 26 9, 1967 F HqUifea
TV ST 3648 ¥ gOT & g H
g T B FAT HGT 6

(%) fadwii & wreh gomaret &
W T T8 FA FEHIE] TG0 FH-
wfwi & & feon afewfai qar
FHEfeat w1 g Harm € Gl
sfireror QT & st st faan
TR

(@) 9w FHaf@ & 4 75
sfareger 33 #1 y=qm™ §; A

(w) s=d ¥ feex siarfay ¥
fet 7 w7 o arow s A § 7

Wit o dXfoe e war (s
gfa whdt) (%) feesaT 1960
9 1967 ¥ ¥rw g frrwr vy &
FTT BH HATAT & 62 AT 51 FH-
sifegt 3 s s A oy #Y o
o A ¢ 1 @ el wifal &
foma T T T W g |

(@) feR frww doem & s
whwifa w1 fedt e ard 3
afew, wrf ffea awarafy @ ot
AT AT |

Written Answers 408

(7) fRwfear T sfeww
for feft § aRwmET T qETWTC
sTawa €

WTTH w1 RAGH

3893. st Ow wow ;T dXfme-
wTE WA 26 I, 1967 & Favifww
IV §EAT 3649 ¥ TALH o w F 4
A s e

(%) wagd 2 fomal v
g S wE # afen et
1 BT 77, foaw ag # W@ EW &
fasrq g, Tawa Wit & &6
fafewr GRTCEIRT WTTT GTHT R ETT
T WTTT FT T GAGH fovaraT @1 A

(®) 19w@, 1967 * wiea &%
# (wayd 2w fames aar ghne
HTHiE ¥ anfierg afe o)
gT A eT feamar ?

U wal, ¥v wier wat, doe
wat aqr dXfww-vd wat  (sheedt
g wiwt) (%) a7 (@). fafew
FEHTCA FAAAAT & AT IR WG
A TEATH WITT FTHTT &Y JYaT 41,
I ¥ ¥ fga A s w
1@ wrlm ATt d eme W@
AIA TG FEE SRR o
@ a9 e % endtr &, wew &
oo ff o ¢ 1 wwfee, v
o 269 1967 ¥ AW G
3649 ¥ I F ALY FATATAT W
¢, 3wd afow v 7Y aamar v awan

aferor-q gferar & ot w1 avdem

3894. it fagre firy : way dkfe-
i weft g a4 gaT AR fi

(%) wav ag ww § fir omarr & qura

fear § fr efowqd ofem & fod
afes Aifr T FarX F 10w,



409  Written Answers

1968 %1 f@m a1 vl § €
ey Ffeor-qd ofimar & 2w & avdew
Famaw Ffad ofewm, e
qYT WA FT srgarfar At & i =infgd ;
&

(w) afzg,AraERRN @ d
7 wfafrr & 7

waw wal, ww wiew Sa), g
el awr adfur-v W& (sl
gfa atdt) @ (%) o, g0

(=) v w1 =

fowd afeas frg ma @l

3895, =it fagw fag @ #ar
HAY TG TATH FT FAT FGNF

(%) mraza= g e aeeed 1967
¥ fod wifys a7 sufeat # s,
1067 ¥ 20 ®7 sfawmsraT o=
U &7 gvaeHl sRw 9 F7 f2T §

(a) Fraeviras g f& 1967 &
@ fod aifus fea @ aafsai £
10 %98 wfa 76 #1 2< & Swe &7 A
taw s avft fod aafm ol &
&

() afz &, @1 &% T <7 €

(¥) 1967 Fow< F@aw faam
éfel w1 fod & aifer fe

sfren WA § IR (s

Ho o wow): (F) aw (@). o, 7
axfy daer fFarmar g fw 1-4-1968
gy I qeAT ST faeadt ®t
wfE & At & vy 7 fofae
g TP F 15 A AEE
@t AT Tqr 5 TR wifew axd
gfg W frag | I fafe e
sram fod ¥ el fet #
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amfe fryam) ffu a7 €, s
frgfer &t wat & agae (5 W
mfes a2d afg aa1) 10%@ ¥ 12
wd wifaw foa & afgerd €/ 4

() Tewe T ¥ WA A sufe
gt wdff Faww am fawt ok
et gy wifed g1 € 1

(9) T Fem T Aefea & A @

arfeas Fat deam g
Qi A1gge @1 faata

3896. =t fag= fag : #7 wo=
TeT qg A K FAT F0 fF

(v) foex awaat Fzea feaa
snforas ot Heaw F qAi, FHAT,
srra,  arfsemm, faewcde, fade,
sdreT arfe aWi &t aifam argge
1 fraar frfa frm; @

(w) 3a& fwaet fa3eit wzr afoa
#rag ?

wgrx waY, o wiew wa, Qe
wat T AdfoE-ved WA (s
g wtdY) () 3% (¥). foewr
aiw gt # @ifaw A & faaia
# owET T IS afem #@r W
fadsit g Frafafeas s g

aq AT ot faRe sgEr
(MfeF ) (=ma guat /)

1962-63 102. 69 23.62
1963—-64 4.51 1.18
1964—65 14.90 3.42
1965-66 17.55 3.83
1966=67 6.00 2.15
LR 145. 65 34.20
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qsaaw ® wrenta afadi &
fod fawm= wqw

3897. =1 fagrar fag : v aXfus-
W HEt 20 AAFT, 1967 F wATUiET
A §&AT 1055 % IAT & AFGEH R
qg TN X T FGTIF

(¥) dewew & wredw  arfadi
& fod feammeae & A= gTam E
HET FT AN AT

(o) 71 3w FrEA AT
fad W aTE X TR ACEIT H
g wEm 2 W%

() safosmeas & FAaF T
AT FY AFWTEAT & 7

g™ wal, s wiex wa, g
dat agqr Adfos  wwowar  (sfwar
ghra aidt ) : (F) ofesw ofer &
J9 FEwy 7 59 faameedw &1
wifewr wfe ogst 1, @& a1 A
FTETC ® gEAT At g, Afew wfa 7
faetg s oW 7 § 98 IS
#fir ¢ fr demew &1 Wi feas-
Tqe LT BATLT @I £ | gEE
AT 1923 TR AAIT AT HATA
a, wifs wram afes 9, e
Wiy gifaat £ Fw e & fau &6
41 it ofagi F 9 FgEw
fareare gar & T WA ACHTL A wAE
fo agren aEm fear

(=) o, 2

() wrim fosmregs ®Y fee
AW & art F it faare fea om e
& o fir afirey afirar #Y fegfa sy

LA L
L15LSS(CP)/68—4
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ARTISTES EMPLOYED IN SONGS AND
Drama DrvisioNn oF THE A.LR.

3899. SHRI BENI SHANKER
SHARMA : Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state the total num-
ber of artistes empolyed in the Songs
and Drama Division of the All India
Radio and the total amount of remu-
neration and travelling and other
expenses paid during 1985-66 and
1966-67, giving the amount of
highest and lowest salary paid to an
individual ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K, K.
SHAH) :

1965-66 1966-67
Total No. of ar-
tistes . . 62 66
(including
16 artistes
appointed in
March
1966)
Rs. Rs.
Salary Paid 1,65,950-50 2,139,078 -20
T. A. and other
expenses . 25,685:30 51,223 65
Maximum basic fee
paid . . 550 -00 575-00
Minimum basic
fee paid. 13300 13300

Note : Sixteen artistes were recruited
in March 1966—hence the varia-
tions in the cxpenditure on
(i)salary, and (i) TA. and
other expenses during 1965-66
and 1966-67.

STAFF OF INDIAN EMBASSIES ABROAD

3900. SHRI BENI SHANKER
SHARMA : Will the Minister of EX-
TERNAL AFFAIKS be pleased 1o
state :

(a) the numerical strength of the
staff of the Indian High Commissions
in UK. and Australia and that of the
Embassies in US.A,, West Germany,
France and U.5.5.R. and the aggregate
salaries paid to lhem together with

other establishment expenses incurred

for the running of these embassies; and

(b) whether there are any such
members attached to these and other
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foreign Embassies, who are well versed
in Sanskrit literature and if sn, their
number ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) and (b). In-
formation is being collected and wilt
be laid on the Table of the House.

fex= A (mrfommanz) & fawe
ufw

3901. sif WFTMAIT WEE( ;. F4qT
T Fell g FAM FT FAT FG (F ¢

(7) 71 7z 5= 2 f& wfoow
Hamwg 3 mixgee | fgea a8 &
fFm oz frax wfw 7 aat 7 G
ot ¢

(&) 77 a7 o 7= ¢ f& @ o
1 %% W wfq a9 o7 frmranar

() = o AT & faw & faa
& ol é sreumage aTA g 7 A

(%) afz i, &1 = q¥ag 7 g7
F 71 favig famar &7

sfercen sanwa ® Tod Ha (s Fo
ato fw) : (%) si1T (@), misan-
A TTEES I & AW ¥ fawgre weETh
wwifer wfw #1 ox feemr, 19053 &
mfeama &1 ot For Tren #1 9
o fear mar & wiww ¥ WT 9w
feen v Wi & fAu A g
2 7z wiww I freer § mfegma
AW AT WA ATEA & afaw § fegw
(4

() &, &

(w) wrwrer faarondfir &1

gIFr HT THAN RAWT IO
wwifna wifgea & fg= s@w
Lal-Laticy

3902 W Amwac fgddt:  w
FEAT ST smreo qeAT 47 A FFA
T4 & T warwm g St afg
sfo frr o &, = & f
qeHw qEToe F99 # fAd 947 g9y
for i g7

FAAT AQT Awreor war (o Fo #o
M) : T/ HAAT F AFA TATA
gra &t Az s e 9mam 2
TFMA SAT § oF G oFew @ S
freve & wd™ &1 7w Widr A
TEE 7 W1 TAT TR AT GGE4T 20

99 by g, @, 9fEr
fag, a9 anfx 9% o sfwmt
7 grafur faem feror & fao @y
arfzea W0 2 qF AT 3N HATE F
fe Y & (o7 weis Arefore wiaT & )
T e smar £ 7 wEem &
o azi wafaa FrEEE FEET

AR F - § e &
aifgs aftdza & w1 @1 =
saTfory faar s &

FAt 91§ qrfors st § garfo
X st 2
Researcnn 1IN CHILDREN's Frums

3903. SHRI CHANDRA SHEKHARK
SINGH : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether there iz any proposal
to set up a workshop in the country
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far the production and research in
Children’s fllms;

(b) if so, the main features thereof;
amd

(c) the estimated cost thereon?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K, K.
SHAH) : (a) No, Sir. There is some
thinking on this line but it has not
taken the form of a proposal.

(b) and (c). Do not arise.

ProbucTtioN oF CHILDREN's FiLms witH
FoREIGN COLLABORATION

3904. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) whether there is any proposal to
produce Children's films with foreign
collaboration;

(b) it so, the details thereof; and

(c) the names of countries which
have agreed to collaborate ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K, K.
SHAH) : (a) to (c). Proposals for
production of Children’s films in
collaboration with USSR and UAR are
under consideration. The proposal is
at a preliminary stage and details are
not yet worked out.

CLASSIFICATION OF VARIOUS MATTERS
SUCE As OPERATIONAL AND Non-
OPERATIONAL BY A MINISTRY

3805. SHRI MADHU LIMAYE : Will

the PRIME MINISTER be pleased to
state :

(a) whether it is the practice to
classify wvarious matters that come
before any Ministry, whether in the
form of information, written or oral
or otherwise, into operational and non-
operational matters; and

(b) if not, what is the procedure
followed for dealing with these matters
and the appropriate level for dealing
with the various classes of these
matters 7

PHALGUNA 23, 1889 (SAKA)
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) No such
general practice or procedure is pres-
cribed,

(b) Matters are dealt with generally
on the basis of the division of work
in a Ministry, and in accordance with
the normal office procedure. The level
of disposal of a case is also determined
on the basis of the intrinsic importance
and urgency of a case,

CeNTRAL Boarp oF FiLm CEnNsors

3906. SHRI RAJDEO SINGH: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether the members of the
Central Board of Film Censory have
the command over the language or the
required knowledge of Hindi for the
censor of Hindi pictures;

(b) whether they fully considered
the implications of the sentences eg.
“Hare Kanch Ki Chudian” film; and

(c) if so, their reaction therelo?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K, K.
SHAH): (a) Yes, Sir. However in
so far as the examination of films is
concerned it is done by examining
committees consisting of members of
Advisory Panels, and an officer of the
Board who possess the requisite know-
ledge of the language of the film
including Hindi,

(b) Those who examined the film
considered and understood the impli-
cations of sentences like “Hare Kanch
Ki Chudian™.

(e) As a result of their re-action to
such implications, cuts were ordered in
the dialogues of the films found not
permissible, in the particular context,
in accordance with the directions
issued by the Government to the Board
of Film Censors.
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CENTRAL BoArp oFr Frum CENSORS

3807. SHRI RAJ DEO SINGH : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the names of members of the
Central Board of Film Censors;

(b) whether any criteria is pres-
cribed for appointment of a member
to this Board; and

(¢) if so, what and whether the
present members of the Board fulfil
the prescribed criteria ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K, K.
SHAH) : (a) The Board at present
consists of the following persons :—

1.Shri B. P.

Bhatt Chairman
2. Rajmata Vi-

jaya Raje

Scindia,

Meaharani

of Gwalior,

M.L.A. Member

3. Kumari A.

M. Nad-

karni M. A. Was asso-
ciated with Member
Film Enquiry
Committee,

4.8hri S. S.
Vasan, M.P. Film Producer, Member
Director.
5. Shri V. R,
Mohan,
M.L.C. Industrialist. Member
6. Shri Shamlal Editor, Times of Member
India.
7.8hri B. R.

Agarwala. M. A.,LLB.,
Bar-at-Law, Ad- Member
vocate, Supre-
me Court.

8. Shri Karl J.

Khandal-

wala . Barrister at Law,

Author, Art Member
Historian and
writer.
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(b) and (c). The policy is to appoint
eminent persons who have distinguish-
ed themselves in different fields, such
as, public affairs, education, art and
culture, social work and film industry,
and are considered competent to judge
the effect of fllms on the public. In
Government's view, the existing mem-
bers of the Board fulfil this criteria.
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PensioNn orF J.C.0Os. Anp Onms.

3909. SHRI HEM RAJ: Will  the
Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that the
other ranks and Junior Commissioned
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Officers are paid their pensions quar-
terly;

(b) if so, whether Government have
received any representations for the
payment of their pensions on monthly
basis; and

(c) if so, the reaction of Govern-
ment thereto ?

THE MINISTER OF DEFENCE
{SHRI SWARAN SINGH) : (a) JCOs
and OR pensioners are paid their
pensions quarterly in Assam, Punjab,
UP, Delhi, Manipur, Tripura, Andaman
and Nicobar Islands and in certain
parts of Bengal, Orissa and Rajasthan.
In other parts of Rajasthan, pensioners
are paid half-yearly. In all other
States and areas payment of pensions
is made meonthly,

(b) Representations have been
received from pensioners from some of
the areas where payment of pensions
is made half-yearly/quarterly, to
change the periodicily to monthly
basis.

(¢) The matter is under examina-
tion by the Government.
WEEKLY ProGRAMME 1N Hmor on
RuraL ProeLEmMs BY ALR.

3910. SHRI RAJDEO SINGH: Wwill
the Minister of INFORMATION AND
BROADCASTING be pleased to ctate :

(a) whether Government proposs to
arrange a weekly programme in Hindi
on all India basis on a particular day
and time on rural problems and family
planning for the benefit of rural
population; and

(b) if not, the reasons for arranging
weekly programmes like ‘Debates’,
‘Meet the Press' in English which cater
to the view of limited audience only
while denying this most powerful
media of propaganda to a larger audi-
ence 7

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K, K.
SHAH) : (a) AIR broadcasts special
programmes on the subjects mentionea
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for rural population from all its
stations in their regional languages/
local dialects including Hindi,

(b) These broadcasts are intended
for the general audience and not
specially for rural population,

e starot & forg stretoraeit Wt
oI
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ft sgrrrRgef

7 guAT AT qWITOY JA 77 A
ﬁwﬁ:

(%) 71 afgs qar sw afas
4T & ATFIITATOT F wifAE FTEwHY
1 frafa @ 6 1 77w w7
framc g ;

(=) afzgr &1 & v 4@ ST
fea smaw A

(w) afr +&, 7139 & ¥ FXw

£

AT AT qATC WA (i o Wo
) (F) A, A

(=) marT AF 34T

(7) uw gefade Toq N wEET
* FEY, JTHTHATIT WA W TOIA-
w7 gegfa & a1 oY /ey &, 98 waifor
Far ¢ 1| wfe &, 918, 337 @
w0 w1, fedt aremfas ar
g6 s smae & fen, wfor
fiar v & 1 fafre e & fare Frar-
Fifa® ®7 ¥ A7 greNEias age &
aifiE SEFET FT NATT OF O9-
fidw g ¥ s ¥ e aff
g



421

Written Answers MARCH

Lower FORMATION STAFF OF ARMY
HEADQUARTERS

3912. SHRI S. M. JOSHI: Will the
Minister of DEFENCE be pleased to
state :

(a) whether the Lower Formation
Staff employed in Army Headguarters
on permanent basis, are denied the
grades and pay scales applicable to
AFHQ Staff Army Headquarters; and

(b) the steps Government propose to
take to remove the disparities between
the grades and pay scales of AFHQ
staff and the low formation staff
working in Army Headquarters ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
M. R. KRISHNA) : (a) The lower For-
mation Staff are employed in Armed
Forces Headquarters only on a tenure
basis. During their tenure they con-
tinue to be governed by the grades and
scales of pay applicable to them in
their own cadre which are different
from those of Armed Forces Head-
guarters cadre.

(b) All Government offices in India
function at 3 levels—Secretariat,
Attached Office and Subordinate
Office. The grade structure, the
proportions in the different grades,
scales of pay and terms and conditions
of recruitment are different at these
levels except that the pay scales are,
more or less, the same in the lowest
grades of Lower Division Clerks and
Upper Division Clerks. This is also
the position in the three levels of the
Ministry of Defence, the Armed Forces
Headquarters and the lower forma-
tions.

CrviLIAN CLERICAL STAFF IN DEFENCE
INSTALLATIONS

3913. SHRI S, M. JOSHI: Will the
Minister of DEFENCE be pleased to
state :

(a) whether the Civilian Clerical
Staff ' employed in various Defence
installations and lower formations are
being denied the benefits of the pro-
posed AFHQ Civil Service Scheme; and
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(b) the steps Government prepese
to take to improve the grades and pay
scales of lower formation staff beforc
the implementation of AFHQ Service
Scheme in view of the fact that there
is already resentment against the non-
application of AFHQ scales of pay and
grades to lower formation staff and
the disparity in the grades (including
ratio and proportion between different
grades) and pay scales applicable 1o
them vis-a-vis AFHQ staff ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
M. R. KRISHNA): (a) The AFHQ
Civil Service Scheme applies only to
the non-departmental civilan officials
(Gazetted and Non-Gazetted) of
Armed Forces Headquarters and Inter.
Service Organisations under the Minis-
try of Defence. The civilian clerical
staff employed in various lower formu-
tions do not come under its purview.

(b) The question of improvement of
grades and scales of pay of clerical
staff in the lower formations beforc
the implementation of the Armed
Forces Headquarters Civil Service
Scheme does not arise. All Govern-
ment offices in India function at threc
levels—Secretariat, Attached Office and
Subordinate Office. The grade struc-
ture, the proportions in the different
grades, scales of pay and terms and
conditions of recruitment are different
at these levels except that the pay
scales are, more or less, the same in
the lowest grades of Lower Division
Clerks and Upper Division Clerks.
This is also the position in the three
levels of the Ministry of Defence, the
Armed Forces Hgrs. and the lower
formations.

CHINESE PROPAGANDA IN NEPAL

3914. SHRI HIMATSINGKA : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government are awarc
of the persistent anti-Indian propa-
ganda carried on by the Chinese ele-
ments in Nepal;

(b) it so, whether Government have
taken up the matter with the Nepal
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Government and if so, the result there.
of; and

(c) what steps have been taken by
Government to counter the ecffect of
this anti-Indian Propaganda in Nepal?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) Yes, Sir.

(b) and (c). Yes, Sir. Our Embassy
has from time to time brought to the
notice of HMG of Nepal the fact that
the Chinese Embassy bulletins and
publications contained attacks against
India and her leaders. While bringing
the contents of such bulletins to the
notice of the Nepalese Foreign Office,
the Embassy has also requested that
appropriate steps be taken to put an
end to the dissemination of such slan-
derous attacks against the leaders and
the Government of India, on the terri-
tory of a country with which India
has the most cordial relations. The
Government of India understand that
the Nepalese Foreign Office has taken
necessary action,

SCHEMES FOR FOURTH PLAN IN RESPECT
oF BIHAR, WEST BeENGAL  AND
RasastuHan

3915, SHRI HIMATSINGKA : Will
the PRIME MINISTER be pleased to
state :

(a) whether the Governments of
Bihar, West Bengal and Rajasthan huve
submitted their schemes for inclusion
in the Fourth Five Year Plan;

(b) if so, the main features thereon:
and

(c) the proposed lay.out of these
plans ?

THE PRIME MINISTER. MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) No, Sir.

(b) and (c¢). Do not arise,
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DISPUTE BETWEEN INDIAN AND NEPALESE
CrT1ZENS

3916. SHRI D. N. PATODIA : Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is a fact that at
‘Bajaru Joti’' disputes between Indian
and Nepalese citizens are continuing
for a long time on the question of
propriety rights over a track of land;
and

(b) what steps have been taken to
resolve the issue 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) From the
reports that have been received by
Government it appears that the Inci-
dent at Bajaru Joti was the result of
personal vendetta between Pasang
Sherpa and Jiten Barman., The dis-
pute came to a head recently because
the latter is stated to have deposed
against the former in a case of land
dispute, In order to avenge the de-
position by Hiten Barman in the land
dispute, Pasang Sherpa along with 7
Nepali nationals, is reported to have
assaulted some relations of the former
and taken away their bullocks and
ploughs,

(b) Appropriate steps were taken by
the West Bengal Police authorities
who have registered a Police case
against Pasang Sherpa and 7 others.
Pasang Sherpa has been arrested. The
incident has been brought 1o the notice
of the Police authorities of Bhadrapur
(Nepal) and the latter have promised
to take suitable action including the
return of the bullocks and the ploughs,
Since the police authorities of either
side are fully cooperating with each
other it is expected that the above
matter will be settled amicably,

ManesH YoGI's ASHRAM
3919, SHRI BENI SHANKER
SHARMA :

SHRI D. C. SHARMA :

‘Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state @

(a) whether the executive Com-
mittee of the Newg Cameramen's
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Association has urged Government to
look into the activities at Mahesh
Yogi's Ashram following an assault on
a News Cameraman outside the
Ashram on the 21st February, 1968;
and

(b) if so, the action taken thereon ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) and (b). Yes, Sir. It
appears that necessary complaint has
already been lodged with the Police
regarding the incident. This is a law
and order matter of the State Govern-
ment,

Visit oF CANADIAN DEFENCE COLLEGE

TeAM
3920. SHRI BENI SHANKER
SHARMA :

SHRI D. C. SHARMA :

Will the Minister of DEFENCE be
pleased to state:

(a) whether a Canadian Defence
College team visited India recently:

(b) if so, the purpose of its visit;
and

({c) the outcome thereof ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) Yes.
Sir.

(b) and (c). The visit was in con-
nection with the study-tour of various
countries in their itinerary.
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3924. SHRI DEVEN SEN. Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is a fact that when
the Editor of the ‘Blitz’ was convicted
and sentenced in The “pin-up” case,
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ALR. played up the story repeatedly

in all their transmissions but when the

lower court’s judgement was quashed

by the Sessions Judge with a clear

acquittal, the A.LR, is reported to have

refused to broadcast the news; and
(b) if so, the reasons therefor ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) The news about the
conviction of Shri R K. Karanjia,
Editor of ‘Blitz' by the Judicial Magis-
trate, Nagpur as well as his subse-
quent acquittal by the Sessions Judge
of Nagpur were carried in some of the
bulletins of A.LR.

(b) Does not arise,
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Researcit IN  DEFENCE AND  ARMS

DEVELOPMENT
3927. SHRI S, K. TAPURIAH : Will
the Minister of DEFENCE be pleased
to state :
(a) whether Government are consi-
dering proposals for research in
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defence and arms development in’
collaboration with other countries; and

(b) it so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Yes, Sir, in certain
scientific fields.

(b) It is not in the public intercsi
to disclose the details,
ForExcn NaTiOonALs 1N DeFENCE Re-
SEARCH

3828. SHRI S. K. TAPURIAH : Will
the Minister of DEFENCE be pleased
to state:

(a) whether any foreign nationals
regularly visit our defence research
laboratories; and

(b) if so, the steps taken to ensurc
against any secrcts being leaked out
through them ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L, N.
MISHRA) : (a) and (b). Visits by
foreign nationals to Research & Deve-
lopment  Establishments/Laboratories
take place only occasionally and that
too after due scrutiny and with prior
permission of Government. No
classified projects are shown during
such visits,

APPOINTMENT OF STAFF ARTISTES
Av Hoc Basis

ON

3929, SHRI TLUSHIDAS JADHAV :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether it is a fact Lhat several
staff artistes in the All India Radio.
Delhi, are irregularly continuing on
ad hoc basis in their posts for more
than a year;

(b) if so, the reasons therefor; and

(c) when Government proposc to
notify these wacancies in the rews-
papers and make arrangements for
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their filling up in accordance with the
procedure laid down ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) No, Sir. There is no
staff artiste working on ad hoc basis
at All India Radio, Delhi. There are,
however, only two long-term monthly
paid artistes working for over a year
against two vacancies of Staff Artistes
—Assistant  Producer.  University
Broadcasts and Scriptwriter (Family
Planning Cecll). These persons are
continuing on month to month basis
pending regular selections, in  the
prescribed manner, for which action
has already been taken to advertise
the vacancies and the regular sclee-

tions are likely to be completed

shortly.

(b) and (c¢). Do not arise.

FrLING ur THE Posts oF  STAFF
ARTISTES

3930. SHRI TULSHIDAS JADHAV :
Will the Minister of INFORMATION
AND BROADCASTING be pleated to
state :

(a) whether it is a fact that -ome
posts of staff artistes in the All India
Radio, Delhi, were advertised and
written tests held during 1967 but the
interviews and selections have been
considerably delayed;

(b) if so, the number of such cases
and the reasons thercfor: and

(c) when Government propose to

fill up these posts ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) to (c). Yes, Sir. A post
of Script-writer (Family Planning)
was advertised and a written test was
conducted in August 1967. The final
selection, including the interview,
could not be completed pending com-
position of the Selection Committee for
the purpose. The Selection Committec
has since been constituted and the
interviews fixed for March 18, 1868,
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3931.

PAK. PrOTEST OVER THE CAPTURE OF
THEIR VESSELS INTRODUCING WITH TER-
RrromiAL INDIAN WATERS

3932. SHRI D. N. PATODIA :
SHRI YASHPAL SINGH :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state

(a) whether the Government of
Pakistan, in a protest note to India,
have asked for the release of 23 Pak.
vesstls captured near the Kutch coast
on the ground that they were operat-
ing in Pakistani territorial waters;
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Government have
the Pakistan

(b) whether
refuted the claim of
Government; and

(c) if so, the reaction of thc Gov-
ernment of Pakistan in the matter ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) Government
of Pakistan have asked for the return
of all the Pakistani vessels apprehend-
ed along the Kutch coast. They have
also claimed that these vessels were
not in Indian territorial waters

(b) Yes, Sir.

(¢) The reaction of the Govrsnment
of Pakistan is awaited.
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FATAT STt & ArHET 9T o AT
T & frare famd garm
S.C. ANp ST. TRADE APPRENTICES IN
ORDINANCE FACTORIES

3834, SHRI P. R, THAKUR: Will
the Minister of DEFENCE be pleased
to refer to the reply given to Unstar-
red Question No. 2072 on the 28th
February, 1968 and state :

(a) the total number of scheduled
castes and scheduled tribes Trade
Apprentices recruited since 1st July,
1963 in the Govermment factories;

(b) the number of those who have
completed training so far; and

(cy whether a]l such upprentices
who have completed training  have
been or would be given employment:
if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) to (¢). The informa-
tion is being collected and will be
placed on the Table of the House.

RESERVATION FOR ScHEDULED CASTES
AND ScHEDULED TRIBES IN ORDNANCE
FACTORIES

3935. SHRI P. R, THAKUR: Wil
the Minister of DEFENCE be pleased
io state :

(a) whether Government have im-
plemented the recommendations made
by the Estimates Committec in  the
55th Report (1st Lok Sabha) in regard
to the reservation for Scheduled Castes
and Scheduled Tribes persons in the
Ordnance Factories; and

(b) the steps taken by Government
for implementation of the latest
recommendations made by a Study
Group (under the Chatrmanship of
Shri Yardi) appointed by the Home
Ministry in regard to reservations in
training programme, including
apprenticeship ?

THE MINISTER OF STATE IN THE

MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Yes, Sir.
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(b) The recommendations of the
Working Group set up under the
Chairmanship of Shri M. R. Yardi are
under consideration.

SETTLEMENT OF ARAB-ISRAELI CONFLICT

3936. SHRI HIMATSINGKA : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Governmenl's attention
has been drawn to the 5-point agenda
for talks with the Arabs spelt out by
the Head of the Israeli delegation to
the UNCTAD II Conference at a
launcheon given in his honour by a
Swatantra Party Leader at Parliament
House on the 27th February, 1968; for
a final setlement of the Arab-Israeli
crisis; and

(b) if so, the reaction of Govern-
ment thereto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) Yes, Sir.

(b) It is the Government of India's
earnest hope that a just and lasting
settlement in West Asia is reached as
soon as possible. The Government's
endeavours are directed towards that
end,

ReECRUITMENT TO0 BoORDER SECURITY
Force

3937. SHRI P. R. THAKUR : Will
the Minister of DEFENCE be pleased
to refer to the reply given to Starred
Question No. 200 on the 3rd April,
1967 and state:

(a) whether his assurance to com-
municate the suggestion for the
recruitment of certain migrant com-
munities from East Pakistan in the
Border Security Force has been ful-
filled;

(b) if not, the reasons therefor; and

(c) whether there is any other pro-
posal to utilise the fighting calibre of
these people for the defence of the
country ?
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THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) Yes,
Sir. Ministry of Home Affairs have
confirmed that particular attention was
given to the communities, which had
migrated from East Pakistan, for
recruitment into the Border Security
Force.

(b) Does not arise,

(c) Migrants from East Pakistan,
are eligible for recruitment inte the
Armed Forces, if they satisfy the
requirements.

INTEGRATION OF DEFENCE FoORCES
3938. SHRI P. R. THAKUR: Will
the Minister of DEFENCE be pleased
to state:

(a) whether there is any proposal
for integration or unification of the
Defence forces by graduaily doing
away with the existing structure of
three autonomous services; and

(b) if not, the reasons therefor?
THE MINISTER OF DEFENCE

(SHRI SWARAN SINGH): (a) No,
Sir; none at present.
(b) The present system has been

working satisfactorily and no urgent
need for a change has arisen, The
reforms in the present system if any
will be considered in the light of
recommendations which may be
received from the Administrative
Reforms Commission,

DEPARTMENT OF DEFENCE SUPPLIES

3939. SHRI S. R. DAMANI : Will the
PRIME MINISTER be pleased to state:

(a) whether it is a fact that a new
Department of Defence Supplies has
been set up under the Defence Minis-
try;

(b) if so, the reasons therefor; and

(c) the functions assigned to this
Department ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
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INDIRA LNDH‘I): (a) to (¢). In
November 1866, a new Department ot
Defence Supplies was constitued
within the Ministry of Defence to plan,
coordinate and implement wvarious
schemes designed to make the country
self-reliant in defence requirement.
The following functions have been
assigned to this Department :—

1. Planning for substitution of
import requiraments for defence
purposes, particularly in the
fields of electronics, instrumen-
tation, vehicles and ship-build-
ing, and preparation of
detailed schemes in this regard.

2. Implementation of such sche-
mes through the utilisation of
the industrial capacity in the
country for research and deve-
lopment work and for manu-
facture,

3. Coordination of sgientific and
technological research  and
development work in the coun-.
try with the work of the De-
fence Research and Develop-
ment Organisation,

4. Any other matter that may be
assigned by the Prime Minister
from time to time,

5. Development of electronics and
coordination amongst its various
users,

BOOKLET ENTITLED ‘INDIA' PUBLISHED
By INpIAN HicH CommissioN, UK.

3940, SHRI MAYAVAN : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is a fact that a book-
let entitled ‘India’ has been published
by the India High, Commission in UK.
for use in British schools;

(b) whether almost all the photo-
graphs printed depict only New Delhi;

(¢) why no photographs of places of
interest in South India has been
included; and

(d) the full particulars about the
booklet ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
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EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) Yes, Sir. A
booklet by that title has been publish-
ed by our High Commission in the U.K.
for distribution to School children on
request,

(b) No, Sir. The booklet includes
photographs of places of interest in
different parts of India.

(c) There are a few photographs
relating to South India.

(d) The booklet gives general infor-
mation about India including art,
tourism, government, economy and
social services.

Ex-
ALL

PANEL oF TRANSLATORS FOR THE
TERNAL SERVICES DrvisioNn or
Inpia RADpIO

3%41. SHRI MAYAVAN : Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether the External Services
Division of the All India Radio main-
tains a panel of translators in various

Units for translating the scripts and
{eatures;
(b) the criteria for selection and

inclusion in the panel;
(c) the rates of payment; and

(d)- the names of translators in the
various language panels ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Externmal Services Divi-
sion have a number of Translator/
Announcers as staff artists. Addi-
tionally outsiders are also booked on
casual basis for translation when

required.

(b) The posts are advertised and a
duly constituted Committee makes the
selection on the basis of suitability of
the candidates. For drawing a panel
for casual employment as translators,
the main criterion applied is  their
ability to translate well.

(e¢) Rates of payment vary depend-
ing on the nature and duration of the
script. A minimum of Rs 15 and a
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maximum of Rs. 40 has so far been
paid.
(d) A list is laid on the Table of the

House, [Placed in Library. See No.
LT-441/68.]

PertoprcaLs ror INDIAN Hich Com-
mission, UK.

3942, SHRI MAYAVAN : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether no periodical published
in South Indian languages is placed in
the public reading room of the Indian
High Commission in UK.; and

(b) if so, the reasons therefor ?

THE PRIME MINISTER. MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) and (b). One
Kannada language newspaper is placed
in the reading room of our High Com-
mission in London. If there should be
substantial demand for other language
papers, it will be met subject to the
availability of funds.

JOURNALISTIC STAFF IN THE CENTRAL
INFORMATION SFRVICE

3943. SHRI G, S. REDDI: Will the
Minister of INFORMATIQON AND
BROADCASTING be pleased to state :

(a) whether it is a fact that Jour-
nalistic staff from State Governments
can be appointed to Central Informa-
tion Service posts on deputation basis;

(b) whether it is also a fact that the
Journalistic staff working in a number
of Central Ministries who have not
been included in Central Information
Service cannot be appointed to Cen-
tral Information Service posts on
deputation basis; and

(c) if so, whether this benefit is
proposed to be given to Journalistic
staff employed by various Central
Ministries who are not included in the
Central Information Service ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K, K.
SHAH) : (a) and (b). Yes, Sir.

(¢) No. Sir.
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ALLOTMENT OF SCOOTERS FROM DEFENCE
Quora

3944 SHRI G, S. REDDI: Will the
Minister of DEFENCE be pleased to
state :

(a) the number of applicants at
present awaiting allotment of different
makes of Scooters out of Defence
Quota:

(b) the date of application of the
person who tops the list of such
applicants:

(c) whether action would be taken
to increase the Defence Quota of
Scooters in view of large demands;
and

(d) whether his Ministry are getting
any preference over other Ministries
in regard to allotment of Scooters to
their quota ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L, N.
MISHRA) : (a) The total number of
applicants  awaiting allotment of
scooters from the Defence quota as on
1-3-1968 is :—

Lambretta 12578
Vespa 9955
Fantabulous Nil

(b) The following are ihe priority
dates of applicants who are at the top
in the waiting lists :—

Lambretta—13-9.1963.
Vespa—28-5-1963,

Fantabulous—No
pending.

application is

(e} Ministry of Industrial Develop-
ment and Company Affairs have been
recently requested to increase the
Defence quota,

(d) A separate sub-quota of Scooters
has been allocated to the Ministry of
Defence for allotment to Service and
civilian personnel of .the Defence
organisation, excluding those serving
in the Ministry of Defence Secretariat
who are catered for by the Ministry
of Industrial Development and Com-
pany Affairs.
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RECRUITMENT FOR THE Posts oF Sus-
EDITORS IN SAINIK SAMACHAR

3945. SHRI G. S. REDDI: Will the
Minister of DEFENCE be pleased to
state :

(a) whether recruitment rules fer
the posts of Sub-Editors and Assistant
Journalists of Sainik Samachar have
been framed:

{(b) if not, the reason thercfor; ana

(c) when these are likely to be

framed ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) Re-
cruitment Rules for posts of Sub-
Editor, ‘Sainik Samachar’ exist, but
these are being revised. Recruitment
Rules for posts of Assistant journalist
have not yet been finalised.

(b) and (ec). Government had
appointed a Study Group to consider
the question of interchangeability of
posts in different Wings of the Public
Relations Directorate. In pursuance of
its recommendations, draft Recruit-
ment Rules have been framed and are
under consideration and are expected
to be finalised shortly.

SuB-EDITORS IN SAINIK SAMACHAR

3946. SHRI G, S, REDDI : Will the
Minister of DEFENCE be pleased to
state :

(a) the sanctioned strength of Sub-
Editors and Assistant Journalists in
the Sainik Samachar;

(b) how many of these are perma-
nent posts;

(c) whether all permanent posts
have been filled; and

(d) if not, the reasons therefor ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) The
sanctioned strength of Sub-Editors and
Assistant Journalists is :—

Sub-Editors o 1o

Asstt. Journalists .. 23 (including 1
Lcave Reserve),
(b) Seven posts of Sub-Editors

and 20 posts of Assistant Journalists.
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(c) and (d). All the permanent posts
of Sub-Editors have been filled. The
permanent posts of Assistant Journal-
ists will be filled, after the Recruit-
ment Rules for the same are finualised
shortly.

EmMprLOYMENT Boanp oF MIG Factory

3947. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of
DEFENCE be pleased to state:

(a) whether representation was
made by the Orissa Government for
including a high ranking officer from
the State as a representative of the
State Government on the Employment
Board of the MiG factory at Suna-
bedha in Orissa;

(b) if so, the nature of reprcsenta-
tion made and when it was inade;

(¢) whether this representation was
turned down by the Central Govern-
ment; and

(d) the reasons for turning down
such representations ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Yes.

(b) The Government of Orissa had
suggested inclusion of a State repre-
sentative in the selection committee
of the Koraput Division of the Hindus-
tan Aeronautics Limited. This sug-
gestion was made to the General
Manager of the Koraput Division of
the Hindustan Aeronautics Ltd. on
25.7.1967 and 29th November 1967.
The Central Government received a
representation on 11.1.1968.

(¢) Yes.

(d) Hindustan Aeronautics Limited
is an autonomous body having its
Divisions in five States of India.
Hindustan Aeronautics Limiled has
not included State Government repre-
sentatives on the selection committees
in any State. For higher categories of
staff, under HAL rules, recruitment of
basis. For lower categories recruit-
ment is made on the basis of the
recommendations of the local employ-
ment exchanges: it is only if they
fail to provide suitable candidates that
recruits are taken from elsewhere.

MARCH 13, 1968

Foreigner with transmitter

M2

RESERVE OFFICERS TN Navy

3948. SHRI JYOTIRMOY BASU:
Will the Minister of DEFENCE be
pleased to state:

{a)_ the number of officers who were
recruited as Reserve Officers in the
Navy since 1960;

(b) their terms of service; and

(c) whether they have been given
regular increments ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) 108
officers have been recruited as Reserve
Officers in the Navy since 1960,

(b) Reserve officers are appointed in
the rank of Acting Sub Lieutenant.
Higher ranks up to the rank of
Lieutenant Commander are given to
suitably qualified .candidates. These
officers undergo two months initial
training on joining and biennial train-
ing of one month thereafter. When
called up for training or active service,
they are entitled to pay and allowances
at the rates applicable to equivalent
regular officers of the Indian Navy.
Other concessions are generally the
same as those admissible to the regular
officers. Besides, they draw a retain-
ing fee of Rs. 300 per annum for their
reserve liability.

(c) Not yet, Sir. The matter has
been taken up with the audit autho-
rities since rules on the subject require
clarification.

12.20 Hrs.
CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Recovery oF TRANS-RECEIVER SETS
FROM A FOREIGNER AT RISHIKESH

SHRI K. ANIRUDHAN (Chirayin-
kil) : 1 call the attention of the
Minister of Home Affairs to the
following matter of wurgent public
importance and request that he may
make a statement thereon :—

“The reported recovery of a high-
power transmitter from a hut near
the antibiotic factory, Rishikesh,
belonging to a forelgner.”.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
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(SHRI VIDYA CHARAN SHUKLA) :
Sir, the Government have no informa-
tion regarding the recovery of any
high power transmitter belonging to a
foreigner from a hut near the Anti.
Biotic Factory at Rishikesh. However,
in January 1968 two transistor trans-
receiver sets were found in possession
of a West German national at Rishi-
kesh. The sets were seized by the
U.P. police and on actual tests their
range of communication was found to
be 2-3 miles in flat terrain. After
detailed investigations, in which it was
found that the person concerned had
no intention of putting the sets to any
malafide use, he was permitted to take
them back.

SHRI K. ANIRUDHAN: The
reported recovery of the transmitter,
and also the two transmitters accord-
ing to this statement in 1966, I think
cannot be treated as isolated incidents,
because Rishikesh has become a
centre of all the espionage activities
nowadays. Rishikesh has become a
very sensitive area now. It is a
strategicaliy important area. The
Beatles have started their game, and
the Hippies are joining the Rishis.

AN HON. MEMBER : The Russians
also.

SHRI K. ANIRUDHAN: I am
coming to it. According to a recent
newspaper report, the American
Secret Service chief is now at the
feet of our yogi; one Mr. Briens, who
arrived recently, on March 2, is stay-
ing in the inner camp of the Ashram.
He takes interest in all the activities
of the Ashram and nothing is known
how long he will stay there.

So, it is a very delicate area, ana
all these foreign personnel including
the American CIA chief take this as
the centre of their espionage activities
against our nation.

According to this report, this high
power transmitter was recovered
from a newly built hut which is near
the antibiotic factory at Rishikesh.

Recently they have constructed
some forty or fifty so-called huts
L15 LSS(CP)/68—5
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which are much better than most of
the business executives’ luxurious
houses, with all conveniences and
comforts. This yogi has not only
constucted all these comfortable places
and is entertaining these foreign
people who are in espionage work,
he has now asked the U.P. Govern-
ment to have an airstrip.

MR. SPEAKER: You are going
from transmitter to airstrip.

SHRI K. ANIRUDHAN : Moreover,
all these foreign personalities includ-
ing the CIA chief are coming there
to have meditation and entering into
nirvand. One foreign meditation
society or Nirvana Society has
already been arranged.

MR. SPEAKER: You are covering
the globe now. Come to the ques-
tion.

SHRI K. ANIRUDHAN: In a
foreign country a two-engine six.
seater aeroplane is getting ready. May
I know whether this Government
will make a thorough enquiry into
the whole affair and also may I know
how this transmitter came there,
from which country it cama there,
what was the mode of its operation,
and also may I know whether the
CIA, the West German agency or any
other foreign agency has any connec-
tion with this transmitter ?

SHRI VIDYA CHARAN SHUKLA :
The transmitter that was recovered
was one which is popularly known as
walkie-talkie. As I have already
said in my main reply, it was a
transmitter with a range of only two
or three miles,

MR. SPEAKER : That was in 1865.

SHRI VIDYA CHARAN SHUKLA :
January, 1968. As far as that parti-
cular area is concerned, we have
adequate security arrangements to
look after those people who go there
and I can assure the hon. Members
that they need have no worry about
that area.... (Interruptions.)

AN HON, MEMBER : A person who
was a non-entity all this time has
sprung into prominence....



A4s D.5.G. (West Bengal),
1967-68

MR. SPEAKER: Order, order. He

has become important and so Parlia-

ment must give attention to him?

(Interruptions.) Shri Desai.

12.29 Hgs.

PAPERS LAID ON THE TABLE

Avprr Report (RAILWAYS) ETC,

THE DEPUTY PRIME MINISTER
AND FINANCE MINISTER (SHRI
MORARJI DESAI): I beg to lay on
the Table a copy each of the follow-
ing papers :—

(1) Audit Report, Railways,
1988, under article 151(1) of
the Constitution, [Placed in
Library. See No. LT-438/68.)

(2) Appropriation Accounts,
Railways, for 1966-67, Part
I-Review, [Placed in Library.

See No. LT-439/68.)

(3) Appropriation Accounts,
Railways, for 1866.67, Part
II—Detailed Appropriation
Accounts. [Placed in Library,
See No. LT-439/68.)

{4) Block Accounts (including
Capital statements compris-
ing the Loan Acctounts),
Balance Sheets and Profit and
Loss Accounts, Railways, for
1966-67. [Placed in Library,
See No. LT-440/68.)

ESTIMATES COMMITTEE
THIRTY-SECOND REPORT

SHRI P. VENKATASUBBAIAH
(Nandyal) : I beg to present the
‘Thirty-second Report of the Estimates
Committee regarding action taken by
Government on the recommendations
contained in the Ninety-second Re-
port of the Estimates Committee
(Third Lok Sabha) on the Ministry
of Transport and Shipping—Mormu-
gao Port,

DEMANDS FOR SUPFPLEMENTARY
GRANTS (WEST BENGAL), 1987-88

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): I beg to
present a statement showing Supple-

MARCH 13, 1968

West Bengal Budget 446
1968-69

mentary Demands for Grants in

respect of the State of West Bengal

for 1867-68.

st Wy wew (arEiE) o wewe
WERY, AT OF qEeqr &1 9 § fraw
357 & T

MR. SPEAKER: Shri Morarji
Desai.
SHRI MORARJI DESAI: Sir, ...
ot Jleg WX 1 O 0F gEeqr

1 9w ¢ faw 357 & anfm
WETW WERA TS, T |
st WlFg WX  F9 OF AW

T v g A s aa wE Ay g

W4 qos FEem F--

MR. SPEAKER : There is no point
of order; it is completely out of order.

st Wieg wAIX : ATTR FEIET F
St orare faeT &, SERT F arawy gAAT
STEaT § | (RETew) AT g ¥ A
SET &l TATA N A AAFT ...

MR, SPEAKER: If once it had
been rejected, it cannot be raised on

the floor of the House.... (Interrup-
tion.)
st RYEg wETT ; **
MR. SPEAKER: Order, order.

Nothing he says will be taken down.
He may kindly resume his seat,

12.32 Hrs.
WEST BENGAL BUDGET, 1968-69

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : Sir, the House is
aware that a Proclamation under
Article 356 of the Constitution was
issued by the President on the 20th
February 1968 in respect of the State
of West Bengal. By virtue of this
Proclamation, the powers of the

**Not recorded,
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legislature of the State are now exer-
cisable by or under the authority of
Parliament, The Proclamation was
laid before Parliament on the 20th
February 1968 and will shortly come
up for the consideration and approval
of the Lok Sabha. At this stage,
therefore, 1 shall confine myself to the
presentation of the Budget Estimates
for the State Government for 1968-69
in order to obtain a Vote on Account
for the period April—July 1968, pend-
ing detailed consideration of the Budg-
et by the House.

2. The general features of the ero-
nomic situation in the country were
reviewed by me when I presented the
Central Budget some days ago. It is
not, therefore, necessary for me to
dwell at length on the ecoromic or
other developments in the State,
except to refer to certain special fea-
tures. In the field of agriculture,
great importance is being given to the
High Yielding Varieties Programme as
against 55,000 acres brought under high
vielding paddy last year, it is expected
that about 35 lakh aeres will be
covered this year, the next year's
target being 7.5 lakh acres. An area
of 13.4 lakh acres was irrigated during
the last Kharif season by the three
major irrigation schemes in the State,
viz,, Mayurakshi, Kangsabati and the
Damodar Valley Corporation. When
the Kangsabati project is completed it
will irrigate an additional 6.75 lakh
acres for Kharif and 1,5 lakh acres for
Rabi crops. Maximum emphasis is
being laid on minor irrigation and it is
cxpected that 1500 deep 1ube-wells
will stand energised at the cnd of the
current year as against 770 last year.
Sinking of shallow tube-wells and
distribution of small pump sets have
being laid on minor irrigation and it is
other items like river pumping sche-
mes and improvement of tanks are also
receiving due attention. Nearly one
lakh tonnes of chemical fertilisers
were lifted up to middle of February,
1968, of which a significant portion was
utilised for the high yielding crops.
Short and medium term credit advan-
ced by cooperative societics to agri-
<ulturists which amounted to Rs, 11

PHALGUNA 23, 1889 (SAKA)

Budget, 1968-69 448

crores last year is expectad to rise to
Rs, 16 crores at the end of the current
year. Long-term credit advanced by
Land Mortgage Banks which amounted
to Rs. 58 lakhs last year is likely to go
up to Rs, 1 crore during the current
year. 38 Cooperative Rice Mill units,
including one modern rice mill, have
also been set up of which 12 have
already been commissioned.

3. Honourable Members are aware
that in 1967, industries in West Bengal
had to pass through severe stress and
strain due to various gfactors. 'The
engineering industry, specially the
smaller units in the Howrah rzgion,
suffered the most as this industry was
one +which was affected badly by
recessionary conditions. Apart from
this, gheraos of the managerial and
supervisory staff were resorted to by
industrial workers on an unprecedent-
ed scale and this posed a serious pro-
blem to most of the industrics, The
number of stoppages of work due to
industrial unrest was 447 in 1967 us
against 244 in 19686 and the number of
man-days lost was 6.1 million in 1967
as against 2.7 mllion in 1966 and 1.»
million in 1865. A sense of insecurity
and uncertainty pervaded the indus-
trial field and the investment climate
turned gloomy. Confidence, however,
returned to some extent towards the
end of the year and there was a mark-
ed improvement in industrial relations.
A number of factories which haa
closed have since reopened. The num-
ber of educated registrarts with the
Employment Exchange has also gone
up, the increase in the case of
engineering graduates being particu-
larly steep, namely 18 per cent, Need-
less to add that ceaseless eorts will
be necessary to stabilise the indusirial
relations and to rchabilitate the jobless
workers as also to provide gainful
employment to the educated umncin-
ployed.

4, Turning now to the budgetary field,
I shall first indicate briefly the likely
outcome of the Budgetary operations
during the current year. (Shri Hem
Barua: Is it a deficit budget 7) The
Revenue receipts this year are now
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estimated at Rs. 201.11 crores as
against the Budget Estimate of Rs.
204.99 crores, the reduction being
mainly due to shortfall under sales-
tax owing to recessionary conditions.
The expenditure met from Revenue is
placed at Rs, 211.40 crores as against
the Budget Estimate of Rs. 22319
crores. This decrease of Rs. 11.79
crores and a similar reduction of
Rs. 4.92 crores in the provision for
Capital expenditure, is, in the main,
the result of dts which had to be
imposed, particularly in the Plan
expenditure, in order to reduce the big
deficit of Rs. 86.41 crores left uncovered
in the Budget presented to the State
Legislature in June 1967. The State
Plan outlav this year is now placed
at Rs, 55.81 crores as against Rs, 69.94
crores provided for in the Budget pre-
sented in June last, though the outlay
approved by the Planning Commission
was only Rs. 60.87 crores. At the
same time, the outge on account of
rclief expenditure was larger by over
Rs. 4 crores as compared to the Budget
Estimate and that on foodgrains trans-
actions, by over Rs. 3 crores. The
result of these and other variations is
that the current year's budgetary
operations, as reflected in the Revised
Estimates, show an overall deficit of
Rs. 2521 crores as against Rs. 36.41
crores estimated at the Budget stage.
As, however, the State Government
had a very comfortable cash balance
at the commencement of the current
year, it is expected that they will not
end the year with any large overdraft
with the Reserve Bank.

5. For the next year, the Revenue
receipts are placed at Rs. 214.29 crores
as against Rs, 201.11 crores this vear.
This increase of Rs. 13.18 crores is
spread over a number of heads but is
mainly accounted for by anticipated
larger yield under Sales Tax conse-
quent on expected improvement in the
economy, and also larger receipts from
State excise duties and State’s share
of Union excise duties. The provision
for expenditure met from Revenue is
Rs, 215.47 crores as against Rs. 211.40

MARCH 13, 1968

Bugge!, 1968-69 4500

crores this year. The increase of
Rs. 4.07 crores is in the main the net
result of larger provision for develop-
mental expenditure in the fields of
education, medical and public health
services, and a few others, partly
counter-balanced by lesser provision
for relief expenditure, which at Rs,
3.75 crores is less by over Rs. 5 crores.
than in the eurrent year. The Revenue.
account thus shows a deficit of Rs, 1.18
crores as against a deficit of Rs, 10.28
crores in the current year.

6. On the Capital side, the Budget
assumes a market loan of Rs. 10 crores,
which after allowing for repayments
will mean a net borrowing of nearly
Rs. 3 crores as against less than Rs, 1
crore this year. Total loan assistance.
from the Centre is placed at Rs. 54.00
crores as against Rs. 46.47 crores this
year. Provision has been ‘made for a
Capital expenditure of Rs 27.06 ocrores
as against Rs, 34.6 crores this vear, the
decrease being mainly due to lesser net
outlay on purchase of foodgrains. Next
year's provision on this account is
Rs. 43 lakhs as against Rs, 8.83 crores
this year. In the net, next vecar's
transactions show on Capital account a
surplus of Rs 1.32 crores which will
more than cover the Revenue deficit
of Rs. 1.18 crores.

7. The current year's estimates
include a provision of Rs. 85.81 crores
for the State Plan, the Central assist-
ance being Rs. 34 crores. As against
this, the Budget for next year includes
a provision of Rs. 53.71 crores for the
State Plan, the Central assistance being
Rs, 46.10 crores. Among the provi-
sions included in the State Plan may
be mentioned Rs. 14.42 crores for.
Agricultural Programmes including
Rs. 6.21 crores for minor irrigation:
Rs. 2,63 crores for major and medium
irrigation; Rs, 7.25 crores for educa-
tion; Rs. 6.52 crores for the State
Electricity Board and Rs, 3.06 crores
for the Greater Calcutta Development
Schemes. In addition, an expenditure.
of Rs, 830 crores will be incurred on
the Centrally sponsored schemes as
against Rs, 6.41 crores this year. Thus,
the next year’s Plan outlay will be
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nearly the same as the Revised
Estimate of the Plan outlay this year,
‘despite larger Central assistance, but
this is mainly due to the fact that the
‘State Government had a very comfor-
‘table cash balance at the commence-
‘ment of the current year, which they
were able to use for the Plan but this
‘will not be so next year. The Plan
‘provision next year has been strictly
determined with reference to the
resources in sight at present but the
question of augmenting the Plan Out-
lay could, if necessary, certainly be
‘considered if it is found that it would
‘be possible during the year to mobilise
more resources for meeting the addi-
‘tional expenditure,

SHRI H. N. MUKERJEE (Calcutta
North East) : Sir, with regard to this
matter, I would like to have your
-guidance in regard to the procedure.
As the Deputy Prime Minister himself
stated, the President’s proclamation
regarding West Bengal has been inti-
mated to the House, and the House has
to approve it. I feel that the approval
‘of the House should precede any dis-
cussion of the West Bengal budget,
either supplementary or for the whole
yvear. You will please see to it that,
that is done.

MR, SPEAKER : I agree; that is the
vorrect procedure.

st sew AT A (R - IR
YU & A F W 7Y A Afew

MR. SPEAKER: We will consider
how to regularise this. Naturally the
proélamation of the President must be
discussed first. I agree with you. We
shall discuss this and see how we
should fix the time when we meet in
the afternoon at the Business Advisory
Committee.

SHRI D. C. SHARMA (Gurdaspur) :
The speech should be circulated.

MR. SPEAKER : It will be circulat-
‘ed.

12,38 HRs.
GENERAL BUDGET—GENERAL DIS-
CUSSION—contd
MR. SPEAKER : Shri Rana may
continue his speech. He has already
‘taken four minutes.
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SHRI M. B. RANA (Broach) : Sir, I
would not take more than about 10
minutes as I am not fond of hearing
my own voice nor am I fond of steal-
ing the thunder nor of playing to the
gallery. I shall finish within the time
gEiven to me,

Yesterday I was mentioning the
taxation’ proposals as between the
utility goods and the luxury goods, and
1 was speaking of the curtailmeni in
the expenditure on administration and
also on building proposals, I was on
the point of Narmada project when
my time was over. It is an all-India
project and it should be treated as
such. We have had the Khosla Com-
mission which went into it and sub-
mitted a report. It is high time now
that the report should be given effect
to by the Government of India.
Narmada is a river which will irrigate
MP, Gujarat and the Rann of Kutch.
There is some sort of agitation about
the proposed giving away of some
Kutch land to Pakistan. But if we are
able to give them Narmada waters so
that the Rann may be irrigated, I am
sure all the agitation will die down
not only in Kutch but in the whole of
Gujarat,

Coming to price rise, one of the
reasons for the rise in price of food-
grains is the zonal system, whereby
the surplus States hang on to the sur-
plus foodgrains they produce and do
not allow it to go out. The deficit
States want the surplus foodgrains.
The farmers in the surplus States are
agitating that they are not getting
enough price for their foodgrains. So.
the zonal system is liked by neither
surplus nor deficit States. It should
be done away with as soon as possible.

The rise in prices is also due to the
general rise in prices all over the
world. I was travelling by steamer
from Naples. The moment I got off
the steamer, I had to pay Rs. 2 to the
porter who carried my two suitcases.
The taxi driver who drove me 3 miles
to the hotel demanded Rs, 20 and I paid
him Rs. 15. When I paid one rupec
to the shoe-shine boy, he refused and
wanted Rs. 2. A hair cut costs about



453 B.G.-Gen. Dis. MARCH
[Shri M. B. Rana]
Rs. 4. Italy is supposed to be the

cheapest country in Europe! Now it
is very costly. We went in a delega-
tion to London in 1861. We were put
up at the Savoy hotel. A member

from the UP Assembly %I Z¥&HaT
fawawas also there with me. 1 said,
fawa @, SO aTe @Y Ay Sifaw
TN AT frmgar § 1 AT ¥ A8
qRT ¥, T wTAr Sfaq )

But he was carrying on. I said, you
come with me outside the Savoy
Hotel and I will show you a good
hair-cutting saloon which wiil cost you
only 4 shillings. But he said.

TAT |IEF, THAT, 7 |
One day all of a sudden he went into

the saloon of the Savoy Hotel, When
he came out, he said.

AT |iga, WL T |

He did not know much of English and
to every question put to him, he said,
“Yes”. Hair cut? Yes. Shampoo?
Yes. Massage? Yes, The result was,
he had to pay a lot of money to the
saloon. Therefore, price rise is there
everywhere in the world, not only in
India.

The public sector industries should
be distributed in all the States. The
States should be asked to distribute
them in every district, so that we get
equal dJstnbuuon of the public sector
industries in the various States,

Then, I wish to say something
regarding our projects like the
Narmada and other projects. Unless
we are able to get the rains, these
projects will not be of much use and
as such in order to regulate the rains,
we must start afforestation as soon as
pessible. The Government of India
should see that 20 per cent of the land
in all the States are afforested or some
sort of trees are grown, and garden
trees and fruit trees grown, so that
the rain comes more or less regularly.
Unless that happens all our projects
in the Narmada valley or any other
valley will not be of much use. Then,
there should be extensive cultivation.
A lot of waste land lies on both sides
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of the railway lines. We can utilise
some of these lands in growing trees
on both sides of the railway lines, And
in our parts where we are in Gujarat,
there is what we call the khar land,
which is over-run by tidal water and
nothing can grow there. That could
be very well developed and they could
grow trees there. If we do that, we
shall be able to grow more trees and
have more afforestation and de-salting
of the land could be prevented by
afforestation.

Then, Sir, Gujarat is having one
thousand miles of coast land and
Broach is the district which I come
from. This port is the oldest not on=-
ly in India, but in Asia. From the
Broach port—which we used to cali
Bhrugu Kutch—the wessels used to
go right up to Greece and Egypt
and all other places. All the muslins
in which the mummies in Cairo were
wrapped were the Dacea muslins.
They were exported through the port
of Broach. So, Sir, we should develop
al] the ports all along the line of the
Gujarat coast.

Then, the other thing wkich I wish
to say in regard to the development
of agriculture is this. There should
be intensive farming. And there,
when I see the cowdung being made
into cowdung cakes and used, I feel
very sorry for the country, because
the cowdung and the night soil are soil
manures. They are the best manures
possible and they are easily available.
In China they say that the Zuest came
here, but he went awav without
dropping any night soil here. They
were so much fond of these manures
to be put in their lands so that what-
ever they sow, grows properly. We
have been using the cowdung as gobar
gas whereby the gas is produced from
the cowdung and when that gobar gas
plant is used, we get the gas enough
to cook the food for some purposes,

We are talking of the people's car
in India. Henry Ford said that he
would produce a car for every farmer
and he kept up the promise. And I
know that Ford cars were available
for Rs. 2200 or roundabout that. Two-
seater was available for only Rs. 1800.
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But what is it that our capitalists are
doing here, the Birlas and the Wal-
chand Hirachands ? Instead of pro-
ducing cheaper cars, they are making
them more and more expensive. Even
the jeeps which Messrs Maohindra and
Mahindra promised to produce soon
after the end of the war for Rs. 4,000
could not be produced and now the
jeeps are available for not less than
Rs. 18,000.

Then, Sir, we give too much impor-
tance to the language question. First
we divided the country religion-wise,
India and Pakistan. Then we divided
the States language-wise. We are
gradually disintegrating the country. I
would suggest, let us have only five
States,” five zonal States, Noth, East,
South, West and Central. an/ get rid

of this language question. Let langu-
age be a means of expression and

nothing more. Let us try to produce
the feeling of national integration by
this way. The time is ripe when we
should say that India is our country
and we should develop the country as
soon as possible,

12.50 Hrs.
|Mr. DEPUTY-SPEAKER in the Chair]
SHRI J. B. KRIPALANI[ (Guna) :
Mr. Deputy-Speaker, Sir, I heard
vesterday the learned eloquence of
Dr. Rao. Qf course, the ecloguence
was not as telling as the cloquence of
our sister (Interruption). Sometimes
iearned people with their elogquence
confuse people, but they do not con-
fuse people without first confusing
themselves. The learned professor
spoke in different terms than when he
was in the university. He said, there
are no ideological overtones in the
Budget. Afterwards he said he was a
socialist and we must work for
socialism. What did he say ? He said,
i’ we are to bring socialisma in this
land we must be prepared to pay more
and more taxes, while he praised ali
the remission of taxes that wns made
by the Finance Minister to the rapita-
lists. I wonder where frotn more and
more taxes which are distiked by
every party will come excepting from
the poor, and I suppose that would be
the fulfilment of socialism.
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Then he said that he welcomed the
inflation that has been puovided for
in the Budgett Why? Bocause, he
said, that would keep the prices of
foodgrains high which was necessary
for the cultivators, while the Planning
Commission has been saying that the
cultivators are getting cnough and
they must be taxed. I do not knew
what the policy of the Government {o
increase food prices is, because it had
in the past an effect on what the
economists call cost-push-inflation. He
wants this inflation to be ndded on to
by another inflation which is the rost-
push-inflation.

Then he said that we will soon be
able to export agricultural produce.
This promise was given to us by our
first Prime Minister at the time of the
Second Five Year Plan. But, as yet,
we have not seen this promise ful-
filled; rather, we find that we have to
get from outside more arid more food.

Then, he gave us an account of how
our economy had been suffering and
how this economic crisis had o-rertaken
us. When I and some others askea
him about the causes of this economic
crisis which has bedevilled our public
and private life, he said: “Do not
interrupt; wait; I shall come to it™.
Up to the last he did not give any
causes for our present econcmic condi-
tion. Of course Government has been
grving causes which it thinks are not
in its hands which were acts of God;
for instance, droughts and foreign war.

But, as I said during the discussion
on the President’s Address, ‘here are
riany man-made causas, if | may say
£0, government-made ~auizes, and the
first and the greatest cause is inflation,
monetary inflation in an economy that
is stagnant and not expanding. Then,
there is this cost-push-inflation which
is also man-made and not God-made.

There is Jdefect in our industrial
policy, which has nst hecn properly
conceived. There are gigantic plants
that have been put up. We are told
sometimes that this or that plant is
the biggest in Asia; smetimes we are
told that it is the biggest in the world.
This craze for bigness has affected our
economy very adversely. Thera are 3
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(Shri J. B. Kirpalani] _
steel plants and 50 per cent of their
capacity is kept idle resvlting in a
loss of crores of rupecs. Yet, another
plant is conteraplated at Bokaro which

will be much more costly than ihe
plants that are alresdy there,

Priorities too are neglected, as
pointed out in the Hazari Report.
When you have a planned eccnomy it
is not only necessary that you fix
priorities in the publie sector but you
have to fix priorities in the private
‘sector. Qur licensing policy also has
been very defective. Another thing is
the failure to identify our mistakes
and disinclination to take proper
steps at the proper time to rectify
those mistakes. There is no dialogue
between the Government, industry and
commerce. There is ever-increasing
unproductive expenditure in the Cen-
tre and in the States, Further, much
of our private investment has gone
into land and nalalizl buildings. Also,
there is conspicuous consumption.

MR. DEPUTY-SPEAKER : I hope he
will finish in {wo or three minutes.

SHRI J. B, KRIPALANI : I have not
even begun, I do not ask any questions;
I never raise any puints of order; I
speak three or four times.

AN HON., MEMBER : Let him con-
tinue after lunch.

MR. DEPUTY-SPEAKER: 1 wil
have to adjust. All right Let him
continue after lunch. We adjourn for
Junch to meet again at 2 O'Clock.

18 HRS.

The Lok Sabha adjourned for Lunch

till Fourteen of the Clock.

The Lok Sabha re-assembled
Lunch at Fourteen of the Clock.

[Mr. DEPUTY-SPEAKER in the Chair)
GENERAL BUDGET—GENERAL DIS-

after

CUSSION—contd,

MR. DEPUTY-SPEAKER : Mr,
Kripalani to resume his specech, May
I request him to be brief ?

SHRI J. B. KRIPALANI: I have

listed the causes of our present zco.
nomic troubles. They are all nan-
‘made causes and T must say that they
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have been cansed wy the blundering
of our Government in the last fifteen
years. Has the Budget remedied any
of these causes so far as it is possible
for the Budget 1o do so? All causes
may not be curad by the Budget, but
there are certamn tnings which the
Budget could have done which it has
failed to do. Take, for instance, infla-
tion. Deficit financing we were told,
will never be resorted to during the
tenure of office of our present Finance
Minister and in our vhilosophy ik is

said: 'O T IIT 7 JUIT°

I suppose this has a reference only to
the so-called promisc: in the inter-
national field, but it has nothing to
do with the promises that the Ministers
make to the pubiic from time 1o time,

The only bright spot in the Budget
is that for the first time it has been
recognised that agriculture is the basis
of all economy and also it is the basis
of industrial growth. in America 9%
or 10% of the nopuiation are engaged
in agriculture and they supply ke
whole counfry and other countries
with foodgrains. But it is good that the
Government has rexognized the fact
that agriculture is the basis of our
industry. Yet, we were told that they
will have 1o import six or seven
million tonnes of food. Why ? Because
they will be haviag buffer stocks, This
talk of buffer stocks has becen going
on since the days of Mr...

SHRI PILOO MCDY (Godhra) :
Since the duffers took over.

SHRI J. B KRIPALANI: ... Patii
and even before that and when the
drought came and we wanted grain,
we do not know where these stocks
had gone. I wouid request the Finance
Minister to make sure that when the
Food Minister makes buffer stocks, he
sees that he has provision for keepinz
them, I am afraad we do not have
proper arrangemcnts for keeping these
buffer stocks sale from insects and
animals. It was said by our last
Rashtrapati that 30%% of our foodgrains
are lost on account of insects and
rodents. What is the conciusion ?
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It is said that this Budget woula
give an impetus to our economy. I am
sorry to say that it will be no such
thing. If there is tu he ony change,
it will be only a marginal change. I
am fortified in-this opinion by an
international suthoiity, Dr. Myrdal of
Sweden, and he is an internaticnally.-
known person. He wa: often here.
was consulted by our Prime Minister
and also by the Flanning Commission.
‘Sir, it would bhe vary useful for Prof.
Rao to hear the opinion of an inter-
national authority whom he must be
knowing. Whati uoes Dr. Myrdal sav ?
He says:

“The poslponement of the ccono-
mic revolution contemplated by
Jawaharlal Nehinn has become j.cr-
manent.”

Then, he sars thai our industrizl
revolution must not follow the lines
taken by Lhz iadusirial revelution in
the West but it must be job-oriented.
This wes the verv thing that Ganahiji
used to talk and which we here have
failed to follow.

An international cvonference is going
.on here and we want them to help us.
We know that this want of job-
.oriented economy is pressing hard on
every Western country, They have
introduced automation. Automation
means that they can produce any
amount of goods, but labour will not
increase; that means that the people
will have no purchasing power. So,
every country in Europe and America
itself has a balance of payments to
meet, and their currencies are being
devalued. England has already  de-
valued We devalued our currency
‘because of inflation and other things.
But we did not take any steps to
rectify the economy as they have taken
in England, for example. They have
disbanded their eastern Army; they
thave dismissed their expenses on
their defence and they have taken
away even the health scheme which
the Labour Government had them-
selves initiated. They are not afraid
of being unpopular as our Govern-
ment are afraid of Therefore, our
Government are becoming more un-
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popular than they would be if they
took proper steps to put the economy
on its feet,

Further the Prof. says that there is
inefficiency. He is talking mwostly of
India; though his report is on South-
East Asia His emphasis is on India.
He says that another difficulty is in-
efficiency of our administration and
inefficiency in our industry. He says
that there is rigidity and inequality
of established institutions which have
not been changed. He says that there
are unequal economic and social power
relations. These have becomes more
unequal than thoy were before.

So, here is an international authority
who is a friend of India, and whom
Shri Jawaharlal Nehru had invited and
whom the Planning Commission had
also invited to advise them, he has
given this report in two volumes, and
he was authorised by an international
body to make a report. What is the
meaning of all this ? The meaning of
all this is that there is colossal un-
employment and frustration in every
section of society. And what does it
lead to? It leads to the violent dis-
turbances that we see. The law and
order situation has become impossible.
Even our morality is affected by these
defective economic relations. The
effect of all this is that politicians do
not mind how they behave, so that
our democracy also is in danger of
being frustrated and it is being frus-
trated. There was a Speaker in
Bengal and there is now another
Speaker in Punjab. In no Western
country will the Speakers nullify the
Government, the executive and the
judiciary and the legislature. Here
all the three are nullified because our
morals have gone down. In England.
such a thing will not be done, in
America it will not be done. People
will be ashamed, these things are not
done. All these things are being done
because economically we are down.

I did not believe in Marxism, but I
am inclined to think that Marx was
right when he gave an economic inter-
pretation of history. But I find it is
not the economics that have gone
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[Shri -;. fl-_tKimﬂmi be ijm, qT IR drar fF gATT AT A O-
wrong, but it is those are manag- R -
ing the economics, it is the Govern- q‘li@m'mr% Wmﬂ—(
ment that has gone wrong, and unless W & fo@ g s@M | Tg FAL
the Government puts its house in lﬁﬁﬁi‘ﬂ‘
order, unless they bring about effici- T ﬁ:@ ‘ﬁt o &

TAETE 9T g A ATATEY #Y AITE 7Y
ofY, AT gq &7 FdT 98 g fe gama
2w o &7 & ) gl e 7 fede-
uw fear fom & gw fadt @ *0
Tz F1 A fadedy T= A fied
§ f& miiz & fedquam feam &
3T Y FE T T AT A0 £ 13T
fadredY @& &1 TAT @1

ency, unless they bring about economy,
unless they change this luxury expen-
diture that is going on, they may have
a majority in this Parliament, but there
seems to be no future to this country.
As we see, neither the Congress Party
nor any other party is going to help
this country to get out of tha morass
in which it has been dragged for the

last 20 years of the Congress Govern-
ment.

ot fore aevge (@) 0 SRS

AgE, ¥ WA IU-NET el 1T
wrA fafrer # ot @ & faa
e AT § AT IR 9w AAEA
FEATE | AT FAAT GTH FT F51 T
TG ard sk # IT R oweeST FET
agar § fadi w1 f& ffae qae

a1 wor fg, TR &1 A @
a7 ¥ g TEAT Wes § 1 A
Fifeardt & qaT 9% | 7gH ¥ AR
TR IW T T I@T AT AR qEF &
& e smr) WA 5 wEd A
HTAT At FAI A qR qqeEr | qX wE
f agdieaT AIEw W1 H¢ 3@y IfwAr

AT g

What is this deficit of Rs, 290 crores
in fact? Let us examine it in some
detail. Out of this Rs .280 crores, Rs.
150 crores are meant for the buffer
stock of foodgrains, and another Rs. 78
crores are meant for the States as
advance. Thus, actually the deficit is
of the order of about Rs. 62 crores.

7% 3 fagmT 7 Su ¥ 7 Pefeamgw
frar afsm & ®e Fow =Tw@|AT §)
2fed faeea 7 sg1 ¢ 7 :

They serve best who watch and see.
You must watch and see what the

Finance Minister will do, see what is
in his pocket,

USRI § QW G g1 T, e

g & AT g & | & Wy argd & WA
F am 1T 7t # g F1 AT AFT
ZQT | T 3@ FT AT AV AQT & ITA T
ag AT wman g foaw 1 madde EC AR
go fo TATHz ¥ HHATA & FTATH
feamy & fad @man § W €%% 39 77
#e amd &) qg FATQ SAAA A,
HTE #Wre THo HIT o dto THe FT
AR

qF AT waE : ag v !
wft fore Ao : Ag AT R 0

A acva fegr (I9) ¢
T Zar € T ¢, T T A= T

F qfaa SFT B & T3 | QT AGT I
Tg TAT AN Wiz §, T T & T
FuE T A FrEAew fafaeet 7 TAT 8,
o1 i AT W FT ¥ ¥ AAAT FRAW
fafrezt & 1 9 = 5 ? faRwi w
W W owEae @ | fedquew ®

e

«f: fra Areraw ¢ A # weATD B
O & 20 TEE AW Y | AT F T FET
fr o Y &Y 7 A N A, A w
FHT {1 T4 | AGT F L AT §T
fiF gaTa THo fo AT § TATE g



463 B.G.-Gen. Dis.

%Y Zg & fordy | & &Y wadRE T g
g @1 waiz ® form frrac g
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fog e T3 d AfF M T g A
# a= far &1 forwr & afaga &«
XM O R AT TG |
T=w g AT @ & &1 @
A FTATAT 9T AfEA A IHTC 92;0 R
=H Uo THo Flo T FTHFTT T HTET
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AT ¥ @Y T M q™
89 ¥ THUT 47 W1 f& A= FwTL
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ST it FY A @rd § F I
T AT W & | TF WL FTFHIL HT
qIEAT =ifEgE | ag Ao @ e
FH FE A0GH | T (A F FHG-
FIO7 HT AT ATRA A TELT §T A
TGEFT W §5 1 F1 fFar s
arfed 1

TG T oA § AT FT FFGH §
T A aet F g I X W A
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q 1 gAY AT o TN AR F A9
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q #41 7 9% | AT AT ¥ FNT wQ
fir ag To ©: w2 ® i wemr o
TS T QT HT AT F, T YA H IO
UF JA & §T [ATT T, AfFA oW
AT ¥ 7w ar wifgd | s
1T &9 ag & fadwl & aw wwa W=
T A 3w A afes feafa st oY
qUT qE WA ) AW & A A EW
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TE GATT 3T AE F

FwY wried fF il fear wr
a9 qH & #R I e anfom amae
qar 5 wri—

W( gTA WA wPATq (Ini) ;e
T yTowr a9z |a faw v foar &)

oy foaqitaer : & feam &7 @21
g 999 gra & 7 famar g 1| & a7 /a7
T E | F qan fore g, dopee g, frew
T T g

T AR F T AR BT AT
[mEar g1 i g A qfy ¢ S
ae Wt AW o= wfawa fafe
gram &1 75 wfawa & oo wré faarg
Y sgaeqT @Y &1 § w aaa o
AT § wgAr e g fF AR Sy
i faifal § ax #& @ o
8, T © fraTeaT wfed o woT-
Mg AT 9ifgd | AT TAT wedr @
T W g W ot & Fedwt g
F1 W 7 & faw o qwar
1Y wrgE AT &1 fae & fag

ot e WY TR FTRTT &
T ATTHT & AT ¥ FT A7 (AT H A

g
st frx Ao : & sgar wgar §

e are s framat #1 @ agfoad @
F oY AT Ao & ardAr ) qH v
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el & fau age ¥ aw iy aff s
TR A TR SeArE 3T g fE
‘TW AT ATEL W & fegfy § ot
Eukic ol

# T § FE e § o qw oA
7T ¥ faw o gfomi o enfew
‘wnfadt # 21 TEE IgT & fAw
dfaa § §T swEeq@ #
I TAATAT FT AAT F AG 147 AT
21 I T 3@ AR f gfomt
¥ wrq frw 9% F7 FEER gaT &)
HHT AHAT JTIHT AT N9 3T TEATH
¥ fas oo ) SRR A oam ZE
¢ afeq =gt fa7 z=e gficet 1 a7
TET AT &1 FEIY aTefRgl #1 s
- faan 74T & 1 2199 § g7 97 I
“FAT T 941 AT TN 9 F=9] &1 TR
9t @t fpaw v &Y a & f5 99 fw
YT &3 U UF AT §I€F 7 ROH
FT G I21 AT 411 AT FeA ;7
gt goar & 4§ gfEt § g
TR g fe § dfew W zEw
FIAH § IA®T AT 39 Hfod | F7A
T a7 3T FT TR ZATA AF F247
Y, W g AT AqF w0 & S
gfFaroe AT F1 AT 9T AAEA
fFar s 1 ST F A gAY ZHEEy
WY wifgd | IR FUT IBMET FAIA
forierdy 8, awF 3 faserd 2
oE qraeelt I e FY fare A,
AR A A faerrd @ o
TET FATATT ST FT | AT TATRLATA
st gt @ § AEf, warewm it
R A F 7 @, T At @
) amt F 78 e S 41
fira Aromer & @ 35 oY) wfauw
AT FUEET ST 7 Ag fomy 9m)
Ag Tro razwHe A fomn ar foms
waew & fr fra aroaer § foar am)
Hq IJAW HATGET F A FEAT
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OO Y fopderdy § | &9 & FT
g A1, T FAAI A8 &, 7w fw A
T Y, T T § favarw w3 § a
Tt aw st at o e ) Ew
AT AT 7@ &, AT AT agd 47 qAdA |

® wrzAe fafaees & aftq FTar
amgar g ff ag e 1 q7e F0
d 39 F UF @ q@ATT AR |
ZATL TH FrgAq fafaez =t &ro &0
FomTTA d 0F F=97 fgar 9 fF 93w
A & gt | afaar T a7 F1
A fomn s 3AET wqudE g
fir 3w e T ot | & ofY WO
s § st wan g fFo3aF g
TarE 7 AT 9T a7 9N/ T, AL EWA
IFM I FT T AT Z, I R |
19 F< | qedl, Ny, 1afar st
A1 ST I AZA F AT E T A7
F |9 § AT WO E, T AR AT TEA
AR AT FE E 1wl 7 fod naHz
& a9 ¢ afea gaar feanidem 1 s
H AEY T A1 TR & | H1E A Aqren
T 21 arEodHToNTo HHHI F AFHT
¥ A a9 AT 9T A T AT AT
AT | R ATTR AT § Ag AHEAT
79 T gf A1 gw 7 g 3B A1 FAA
TET |

s wE fAemm #%7 war TOAr
fom w1 @7 frageft sifar & 7
gt Fran

& qrEa § f 9 AT @a w10

62 FI4T &1 W1 FHN , FAF AT
HATTRT AT G & 1% 92 H8 GO 1 aHAT
| faQey &= T 7 q@T /A 2 |
TR o w750 €Y A g, & dfed
& 7@ § ag WE Gh w0 A G A
Zart fre "t Gh A FC AR AT A
T @ TR Q7 R I a%ar 2
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fasar &1 3a% ar? § a1 A §
T & = gfqwa st W Ew R
fva w2 9T @ #7 o w7 12§
A FT TE T TZ & | WY AR
zu & | #feefae sd fan e o
TE waT &1 T R, S\, w6,
Toff, FFRIT 1 qHI qT FA E
o9 AET-AT FEE AT g &iET #)
FETR A1 qTeS Z TAF THT AT T
# W g f& s e 3w w90
za% faar e T= A 4@ 3

27 G ¥ ST IAAT JTHIAT AR 2
=to Hifgar 7 Fz7 9v fomr fam fF 27
FIIT HRHT TH qoF | d1F qH 9
TR F7 § a4 dfeq AgE A w7 @
fF dzg w4 97 ¥4 £ WX AT 9w
3T AT ATET A For 41 v a@ A=
A 9T I & | AT &1 HAET T
T SITT &Y T T doAT & 1 AT
waaw 4g gam f =mo ~ifear @& 4
27 0T JEfHGT T 319 AT @Y
F ®FG &) & &1 A O A
FQO 9 wdt 2, 39 fagTa 9 A
a1 =ifed |

Fomt faer = o § 7% W A 3
frarad & &1 & 97 framaat &1 fady
T ®r g oIwm 3w femr g
Y fedY famr v ¥few F
feeiamEl 1 gew W § fR ¥
g foltl § 727 & fag 7 o717 2
TAF! SURT AT & FH § A |
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o e AR far Sy amn-
g 9w Tifgd T seidvA @A
arfgd | ¥feT s e ST At
T FL AT JTIFT FEAT AT

Nl W d9F oW (@ICEET) -
aT AT fIRAfARi R oy
w7

it fire A g AT ¥ AT
F0-ATE &5 AT § 1 F IAWT SYo T
fog #Y ara qoemar g o7 fram &
T 4| IR IOT 93W F v o,
Tg F HTORT AT 957 § | wgro fam
WY Tt A €, ST § geyae d@w
g1 a7 7T EATAErT ey & T g
I FEA & | IAFT A FASANIT T
TE gz, o dYo qe 3 A g,
THo To fto aral 7 gemam, i 7
IR AT FTET | TR T FAT I |

& wgm fF 7z a2 #7139z A4 &)
IR TAF AL T T ALY AT vEgA -
fasedTa &1 AT @27 # faQ4r
qer #1 & T4 &1 gw fadr faeft
GH & IFPCH TG & | § BT FIATET-
e &1 fady strer WY w2ar g, w9 A
FoM A AT wx fady wTa g
EET FHTOT 4 & F offor gare 3w A
T 21 &% AT 97 AT IFT TR
2 & a9 aF TET § TEAHe &
qrauT w7 g i ey foid frgam
9T AT & A 3T, TG FH 5, TS
FH FA, AT { A9AT T AT FU

F AT TH YA o IR AR q
arferdy sraeaTe # &, I9% A § ¥
FEAT ATRAT § | IHE TES [T HY
TR fewdw fear &1 so%T oW
fram & fasm &1 599 97 § &t
woqr qg=T 21 & wwwer g fE o
ot arferfy sér T Y s Ave e
FT WEX FAT I H T A0 T AT
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[sh fox AToaw)
TN AT TR G| T IAH
THAE & EW AW F oW Y T A
8 AfeT & aE F1 wE e
§ f& 7z araueh ¥ arg oo Gft B
I FT THTEF F1 AAT FT | 5/
TR THTEETH AAT FIAT ATHT ¢ |
A |IAT T FT IR § A9 7 {0, Afew
Az B F TT AT A W & AT
€ ®Y T W wfE sgwedr FL 1
# fearew fafreet #t qurd 2an g
fr SR qaT qRT AT G Tz
AT, AN A A FT AqH T 9L ¢
¥ A s e g iR dw e
W T ISET Rl AR A
FT I F grat & 39 FT Fe 191 ET AT |
IER AT N ACE AN | A
TpT A A ) 7w daAw fafees
F | & 4, afw aw free @
g ¥ 7 IRT IR WE 7@
g iR s & fF a7 & &
AT AT QX grft 1 FETh A I
arelt AEF 8 | T AR A AT AT
R F &
T NEA & A9 F TH T FT q0GA
FQ@ E |
SHRI N. K. SOMANI (Nagaur) : Sir,
while participating in the budget
debate, I am reminded of a story that
all of us learnt in our primary school,
where there was a vivid illustration
entitled Gulliver’s Travels, where we
found that Gulliver was lying prost-
rate in the middle of the woods, trying
to recapture his energy and to find a
new direction; and, before he got up,
he found small tiny little men trying
io put a number of bandages on him,
so that he could not move. I would
like to begin my presentation with
this remark thai the Depuly Prime
Minister for the first time in the last
10 years has tried to take courage in
his hand and has attempted a little

limited change, but like Gulliver has
not been allowed to do enough. Not
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only speaker after speaker in  this
House, but international economists,
the Planning Commissian, the Govern.
ment of India and the people are
agreed that .we are in the middle of
an economic distress, that our plans
have gone awry and are in disarray,
that the fourth plan has been post-
poned and this was the propitious
moment when he could have done a
lot more to set the economy going.

It is a very curious fact that two
speakers agreed on the present situa-
tion summarising the country’s pro-
blems today. One was Prof. V. K. R. V.
Rao who yesterday summarised the
country's problems beautifully and
well. He talked about unbridled in-
flation that we have been facirg for
the last several years. He talked
about our high cost economy where
price has become such a stumbling
factor that we are completely dis-
abled to sell our produce at home or
abroad. He taiked about the debasing
and devaluation of our currency
whick, in spite of a massive dose of
devaluation, continues to shed its value
year after year. He talked about the
growing unemployment and a host of
other problems about which we are
all apreed. The other speaker who
spoke in similar strains to the Indian
Merchants Chamber sometime ago was
Mr. J. R. D. Tata, who unfortunately
speaks infrequently in the country. In
the matter of summarising the pro-
blems of this country, botk thesc
gentlemen were identical.

As far as Prof. Rao is concerned, he
has had a tremendous opportunity to
prove his theories when he was not
only a distinguished member of the
Planning Commission but now as a
member of this Government. I submit
he has nothing new to offer to this
country, because whatever his policies
and philosophies have been, they have
been followed by this country for the
last 15 years under his aegis and
under his direction as far as planning
is concerned. Therefore, we will have
to give the benefit of doubt to another
set of theories which will revive our
economy and we can take more
courage in our hands and try to follow
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menningful examples and lessons from
several tiny little countries round the
world, countries like Ivory Coast in
Africa, like Philippines and countries
like New Zealand, Mexico and Japan.
With greater adherence to these prin-
ciples followed by these countries we
can take the country to more rapid
economic advancement. The manage-
ment of the economy of the country
s no more a guess work if the decision
making process can be tried today not
only in business, but in the adminis-
tration of a country, either on
computers or on mathematical models
or on simulation theories or other
operational techniques, Therefore, I
would appeal io the hon. Deputy
Prime Minister that before he ushers
in any new proposal, before he makes
any adjustment towards the positive
or the negative side, he can try all
these models and not leave anything
to chance or guess work.

I was saying that presently this
country is not yet out of the woods;
the balance of payments position still
continues to overcome us and there is
stagnation and imbalance between the
agricultural and the industrial growth,
with tlie former far outstripping the
latter. This is all the more pertinent
because during the last five years we
have witnessed in this country 81 per
cent rise in the agricultural prices
vis-a-vis 28 per cent rise in the indus-
trial prices. In addition to all these
factors, our problems are further
accentuated by an exploding popula-
tior.. On this, I submit, in spite of the
youthful and energetic Minister for
Famliy Planning, hardly anything has
been done in this country which will
justify our ambitions.

1 wish to say something on the ex-
penditure on defence and the consump-
tion expenditure. I am not trying to
over-gimplify the enormous problem
that faces the hon. Deputy Prime
Minister; but I would like to say this
that instead of trying to sher in
limited winds of change he should
have been more bold, courageous and
realistic and should have set the ball
of economy rolling. We are just like the
patient suffering from cancer. There

—
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is, therefore, need for an immediate
surgery instead of giving the patient
the radiation theraphy, which will
only postpone the evil. We have to
examine the budget rrom this point of
view, whether it will help our reces-
sion, which is enveloping the country
today with our high-rost econcmy. We
have 1o see whether it will reduce our
cost of production and increase our
exportability. Our investment market
is stagnant and moribund, We have to
see whether the budget wil' revive
the necessary climate and wlether the
capital market will get the necessary
movement.

I would also like to refer to another
curious feature, that there is lack of
coordination belween the various Min-
istries of the Government of India.
There is lack of coordination between
the Ministry of Finance, Commerce,
Ministry of Industry and Ministry of
Food and Agriculture. Otherwise how
can we explain with the increased
capacfty Installed in this country, our
Commerce Minister and Industry Min-
ister going on liberalising the imports
in a rather indiscriminate manner, not
at all concerned with what happens
in our country, 8t home. I would like
to say this, that either the hon, Deputy
Prime Minister who was the Chair-
man of the Administrative Reforms
Commission for two years had not
been able to reduce the cost of admin-
istration and consumption expenditure
in our Government. or something else
has gone wrong somewhere. Other-
wise how can you explaln the fact
that in 1964-65 the cost of civil
administration in this country was Rs.
107 crores which has now gone up to
Rs. 186 crores in the budget proposals?

At this moment I am reminded of a
very curious story. The Minister of
Home Affairs the other day while
answering a question put by me as-
serted that Rs. 1,16,000 are spent
every year in this country of ours.
twenty years after independence, on
training new IAS recruits in the art
and craft of horse riding. Not only
that, he said that for these collectors
and district magistrates it is necessary
for them to be conversant in this art
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[Shri N. K. Somani]
and that it is an ancient Indian tradi-
tion. This is the type of thing where
we follow blindly the British tradi-
tions. During the British days the
collectors and district magistrates were
expected to lead their charge of the
light brigade upon the Indian people
and horse riding probably was relevant
in those days. There are numerous
examples of this type of waste. If
this Rs. 1,16,000 was spent in training
these officers in the field of behavioural
science, in the field of human relations,
in the field of getting along with
people, in the field of increasing their
sensitivity to become alive to the needs
of the people, I am sure this amount
would have been very well invested.
I suggest, therefore, in view of this,
we cannot afford such expenditure and
attitude any more.

The entire new employment to the
Government sector should be frozen
for the time being before we can give
meaningful and full employment to
the existing people. I am told there
are 6.5 million people today on the
State rolls, when you take bhoth the
Central and State Governments to-
gether, and this has not stopped at all.

Coming to defence, for the first time
defence has broken the sound barrier
of Rs. 1000 crores. It is futilo to
suggest we should apply any indis-
criminate or irrelevant cut as far as
defence is concerned. But we can
certainly apply modern management
techniques, certainly-look into logistics,
our mobility, inventory control, pro-
fessional management and follow and
take meaningful lessons from Mr.
Robert McNamara who not only
pruned the U.S. defence budget by
billions of dollars but in this process
proved that if you want to become
more efficient and effective, budget is
not the only consideration, we have
to follow modern tools of management,
Therefore, I would like either a
standing committee on defence or a
closer probe into this ever-mounting
defencq expenditure,

Onece again the finanecial, fiscal
indiscipline of the States of India has
made the entire country pay for it.
Just last year the Deputy Prime
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Minister provided Rs. 113 crores to
liquidate their overdrafts on the
Reserve Bank, Now, to perpetuate
this indiscipline, because he has mnot
been able to control these various
States, he is once again providing
Rs. 50 crores so that these States can
come into discipline. I suspect at this
rate they will never be disciplined
and this Rs. 50 crores is likely to go
up to Rs. 80 crores or even Rs. 100
crores depending on the circumstances.

Now I come to the State sector or
the public sector. I am afraid this has
become anti-public sector, otherwise
we cannot justify the gross mis-
management that is being perpeiuated
in the matter of investment of nearly
Rs. 3000 crores. It has become a
bottomless and fathomless pit of one
way traffic of finance and revenue.
After all the country is entitled to &
reasonable rate of return on  these
business enterprises. This is also
part of the national economy. There
have been numerous reports. In this
House there have been innumerable
reports by experts and by review
committees which have gone into this
problem. The Administrative Reforms
Commission has come out with a
document. It has tried to probe into
the working of the public sectoy enter-
prises. There has to be a line drawn
somewhere by which the present
investment of over Rs. 2,900 crores has
to be frozen until such time as all
these enterprises start yielding reason-
ablp revenue to this country. Just
imagine what a chance we arc missing.
Just a nominal 5 per cent improve-
ment over the present 1.5 per cent
yield from this colossal investment
would improve the central revenues to
the extent of Rs. 125 crores and half
the problem of inflation and deficit
financing which the Deputy Prime
Minister has been ill-advised to resort
to would have been solved if there
had been this nominal retuin on the
public sector enterprises.

Once again, Professor Rao yesterday
counselled us that we shouid not be
ideologi¢al or doctrinaire in the matter
of our budget. I am sorry to say that
another ideological baby in the shape
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of the Bokaro plant is being foisted
on this country. A projeet which
should not have been allowed to see
the light of day, a project which should
not have received any investment from
government, for such a project Rs. 110
crores has been appropriated in the
budget at this time. And I dare say
that this Bokaro project is going to
cost us, at this rate of inflation in this
country and at this level of manage-
ment in the country of the public
sector enterprises and the idevlogical
forces that are working behind this
project, it will cost us upwards of
Rs. 1,000 crores when and if completed.
And you do not have much frecdom
when you are dealing with the Rus-
sians, because they are goinz to give
it to you as one complete plant of their
specifications and the Indian industry
is going to be denied either fabrica-
tion or design or supply of material,
as far as this plans is concerned.

In the matter of family planning, I
do not know why the hon. Deputy
Prime Minister, while he has given a
weighted assessment or write off in
the matter of exports and one or two
other items, he does not provide for
one and one-third write o in the
matter of expenditure on family plann-
ing in the privale sector. After all,
we have to encourage all offorts in
family planning and, therefore, the
corporate sector must he encouraged
to put in as much money as possible
in the family planning programme,

It is a pity that all this while in
this country the utmost atiention has
been paid to create capacity but very
little and scant attention has
been paid to utilising this capacity
efficiently and economically. When
it recommends a capacity, the Planning
Commission is fauity in its programme.
The Ministry's licensing prosrarme is
faulty, The DGTD also has its share
of blame that we keep on indiserimi-
nately creating  capacity without
bothering to look where the raw
material is going to come from, whe-
ther the unit is able to put in economic
production, whether we shall be able
to export at all, whether this is the
minimum economic unit in the 20th
L151LSS/68—6
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century technology. We must under-

stand once for all that either we have
to make do in this country with small-

scale cottage typc of industries, rres-
pective of considerations of efficiency
and cost, or this country has to com-
pete in international markets; if wur
textile industry must be able to com-
pete with the textile industty in the
west, our computer technology has to
be equal, if not better than, the com-
puter decision making technology of
the west and cur personnel, our
management our philosophy, our
environment, thcy must be cqual, if

‘not better than, those prevailing in

those countries with whom we are

supposed to comyecte.

While on this question of idle capa-
+ity, I think I must comment at this
stage on the lack of coordination bet-
ween the various Ministries. How can
you justify the import of aluminium
products when the aluminium industry
in the country is operating today at
20 per cent of its installed capacity ?
How can you justify the import of
cables when the cable industry is in
the throes of a severe recession ? IHow
can you justify a liberal dose of indis-
criminate import of separats end
components when the entire engineer-
ing industry has downed its shutters?
1 have so many other examples of this
type of lack of coordination but for
lack of time I will not go into this
any more.

Then I come to another case where
the Government could have used =a
little more imagination. India is one
of the largest buyers of fertiiizer todoy
in the world market. And will you
believe that wher: on & monepoly basis
we allow this factilizer to com~ to
India, it is packed in papecr bags or
jute bags made in Pakistan ? Does {t
need the Governmen¢ a lot of imagi-
nation to tell ouc suppliers that they
can make use of jute bags made in
India for packing fertilizer.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): How is it
possible?

SHRI N. K. SOMANI : 1t is certainly
possible, |
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SHRI PILOO MODY: If you are a
big enough buyer you can Jiclate
terms.

SHRI MORARJI DESAI: I know
what terms they are dictating.

SHRI N, K. SOMANTI : Then I would
like to say that the vanaspathi industry
must be de-controlled immediately, not
only from the point of view of the
steep fall in the groundnut oil prices
but for many other reasons. The price
of groundnut oil has fallen to such a
level that in the next term the farmer
is not going to touch this crop. But,
for a variety -of considerations, the
Government of India is continuing to
perpetuate its control on wvanaspathi
industry, on paper industry and a host
of other industries.

Coming briefly to the field of excise
duties, I fail to understand why such
a heavy load of excise duties is put
upon the textile industry. When the
textile industry yields to the Cenfral
exchequer over Rs. 100 crores in
terms of excise duty alone why is it
that it has not been thougnt fit to be
given relief. After all, our exports of
cloth textiles are fallirg, our produc-
tion of cotton and yarn are falling, our
employment in the textile industry is
falling and the entire performance has
been afflicted by the heavy load of
excise duty imposed by the budget.
Therefore, this is the time when inter-
nal marketing also is a prime question
and, after all, they are not going to
export hundred per certi ovroduce and
the cost of cotton and wages is not
under the industries’ exclusive control.

Before I sit down, I would like to
say that just a nominal scaling down
of corporate rates of taxation from 55
and 60 per cent to 50 and 55 per cent
and the abolition of 10 per cen* sur-
charge on personal incume-tax which
would have cost the Depuly Prime
Minister only Rs. 57 crores would have
provided the necessary stimulus and
incentive for this economy to revive
itself and to get going. When you
compare in the context of the out-
standing tax arrears cf over Rs. 550
crores and when you consider the total
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budget outlay of Rs. 4700 crores, it is
a very small price to pay if you want
the economy of the country o coinpete
with others,

While I welcome the distinction that
has been removed between earned and
unearned income, I would like also to
make an earnest plea with the hon.
Finance Minister that the distinction
of taxation between public and private
limited companies should also be
abolished now. After all, a large
majority of our corporate activity is
done either on the lines of Hindu
undivided family or the area of opera-
tion is so narrow that a few people
just get together and, in the shape of
a private limited company, engage in
manufacturing, trading or marketing.
From this point of view, in respect of
these large number of group of people
of private limited companies who for
purely legal, technical or other reasons
have not converted into public limited
companies, I think, it is unfair that
they should continue to pay higher
taxation.

Then, 1 speak of an outstanding
document in respect of which, of
course, the Finance Minister, would
hasten slowly and that is the Bhootha-
lingam Report. One aspact of it which
he should consider during the deli-
berations of this debate is the raising
of the minimum slab of income-tax
from Rs. 4000 to Rs. 7500 as has been
cogently recommended by Mr. Bootha-
lingam. When you consider that this
slab of Rs. 4000 was fixed in the year
1951-52, when you consider the price
rise that has occurred after that, when
you consider the complexity of the
burden on the Department of Income-
Tax in the matter of assessment and
collection, from every point of view,
it behoves that the time has come
when we should raise the exemption
limit to Rs. 7,500 in the case of indivi-
duals and Rs. 10,000 for Hindu
undivided families.

The former Finance Minister, Shri
T. T. Krishnamachari has made a very
serious statement castigating and
ridiculing this present Government.
He has even charged that all his plans
and all his proposals and his promises



479 B.G.-Gen, Dis,

given on the floor of this House have
been purposely cold-storaged, sabot-
aged, by this present Government.
While I will not join issue with Shri
T. T. Krishnamachari on this, there is
one aspect of his promise that I would
like to bring to the attention of the
present Finance Minister and that is
the vital complex of Rajasthan Canal
project about which the people of
Rajasthan and the Government of
Rajasthan were promised on the floor
of this House that in terms of agri-
cultural potential, in terms of its
defence potential and the sheer in-
ability of the Rajasthan Government
to complcte, this project will be taken
by the Central Government.

MR, DEPUTY-SPEAKER: I would
like to point out that on this side there
are a number of Members who are
cager to speak and the Members
representing some States have yet to
participate. I request you to confine
vourself to 15 minutes each so that 1
may be able to accommeodate as many
Members as possible.  Shrimati Tar-
keshwari Sinha.

st Afowrf do @@ (W) -
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Mr. DEPUTY SPEAKER: That is
not the question. We will see that all
the States get their proper share in
the debats.

SHRI P. K. GHOSH (Ranchi) : Sir,
is it a monopoly of some of the
Members to speak on everything ? We
are not being given any chance. (In-
terruption).

MR. DEPUTY-SPEAKER: Every
State, as far as possible, will get a

chance.

SHRI P. K, GHOSH : Some Members
are speaking on everything. We want
your production, Sir.

MR, DEPUTY-SPEAKER : On some
occasions, rather senior Members are
allowed to participate. (Interruption)
As far as possible, I will try to
accommodate the Mbemers from all
the States.
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SHRI PARTAP SINGH (Simla) : Sir,
I have not been given any chance to
speak during this session, :

MR. DEPUTY-SPEAKER: I know.
There are other members also.

SHRIMATI TARKESHWARI SINHA
(Barh) : I thank you very much for
giving me this opportunity to speak.
May I inform some of my friends who
are sitting in the Back, if they are
pointing to me that I have spoken a
number of times, that I did not speak
on the President's Address; nor did I
speak on the Railway Budget because
1 wanted to speak on the General
Budget. Therefore, I would like to
remove this misunderstanding that I
have spoken earlier and I am taking
my chance out of queue., I do appre-

MR. DEPUTY-SPEAKER : Even if
she does not take part, her presence
is felt and that is why they feel that
she has spoken,

SHRIMATI TARKESHWARI
SINHA : I have listenéd to the speech
of the earlier speaker and also the
speeches made in the last three days,
and I feel that many of the points that
have been made are quite genuine and
deserve serious consideration. I do
agree with Acharya Kripalani that
many things have been allowed to gv
unattended and that is why we have
come to face this situation. I do
appreciate that the Deputy Prime
Minister had a very mixed inheritance.
It was not altogether an unmixed
blessing. He inherited many things
and he is facing many things.

It was quite a difficult job to present
a budget when the resources capacity
fell down and the resources did not
come up to expectations. He was
faced with a large gap which he had
to leave open and, there was no other
course by which he could have bridged
that gap except either by heavy
taxation to fill that gap or by creating
immediate resources which was not
possible because of the inflationary and
recesgionary climate of the Indian
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economy. Therefore, what he has
done may not be a great blessing but
it is only out of necessity that he had
to resort to this deficit financing.
Therefore, 1 could not quite appreciate
the argument that was put forward
yesterday about Mr. Morarji Desai's
breaking his promise to this House and
to the country about not resorting to
deficit financing. You are yourself,
Sir, a very eminent student of econo-
mics. You know, and this House
knows, that there is no last word in
economics, Nobody can deny that. 1
do not understand how the hon. mem-
bers who have been here for so long.,
the veteran members of this House.
understood the implication of that
statement of the Deputy Prime Minis-
ter in this simplified manner. When
he said that he would not resort to
deficit financing, he mcant that if he
was in a position to control a certain
situations, he would not resort to
deficit flnancing, if he could possibly
do that. And no Finance Minister can
make a statement saying either ‘yes'
or ‘no’, It is very difficult for a Finance
Minister or for any economist to make
such a statement. Economics is a
living science and like a living being
it also lives, Sometimes it faces upsets
and it is to meet those situations that
things have to be adjusted. Therefore,
I do not know what was the basis and
what was the substance of the argument
which was given yesterday by one of
the veteran members of the Commu-
nist (Marxist) Party, Mr. P. Ramamurti
whom I respect very much, when he
said that the Deputy Prime Minister
had really cheated this House, that the
Deputy Prime Minister had insulted
this House What was the insult?
Deficit financing is neither a prestige
to anybody, nor is it a lack of prestige.
It is a phenomenon, it is an effect of
certain conditions which are created,
and to mitigate those conditions or to
meet certain other conditions, one has
to take certain steps, and the Deputy
Prime Minister has been very clear
about: this that he has taken this steps
as: an intermediary step because the
other possibilities were much more
riskier and much more dangerous.
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Yet, he has already accepted it that
this is an evil. This, by nature, is
an evil and there are other safeguards
that he has to take which I hope he
will, do, when he has chosen the lesser
evil that is, the deficit financing. He
will be able now at least to hold the
price line if he had to resort to this
kind of recourse to deficit financing.

What has been the cause of economic
stagnation ? 1 just now heard a very
distinguished representative of busi-
ness interests. He knows his subject
and, he talked in a very subtle way of
certain benefits that will accrue to the
industry in general and certain specific
industries. I am glad that he knows
the subtlety of English language and
he has been able to convince the
Finance Minister about his own case
in a very very convincing and intelli-
gent manner and I commengd his per-
formance. But I would certainly like
to say one thing. What were the
causes of this economic stagnation ?
The business community here cannot
plead that they were acling as a snow-
white, sleeping in their bed for 50
years not knowing anything. . .(In-
terruptions). I am not one of those
who have defende dGovernment when
it should not be defended. Even now
I will not defend it when things have
to be said because 1 think that loud
thinking in Democracy is the only
way. ‘Therefore, I do not think the
DPM also would take the criticism in
the light other than that we want to
reflect. But I would like to say this
that if the fault has been committed
by the Government, it has been equally
committed by the business community
which was lulled into a snow-white
sleep by the protected existence which
the business community got from the
very inception of Independence and
even before Independence. The busi-
ness community here was brought into
existence under the ‘Govardhan’ of
protected market, They were brought
up that way and the baby-kissing went
on and on and if I have any grievance,
it is against this kind of baby-kissing
which the Government has initiated in
our industry and now they are trying
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to bring it to the agricultural sector.
I will plead with the Finance Minister
that it is high time that we realised
that the soft-pedalling does not always
pay and T am grateful for the remark
of Mr. Myrdal, famous swedish econo-
mist when he says that soft-pedalling
is not always good. According to him,
one of the reasons why the South East
Aszian countries and India are suffering
from economic maladies is because of
the soft-pedalling that they have given
to the economic front.

Sir, I do appreciate that politics
counts in the economic thinking but I
think that if commercial interests are
sometimes derogatory to the national
interests, political interests are equally
derogatory, even more derogatory to
the national interests; We  have
allowed oursclves to be shuttled bet-
ween commercial interests and political
interests. We have not allowed our-
selves to gear up for our real national
interest. When the commercial inte-
rests come, we have decided about a
policy on the basis of immediate needs.
And that is why it happens that to-day
in the foreign-exchange field even
after devaluation, the total earning
capacity of our exports is not even
60% of the import requirements and
the payment that we have to make for
our imports. If we add the service
charges without even a single penny
of repayment liability, 25% of our
exports have to be mortgaged to the
liability of meeting the service charges.
I can understand that a country can
seek moratorium. Countries have
sought it. Britain has sought certain
concessions from the World Bank and
the International Monetary Fund. I
do not feel that it is a loss of face or
prestige if a certain understanding is
arrived at on the basis of the inter-
national monetary situation to have a
breathing time. That is not a bad
thing at all. But what I would like
to say is that the moratorium on loan
is understandable, but mortgaging for
the service charges of 25% of the
exports is not understandable. Why is
this kind of imbalance ? We started
with a very faveurable balance. We
had 800 million pounds sterling and in
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spite of the fact that we had this kind
of sterling balance, we allowed things
to drift the way they have drifted.
What happened in the Second Plan?
In the Second Plan, a serious imbalance
was created between the agricultural
sector and the industrial sector. The
Industrial capacity was allowed to go
up by 151 per cent. I would like the
hon. Member who just proceded me to
find out whether there was any one
business concern or one business
representative at that time who said
that this kind of industrial expansion
should not be allowed at the cost of
the other sectors. We had a planned
economy. Planned economy meant an
economy where every sphere was
interlinked with the other spheres.
Industrial growth is interlinkeq with
agricultural growth and agricultural
growth is interlinked with power,
transportation and other things. Every.
thing is interlinked. If one link in
the chain breaks, then the entire
chain gets disjoined. That is exactly
what has happened,

In the Second Plan, agricultural
production did not come up to expec-
tations. In transport, there was a
shortfall in the target. In power, there
was a shortfall in the target. On the
balance of payments side, there was a
shortfall in our exports. But indus-
trial target on the other hand not only
fulfilled itself but it went up by 151
per cent. That was the birth of the
imbalance in the Indian economy
which has led to this situation.

May I ask the hon, Member who
preceded me whether there was one
business house or any one chamber of
commerce and industry which  had
pointed this out and said that they
should go slow on the industrial
development and they must all co-
ordinate their development with the
development in the other sectors?
Actually, there was a running race for
being the first to get the licence. At
that time, if Shri N. K. Somani would
have advised his colleague in this
manner, they would have considered
him as not wise. They would have
thought that he was not behaving as
he ought to behave; and he being a
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smart businessman, did the same thing
as everybody else,

Everybody ran for getting a licence,
and what has happened ? We brought
ourselves into a situation where agri-
cultural and industrial balance was
disturbed, with the result that the
purchasing capacity of the agricultural
community went down while industrial
production went wup. There was
transportation shortage, and then there
was shortage in power also.

Today the biggest problem that this
country is facing is non-utilisation of
the very hard-earned capacitv, This
has happened because capacity was
created but the utilisation conditions
were not created.

Then also so far as foodgrains are
concerned, people are thinking as if
one monsoon is going to solve lot of
our problems. I do not think so, We
have expectation of 95 million tonnes
of foodgrains. I accept the estimate
because this time the picture looks
really rosy. The intrinsic worth of
the picture looks bright and, therefore,
1 accept the Government figure of 95
million tonnes of foodgrains, But
meanwhile have we realised that 40
million new mouths have been added
which must be fed? Even as regards
this figure of 95 million tonnes, if we
take the figure of 1964-65 which was
a very auspicious year, we find that
the difference now is only about 6
million tonnes. I feel that this cannot
be considered as very great achieve-
ment. Actually, we must achieve the
target of 120 million tonnes by 1870-71,
if we really want to be self-sufficient,
and 150 million tonnes in less than ten
years' time if we really want to com-
pensate for the growing population
which we are seeing today,

‘That is why I feel that in agricul-
tural orientation a lot of rethinking
has tol be done. It has again got to be
dealt with on the basis of a crash
programme. I wish the Deputy Prime
Minister to ask the States not to create
again a parasitic class in the agricul-
tural population. The agricultural
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population does not want subsidies; it
wants real good inputs to be put into
agriculture, It wants reasonable
prices and it wants the capacity to
stand on its own feet. I have the
experience of Bihar and I know what
happened there During the drought
period in Bihar, there was a pro-
gramme of constructing wells. Thous-
ands of tube-wells were dug. But
what was done by Government ? Jov-
ernment gave grants from here, and
the Bihar Government started  dis-
tributing thm according to a certain
pattern which was sponsored by the
Government of India. Rs. 2000 was
paid as subsidy, and Rs. 2000 had to be
paid by the person which was later on
converted into a loan to be given by
Government, So, there was a loan of
Rs. 2000 from Government. and Rs.
2000 subsidy from Government. Many
of the people who desired tube-wells
and pumping sets.. ..

MR. DEPUTY-SPEARER: 1 am
sorry to disturb the smooth flow of
the hon. Member's speech, but I am
pressed for time. So, she should try
to conclude now.

SHRIMATI TARKESHWARI
SINHA : May I have itwo more minu-
tes ? Rs. 2000 was given as subsidy. The
result was that many of the people who
did not want pumping sets got thosc
pumping sets by paying Rs. 2000 which
they got as subsidy from Government,
and they sold those pumping sets the
mext day for Rs. 2500 thereby earn-
ing a profit of Rs, 500 on an investment
of Rs. 2000 which was made by the
Government itself in shape of loan.
That was how they carned a profit.
This kind of a parasitic existence wo
do not want in the villages. In the
villages we want real, reasonable in-
puts, good and reasonable prices and
an integrated agriculture-industry
programme. Suppose the industrial
climate today is facing a recession, If
every year we can add to the purchas-
ing power 10 million population from
the villages, in flve years time we will
have 50 million people from the wil-
lages who will be in a position to buy
the industrial products which they are
not in a position to buy today.
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It is time we had an integrated pro-
gramme. But even today nobody is
thinking in terms of silos and ware-
houses. I am glad the Deputy Prime
Minister has promised to open banks
in rural areas. They will probably
act as warehouses. Even then, we
must have silos. What is the sense of
increasing the buffer stock if we do
not have silos? Buffer stock cannot
be built up without the ecreation of
silos,

One word about foreign exchange.
Foreign exchange or foreign aid has
been like a crutch to us. It should
be be like a stick and not like a crutch.
We are always quoting McNamara,
but we should see what Japan has
done., Mr. McNamara has brought
computers into American life I wish
we do not have that in our country,
but certainly we can learn one thing
from Japan, because they are so wise
about economic planning. Once they
learn the technical knowhow, they
never re-import it.

Foreign collaboration for identieal
purposes has been coming to this
country. It has caused a lot of dis-
turbance in the entire foreign exchange
programme. Therefore, I suggest forbid
not when you must permit, pertnit not
when you must forbid.

SHRI N. C. CHATTERJEE (Burd-
wan) : The eloquent and impassioned
speech of Shri Sheo Narain makes our
task easierr He has defended the
Finance Minister, but the real problem
is much more fundamental ond much
more serious.

India stands today at the crossroads
and we have to make up our mind.
“The question is of choice, what pattern
of economic development of the
country we adopt. Will India deiiver
herself into the hands of a few mono-
polists and big business capitalists who
have got the economy of the country
in their firm grip and to some extent
control of political life, or will India
make a departure and curb the acti-
vities of those who have held us to
ransom and take courage and take bold
decisions ?
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There are three or four points which
I wish to put before the Finance
Minister for his serious consideration.
Firstly, I plead for an early termina-
tion of PL. 480 imports, That gives
us no joy. It is a shame for a country
like ours to live on borrowed food and
to pay for that, and at the same time
go about with a beggar's bowl. We
had to do it because nature was very
unkind to us and there were difficulties,
but this time nature has smiled. If
Government’s figures are correct, 20
million tonnes more you are getting.
After all, we were importing only 10.5
million tonnes through PL. 480. If
that is so, why don’t you stop it, why
don't you put our economy in proper
shape and order and tell the country:
no more of begging, no more of
dependence on American or any other
foreign country. Therefore, T suggest
that it should be the first step. The
second step should be a vigorous drive
for procurement from the bumper
harvests to the tune of at least ten
million tons. I am sorry to say that
the great hopes which were raised
when the United Front Government
assumed office throwing out of office
the Congress, were not realised in my
State and other States. When they
assumed office, we said, we pleaded
with Mr. Ajoy Mukerjee and the Food
Minister P. C. Ghosh: have a proper
scheme of dehoarding and have a
proper buffer stock. Unfortunately,
that failed and I shall not go into the
reason., He has been pushed out of
office and a new regime had come.
Kripalaniji said something against the
Speaker and I am not going to speak
about that. Some developments have
taken place. Anyhow, I  shall
plead with the hon, Finance Minister
to give top priority to procure grains
from the bumper harvest and build up
a buffer stock of ten million tons.
There is no question of revival of PL
480.

I know: the Finance Minister is keen
on a gradual expansion of controls
over the banking system in order to
obtain greater facilities and also to
curb and weaken the power of mono-
poly houses. Lastly, there should be
some definite trend towards national-
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isation of some aspects of foreign
trade, both exports and imports.
Otherwise the monopolies will con-
tinue. 4

It is easy to criticise the Finance
Minister for deficit financing. We have
been talking a lot about it. That is
our Fundamental Right under article
19 of the Constitution, freedom  of
speech and expression to go for the
Prime Minister and the Deputy Prime
Minister. I is also the mandate that
we have got from our people to go
and criticise them and expos» them.
What is the trouble ? What is troubl-
ing me and many people in the coun-
try is not deficit financing but deficit
nationalism deficit seculiarism.
There is a pathetic failure in living up
to the old standards. Where is our
nationalism ? I had the privilege—
questionable privilege if you choose—
of going to Meerut the other day along
with three Members of Parliament
with the good wishes of the Prime
Minister. What we saw and heard
there made us very uncomfortable and
uneasy. I had the privilege of meet-
ing Shahnawaz Khan, our old friend.
I told him: Shahnawaz, you were the
right hand man of Netaji; you were
here; but why this communal trouble
in Meerut? What am I to say, he
replied, I was the right hand man of
Netaji and that was the great privilege
of my life but I am today called a
traitor. I was assured by him of
something, which this House must
know. It is not correct that Sheikh
Abdullah went there and delivered
any speech inciting communal passions
or creating communal cleavage. On
the other hand he told the Muslims—
that is what Shahnawaz told me and
I believe him—who numbered about
ten thousand, it was a very big crowd
coming from different parts of India:
you are born in this country and you
will die in this country; yon must
identify yourself with this country
and nation; that is your duty; you
should not do anything that will harm
this country. I am glad to tell the
House that the district magistrate also
confirmed this. The district magis-
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trate, incidentally, is & Kashmiri
pandit; the Kashmiri pandits are in a
minerity in Kashmir and they are in
great trouble; I am sorry to say that
that minority is oppressed in Kashmir,
And to a large extent it is being
oppressed and they are labouring
under many grievances. I am not
going to dilate them. Anyhow, that
gentleman assured me that what Shah.
nawaz Khan told us was perfectly
right. I do not know what is happen-
ing. Possibly, Sheikji is now singing
a different tune in Kashmir. I hope
he will not take a different line and
will stick to the line of thought he
exoressed in Meerut which is a good
thing for India and for the minorities
at large.

What is happening in Assam ? I had
the privilege, though I belong to an-
other political organisation—to be
briefed by the Prime Minister and the
then Chief Minister of Assam and T
appeared for the Indian National
Congress in regard to Assam before
the Radcliffe Commission. I pleaded
strongly for the inclusion of Badarpur
and Karimganj in Assam. Thank God,
we got Karimganj. What is happening
today 7 Communal cleavage com-
munal chauvinism, communal trouble:
I had the oppertunity of going there as
President of the Karimganj Conven-
tion and I was very much at pains to
learn that Karimganj has become the
paradise of infiltrators from Pakistan:
it wasg not checked and therefore there
is this trouble which had started.
Something should be done to stop
this.

What is happening today in Gauhati?
You talk of deficit financing. But there
is deficit in secularism, deficit of natio-
nalism, and there is racial chauvinism,
communal cleavage and regional bias
which mar our national life, and these
are a greater danger and they must be
crushed. I am appealing to the
Deputy Prime Minister ang other
Ministers to take some step which will
really bring about the integration and
fight the forces of disintegration. The
speaker who spoke just a few minutes
back was perfectly correct: that there
is absolutely no co-ordination between
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the different Ministries. I have got
here the Kutch Award. You will be
amazed to know, and I am sorry to
say that a portion of India's territory
which could be demonstrated to be
India's territory is being presented to
Pakistan, I am sorry that both Dara
Banni and Chhad Bet—which are
absolutely Indian territory, the terri-
tory belonging to our motherland—are

now going to be ceded to Pakis-
tan, under the Kutch Award. I can
demonstrate from the Award itself

that it is not correct. Anyhow, it is
all due to one unfortunate thing. I
saw the late Lal Bahadur Shastri, the
then Prime Minister and toid him that
“you held a conference with Opposi-
tion leaders and told us that you are
going to have the tribunal only for the
purpose of demarcation of territory.”
But the, first clause in the terms nere
says that the tribunal shall be entrust-
ed with the task of the determination
of the boundary. Who gave you the
authority to determine the boundary?
Who gave the tribunal the authority
to determine the boundary? You
know what is the distinction between
determination of boundary and deli-
neation of boundary., One is the
lawyer's task, a slatesman’s task, a
political and juridical task. The other
is an architect’'s task; it is purely an
engineer's task and the surveyor's task.
Lal Bahadur Shastri told me that
nobody brought it to his notice. What
was the Law Minister doing? What
was the Defence Minister doing and
what were the other Ministers doing ?
I do not know. But there is complete
lack of co-ordination. That is why
India's sovereignty is in danger.

What is happening in South India
today ? My friends told m= about
Bengal. *“What Bengal tries to do
today.” said Gokhale “the rest of India
will do tomorrow.” Well, Sir. they
tell me that you are not doing some-
thing for the Bengali language. I do
not think we should imitate either the
Southern State or any other State in
this matter. What we have s national
property and what should be done has
to be done with the purpose of vindi-
cating our loyalty to the Bengali lan-
Ruage.
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Now, this linguistic chavinisra must
stop and this can only stop provided
the Government stands up to do its
duty. It is a problem which can be
solved and it is not an inséluable pro-
blem. But the thing is, that most
unfortunate resolution has led to this
misunderstanding. What is deficit
finaneing ? Mr. Morarji Desai has
already, and he can, go in for i, What
is facing us now is, the whoi= country
is facing complcte disintegration and
complete chaos and complete anarchy.
Therefore, I am submitting that there
should be some method of having some
kind of national integration; call it a
council or a committee. Ther: should
be some method of co-ordincling the
financial resources of both tha States
and the Centre. You cannot any more
proceed on the old lines, with one
monolithic party ruling both  the
Centre and the States, when evervihing
is settled either at the Prime Minister's
house or in the house of the Congress
President, and anv cleavare or any
difficulty, any trouble as betwcen the
Centre and the States was being re-
solved at the pariy level. That cannot
be done now. Whether you like one
Governor or another Governor, whe-
ther you like one Ministry or another
Ministry you cannot perpetuate the
rule of one party throughout India.
And it is quite clear now, since four or
five non-Congress Governments are in
power. I do not know what will
happen after the mid-term noll  in
West Bengal. That is the oniy solu-
tion, on a democratic basis. Our only
regret is that this was not dnz before.

I am therefore, suggesting that
there should be some commission,

some machinery, to work out the
differences between the Centre and
the States, to put the federal and
the State relationship on a  proper

footing, which will do justice to both,
and, at the same time, establish cordial
relations to bring about harmony,
progress, and check and resist all
forces of disintegration, chaos  and
anarchy in the country.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
C. PANT) : Mr. Deputy-Speaker, Sir,
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my purpose in intervening in the
debate at this stage is a limited one,
it is to clarify some of the doubts that
have been raised by hon. Members.
Yesterday, Dr. V. K. R. V. Rao, my
senior colleague, intervened in  the
dcbate and he has already answered
many of the points that were raised
in the course of the debate before his
intervention. At the end of the debate,
the Deputy Prime Minister will reply,
and therefore I propose to confine
myself to a few areas in which hon.
Members seem to have been particu-
larly interested and which have come
under a certain measure of attack,

1 think it is fair to say that taken
as a whole the budget has had a fairly
good response in the country, both in
the press and in other sections of
informed public opinion. Though when
the debate takes place in the House.
there is a certain amount of give and
take, That is part of the debate, Some
hon. friends have not been able to
resist the obvious temptation of having
a dig at the Deputy Prime Minister for
having brought forward a deficit
budget in spite of his proclivities to
the contrary, to which he gave expres-
sion last year. But it is amusing that
the same friends in the same breath
blamed him for not being rigid regard-
ing deficit financing and at the same
time for being inflexible. This 1is
hardly consistent,

Omne noteworthy feature to which I
would like to draw the attention of
the House is that among the hon.
members opposite who spcke, at least
two, who have experience of running
Governments, viz.,, Bakshi Ghulam
Mohammad and Prof. Humayun Kabir,
gave almost unqualified support to the
budget. Perhaps that was because of
the dose of responsiblity that has
been administered to them in earlier
years.

The basic objectives of Government's
budgetary policy remain unchanged.
‘These have remained unchanged and
must remain unchanged, because the
basic objectives are to secure econo-
mic growth in an environment of
stability and to work towards distri-
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butive social justice. This process of
rapid economic growth has been going
on ever since independence. But in
the last two years, it has been inter-
rupted primarily because of the agri-
rultural situation so that the energies
of the nation have been diverted to
avert a national disaster. When one
is engaged in building a house. if a
fire breaks out, one has to suspend
operations for the time being and
devote one's energies to putting out
the fire first. Having put out the
fire, one must collect the materials,
draw up another time scheduie and
proceed with the building of the house
at a faster pace. This is roughly what
we are engaged in today and the
budget of any particular year has got
to take into account the immediate
circumstances and the context in which
it is framed.

This is a transitional period of re-
adjustment and consolidation which is
necessary before we launch ferth again
into the Fourth Plan which will call
for a much bigger effort and in which
we hope to achieve a much betier rate
of growth.

Sir, there is no need for me to gu
in great detail into the cconomic
scene which has already been put
before the House in the Economic
Survey as well as in the budget speech.
But some features are obvious, and
they have been referred to by somc
hon. Mcembers who have participated
in the Debate,

There is improvement, 1 would say,
substantial improvement, in the agri-
cultural situation. There arc signs of
improvement in exports. There is a
clear prospect of the easing of strains
on the price situation. Industrial pro-
duction has remained sluggish and so
also private investment. The growth
rate of industrial output, which was
around 8 per cent a year not so long
ago, has diminished year after year
over the last three years. In 1965 it
was 5.6 per cent. In 1966 it was 2.6
per cent. In the current year so far it
is only about 1.5 per cent. So, the
task before us in the coming year is
first and foremost to stimulate indus-
trial growth and to stimuilate exports
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and to do so in a manner consistent
with price stability. Sir, these are the
objectives to which the Budget has
applied itself.

In listening to the Debate, I did not
find that any hon. friend opposite had
seriously offered a better alternative
to the budget presented by the Deputy
Prime Minister. Even those who
opposed or complained of deficit
financing did not suggest the cutting
of developmental outlays because they
were aware of the conditions of reces~
sion which now prevail; nor did any
of them have the courage to suggest
that the gaps should have heen filled
in by additional taxation, I do not
hear any such suggestion. So, faced
with this dilemma many of ihe hon.
friends opposite have failen back on
their old whipping horse, government
expenditure, as a sleek solution to all
ihe problems, saying, cut down defence
expenditure and the gap would be
filled automatically. I will be the lasti
one to rule out the possibility of cur-
tailment of expenditure in the Govern-
ment, but at the same lime, the scope
for economy is limited and restricted.
And one has got to take this into
account in coming to a judgement on
the altermatives before the Deputy
Prime Minister in the matter of the
final framing of the Budget.

My hon, {riend, Shri Masani said
that non-developmental expenditure
was going up twice as fast as develop-
mental expenditure. I will take that
up later and I will give facts and
figures. But the surprising thing is
that after saying this, when he came
to offering his own suggestions and
his own solutions to the probleins
facing the country, he suggested mea-
sures which will only increase the
non-developmental expenditure. One
sleek solution suggested by himn is that
Government should subsidise food-
grains for the vlunerable sections of
the population, I do not know how this
is consistent with his keenness to bring
about reduction in non-developmental
expenditure. Some of the increases in
non-developmental expenditure to
which he drew pointed attention took
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place precisely because of the very
great increase in the burden of food
subsidies during the years which he
mentioned. Food subsidies, which are
classified as non-developmental expen-
diture, amounted to Rs. 19 crores in
1861-62, Rs. 30 crores in 1964-65 and
us much as Rs. 106 crores in 1967-68.
Government had to ncur  thesc
expenses because of the very difficult
food situation which was prevaling at
that time. Now, Shri Masani wants
to perpetuate this system and, if I have
understood him correctly, he suggested
that subsidy should be given to nearly
20 per cent of our population, urban
and rural. The cost of this would be
more than what was incurred even in
1967-68 when the level of subsidies
was the highest.

Now 1 turn to the gquestion of
relative increases in develoomental and
non-developmental expenditure. The
Centre's developmental expenditure
was Rs. 95 crores in 1950-51, Rs. RI0
crores in 1962-63 and Rs. 1149 crores in
1968-69. As against that, othrr ex-
penditure was Rs, 358 crores in 1850-
51, Rs. 1063 crores in 1962-G3 and Rs.
2235 crores in 1968-89. Let us analysc
these figures. It will be seen that
developmental expenditure in 1988-83
is more than twelve times the develop-
mental expenditure in 1950-51 while
other cxpenditure in 1963-65 is only
six times the expenditure in 1850-51.
The increase in developmental expen-
diture between 1950-51 and 1962-83,
that is, not taking .into acrount the
difficult period that came after 1963, is
even more impressive. Developmental
expenditure in 1862-63 was 3! tilnes
the expenditure in 1950.51 and other
expenditure In 1962-63 was only three
times that in 1950-51. If there has
peen a slight worsening since then it
is only because of the steep increase
in defence, police and debt servicing
charges,

AN HON, MEMBER : And Bokaro.

SHRI K. C. PANT : i will come to
Bokaro, do not be in a hurry Let us
examine the break-up of this nomn-
developmental expenditure, because it
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has been suggested time and again that
there is great scope for cutting down
on this non-developmental expenditure,
This point has been made repcatedly.
Let us examine it. Omnt of the total
increase of Rs. 1172 crores between
1962-63 and 1968-89 in expenditure
which is not labelled as ‘developmen-
tal’, defence accounted for Rs. 541
crores, debt servecing Rs. 305 crores,
food transactions accourted for an
increase of Rs. 88 crores almest wholly
because of requirements of building up

a buffer-stock and another Rs. 139
crores are accounted for by larger
grants-in-aid to States and Union

Territories. Thus Rs. 1083 crorcs out
of a total increase of Hs 1172 ercres
are accounted for by these four items,
and the rest of the increas: of Rs. 89
crores is spread over a number of
items and I will not go into them.

Let us look at the main items—debt
servicing, defence and food trans-
actions. So _far as debt servicing is
concerned I would submit to the House
that in India borrowings have been
utilised exclusively for developmental
purposes. They have not been utilised
for meeting revenue deficits. There-
fore whatever money has been borrow-
ed has gone for meeting the require-
ments: of development. I do not think
it would be suggested that this was
improperly used at any stage. Simi-
larly, on buffer-stock, I do not think
there is any serious differcnce of
opinion. Though this is a non-deve-
lopmental expenditure in the technical
sense, in the context of the require-
ments of the country, in the context of
the long-term requirements of the
country, the need for prics stability
and so on, and the need to avoid the
kind of situation with which we were
faced in the last two years as a result
of shortfall in agricultural production,
I think the buffer-stock operation
expenditure will not be grudged by
the House. Similarly, I do not think
the House will grudge expenditure on
defence, police, and border security.
Even this includes expenditure on
housing, ordnance factories and the
like which cannot be considered as
wholly non-developmental.
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Coming to developmental expendi-
ture, it has increased by Rs. 339 crores
since 1962-63. Of this, Rs. 145 crores
are accounted for by larger grants to
the States and Union Territories for
developmental purposes. Of the rest,
that is Rs. 194 crores, Rs, 30 crores are
accounied by export promotion mea-
sures and the balance mostly by larger
Plan outlay. Can anyone seriously
suggest that there is scope for cutting
down expenditure on any of these
outlays ?

Some friends have suggested that if
proper economy measures had been
taken this deficit of Rs, 300 crores could
have beén avoided. I do not know whe-
ther they meant it as a seriou proposi-
tion. Let us examine the pattern of our
expenditure. Qur {otal expenditure,
whether by way of direct expenditure
or grants or loans is now of the order
of Rs. 4700 crores. A broad break-
down of this is as follows : Assistance
to States and Union Territories Rs.
1,359 crores; Defence Rs, 1,015 crores;
interest charges Rs. 562 crores; buffer
stock operations Rs, 140 crores; finan-
cial instiutions Rs. 67 crores; police
Rs, 62 crores; export promotion Rs, 45
crores, This leaves about Rs. 1,450
crores which is almost entirely for
developmental expenditure and the
bulk is for maintenance of completed
projects and for the execution of
projects already started. If these
provisions are curtailed further, deve-
lopmental activity will be severely
affected and the process of recovery
from the stagnation from which we
all want to get out would be seriously
affected.

So, that leaves us with another
whipping horse, administrative cxpen-
diture. Let us take up that question.
Let us take administrative expendi-
ture, particularly general administra-
tion and see whether Government has
been lax in the way the expenditure
has grown in the years gone by, The
percentage of administrative expendi-
ture to total revenue expenditure
excluding defence has steadily come
down, from 17 in 1954-55 to 1085 at
present and it is expected to go down
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to 10.70 next year. The percentage of
expenditure on general administration
in relation to total administrative
expenditure has been steadily decreas-
ing. I will give just one set of figures.
In 1964-65 the percentage of expendi-
ture on general administration to
total  administrative expenditure
was 17 per cent in 1968-69, in
the budget expenditure it is 14 per
cent. Then we will take the percent-
age of increase in expenditure on
general administration over the pre-
vious year, that is, the increase in
cach year, which is a very important
figure. In 1965-66 it increased by 17
per cent; in 1966-67 by 12 per cent, in
1987-68 in the revised esfimates by 8
per cent and in the budget proposals
for 1968-69 by 4 per cent. Now, could
there be a more striking demonstration
of the effectiveness of the economy
measures that have been taken during
the last two vears? ‘The Planning
Commission memorandum on the
Fourth Plan envisaged a growth of
expenditure on general administration
to the extent of 5 per cent per annum,
and the current level of increase to
which I have just referred is 4 per
cent, well within that limitation.

1t does not mean that further efflorts
should not be made to achieve further
economies. Efforts are certainly made
and we are paying the maximum
attention to this. I have deliberately
taken the time of the House and
burdened it with some facts and figures
because this is very often trotted out
that if you cut down expenditure you
will be able to meet the budget deficit
ang you will be able to find resources
to a wvery large extent. There are
limitations up to which one could do
this. I hope the facts and figures
which I have placed before the House
will once and for all put this matter
in its proper perspective,

I find Shri Masani is not here. He
had referred to some figures regard-
ing increase of the establishment of
the Planning Commission. I checked
these figures and I find that Shri
Masani has probably misunderstood
the Planning Commission figures which
have been given in the budget papers.
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Out of the total establishment in
Planning Commission, next year there
will be 95 less and this reduction also
includes expenditure on class IV. 8o,
instead of an increase in the establish-
ment, there is actually going to be a
decrease. I think, there are three
columns in that Table. Mr, Masani
read the first two and in his eagerness
to make the point, he forgot to read
the third,

Now, I come to another f{avourite
whipping horse, that is, the public
sector. It is the nation’s resources
that have gone into the building of
the public sector and 1 need hardly
say that the progress of the public
sector is something which should in-
terest all sections of this House
because we need the resources that
can be generated in the public sector
undertaking. The recession has
shown very clearly how the fate and
the health of the public and private
sectors, indeed of public and private
investments, is linked. Only lasl
vear, I remember very manv volces
who today are criticising the public
sector, saying again and again that the
Government should not cut down its
public expenditure and that we should
keep it up in order to keep up the
demand in the economy, in order to
cut down the evil effects of recession.
Therefore, the one is inter-linked with
the other. I think, this basic fact
should not be lost sight of by those
who seem to take some perverse plea-
sure in criticising the public sector
day in and day out.

The Reports up to 1965-86 have been
placed on the Table of the House, I
do not want to go into them. We
have discussed them at various stages
last year. This year, the Report for
1966-67 is not yet out It is under
preparation, But, I think the House
may be interested in having a broad
picture of the functioning of the public
sector undertakings in 1966-87 on the
basis of the data now available. At
the end of 1966-67, there were 77
industrial and commercial enterprises
consisting of Hindustan Steel Ltd. 43
other running concerns, 12 promotional
and developmental undertakings, 3
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financial institutions and 18 under-

takings under construction. The total
investment in all these 77 industrial
and commercial enterprises was Rs.
2841 crores at the end of 1966-67.

Now, so far as Hindustan Steel Ltd.
is concerned, its gross profit calculated
before interest and tax was Rs. 0.02
crores in 1966-67 as against Rs, 20.65
crores in 1965-66. This was due to the
fall in sale owing to general economic
recession in the country. In the case
of the other 43 running concerns, the
gross profit before interest ond tax
increased from Rs. 31.97 crores in
19685-66 to Rs. 37.67 crores in 1966-67.
After interest and provision of tax,
there was a net loss of Rs. 1.82 crores
in 1966-87 against a net prolit of Rs.
7.95 crores in 1965-66.

Analysing the composition of the net
profit and loss made by the running
concerns, two or three facts emerge.
One 1s that 30 concerns which had
made a profit of about Rs. 16 crores in
1&65-86 have increased their orofit in
1966-67. The profit now, as against
Rs. 16 crores, is Rs, 31 crores. The
second fact is that as many as 23 enter-
prises out of 43 running concerns
improved their performance during
1986-67 compared to the previous year,
that 15, the bulk of them have im-
proved on their performance last
year. The third fact is that the loss
this year primarily, is due to the fact
that 3 concerns have started produc-
tion in 1966-67 and have been included
in the list of running concerns for the
first time this year and they have con-
tributed a loss of about Rs. 12 crores.
Everybody who knows anything  of
industry will appreciate that in the
first year there are all the teething
troubles and enterprises like Heavy
Engineering Corporation, Bharat
Heavy Electronics and Indian Drugs
and Pharmaceuticals cannot be expect-
ed to straightway make a profit. It
will take time. It is because of these
three concerns having been taken into
account for the first time that it has
shown a net loss, but if you leave
these three out, that will be turned
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into a profit. These facts have got to
be kept in mind

So far as promotional and develop-
mental undertakings as well as finan-
cial institutions are concerned, they
are 15 out of the 77 which I have
referred to earlier. Thess have im-
proved their performance considerably
over the previous year. Their net
profit is Rs, 10.3 crores as against Rs.
1.3 crores in the previous year,

Now, a lot has been said about the
Bokaro Steel Plant and my hon. friend
is very keen to know something about
Bokaro. Abolf Bokaro, there is a
campaign to create an  impression
somehow that it is wrong to construct
the Bokaro Plant at this stage and we
do not really need steel, that there is
surplus steel in this country, That is
a very facile argument ‘Steel’ is a
generic term. Many things are made
out of steel. Certain things can be
surplus and certain other things can
be in short supply. This is something
which my hon. friends never cared to
clarify. The fact of the matter is that
the Bokaro Steel Plant has been
designed to produce flat products which
are in short supply in the country.
This is the justification for Bokaro.
The gap is estimated to be 1 to 1.2
million tonnes per annum by 1970-71.
—the gap between the production and
supply of flat products—and the Bok-
aro Steel Plant is planned to produce
1.3 million tonnes of finished steel by
1971, i.e. 1.3 million tonnes as against
the unsatisfied demand of 1 to 1.2
million tonnes. This is expected to
wipe out the gap that remains. But
for Bokaro—this is a point which I
want the House to appreciate--the
country will have to continue to
import flat products which in terms of
foreign exchange will be of the order
of about Rs. 90 crores per year by
1970-71, 1Is it seriously contested that
this project is necessary ? Is it sug-
gested that if this Project is not
started now, by some miracle, we will
be able to bring this into being before
1970-71 7 Is it claimed that the gesta-
tion period of a steel plant can be less
than this? If not, the justification is
obvious and it will be a mistake to
delay this project.
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Coming to the performance of the
public sector undertakings, in the
export field, the House will be glad
to know that, during 1966-67. the
value of exports amounted to Rs. 93.87
crores as against Rs, 48.59 crores in
1985-66. The special features of the
improved export performance were
that Hindustan Steel achieved an
increase in exports from Rs. 2.21 crores
in 1965-66 to Rs. 9 crores in 1966-67;
there was substantial increase in the
export of machine tools, and petroleum
products over the previous year, the
trading corporations like the STC and
the MMTC were able to export many
non-traditional items like engineering
goods. footwear. chemicals. bananas,
cte, and some of these items were also
exported {o non<traditional destina-
tions. I think that the public sctor
enterprises are to be congratulated for
having taken advantage of the difficult
demand situation in the home market
{o step up their exports substantially.

Now I come to the taxes and in this,
first of all, I should like to take up
Mr. Masani's point that the tax free
limit should be raised from Rs. 4,000
to Rs 7.500. Apart from the revenue
implications of such a measure—and
the revenue implications are about Rs.
18 crores—it will very sharply reduce
the base of our income taxation con-
trary to the concept that income.tax
should have a wide coverage. It will
exelude from the sphere of direct
taxation over 1.1 million tax-payers
having incomes between 9 times and
16 times the national per capita income.
So, raising the general exemption limit
to Rs. 7,500 would mean conferring
tax exemption on persons having a
monthly income up to Rs. 625. I do
not know whether this would be
justified in, view of the need for wide-
spread and increased participation in
the developmental efforts and resource
mobilisation effort that is necessary
under our planned econo:ny.

Sir, two divergenf points of view
were expressed in the course of the
debate while dealing with the taxation
measures. Some said that we  had
given reliefs to the better-off scctions.
Others said that the reliefs were not
cnough.

PHALGUNA 23, 1889 (SAKA)

B.G.-Gen, Dis. 504

The main reliefs provided for the
corporate sector are the discontinuance
of the Dividend tax and reduction in
the rates of surtax from 33 to 25 per
cent. These two reliefs are meant for
improving the investment climate
without losing sight of the Govern-
ment's need for financial resources
which leaves little scope for providing
substantial tax relief. The seleclive
concessions are calculated to revive
business confidence which they have
already done. It is our hope and
expectation that the corporate sector
would plough back more funds into
investments rather than current con-
sumption.

Other incentives to which some
references were made are selective and
directed to specific priority sectors,
such as, export promotion and agri-
culture.

Now, the other relief which is meant
primarily for the investors in the
lower and middle income brackefs is
the exemption from tax of the first
five hundred rupees of Indian com-
pany dividends in all cascs even where
the total dividend income during the
vear is more than Rs 500. While this
measure will have the effect of
attracting further investment in Indian
company shares, it is primarily a step
towards rationalisation of the existing
provision.

In the field of personal taxation, the
discontinuance of the levying of a
separate surcharge on unearned and
earned incomes is essentially a measure
for rationalisation and simplification of
the tax structure., It does not lead to
any substantial change in the incidence
of tax because this is a point which I
would like the House to note. The
rates of basic income-tax on incomes
over Rs. 1 lakh are simultaneously
being stepped up and the rates of
ordinary wealth tax on wealth asver
Rs. 10 lakhs are also being increased.
While the increase in the rates of basic
income-tax on incomes over Rs. 1 lakh
maintains progression in the incidence
of income-tax, the increase in the rates
of ordinary wealth tax would serve
the purpose of subjecting wealthy
persons having unearned incomes to
the higher incidence of tax.
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Every week we have questions in
Parliament about the mezsures being
taken by Government to step up the
rate of assessment and collection and
the tightening up of provisions relating
te tax evasions. Well, Sir, Govern-
ment have taken various measures to
improve the administrative machinery
and I would like to refer to a few of
them.

The first is the functional scheme
introduced in income-tax circles, The
essence of this scheme is that the
functions of assessment, collection and
administration which were carried on
by a single income-tax officer in the
past have been distributed among
various Income-Tax Officers so  that
each function can receive his exclusive
attention. Well, Sir, we have not yet
had this functioning long cnough to
be able to say definitely what improve-
ments have been effected. but the
improvements have becn nnticeable
and we are extending the system to
other Assistant Commissioners’ ranges.
To-day it has been exlended to 17
units.

In the case of small income cases
administrative instructions have been
issued to deal with them without per-
sonal hearing of the ta:i-paver and
this would help not only to clear the
back-log which consists largely of
small cases but we hope it would help
encourage tax.payers to extend their
willing co-operation to the Department
and create an atmosphere of mutual
trust. '

Another very important step that has
been taken is to reduce the tima limit,
that is, to reduce the period of time
limitation for completion of original
assessments from 4 years to 2 years so
as to expedite the pace of disposal of
werk.

Then, we have taken a decision to
set up departmentally an organisation
for valuation of lands, buildings and
other assets. This too is an important
step which will improve our collections
of 'wealth tax and tax on capital gains,
estate duty and gift tax besides in-
troducing a measure of uniformity in
the valuation of assets,
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Then, Government have been devis-
ing ways and means for countering tax
evasion. This time, apart from this
step which I have just mentioned,
namely the creation of a valuation cell
which will take care of this problem to
some extent, another very important
step has been taken. In fact, severai
steps have been taken and one of these
is the proposal to step up the minimum
and maximum penaltics for conceal-
ment of income and wealth so as to
achieve a forfeiture of the concealed
income or wealth in all cases; because
the minimum is one hundred per cent,
we cannot have less. This measure is
sought to be made effective from 1st
April, 1968.

Another measure to curb malprac-
tices leading to evasion of fax in
businesses and professions is the dis-
allowance of excessive pavinents to
relatives and associate cuncerns and
also disallowance of expenditure for
which payments are made after a
date to be notified in ariounts of above
Rs. 25,000 otherwise than by crossed
cheques or crossed bank draft.

I would also like to draw the atten-
tion of the House fo para 56 of the
memorandum explaining the provi-
sions to tighten limiis of corporate
expenditure, to which reference is
made in the House very often. To
curb wasteful and lavish expenditure

in businesses and professions,
entertainment expenditure incurred
though entertainment  allowances

or expense account of employees is
also being brought within the purview
of the existing limit over the deduc-
tible amount of such cxpenditure. Ex-
penditure on perquisites to higher-paid
employees is also being subjected to
greater restriction than at present and
the restrictions are being extended to
non-corporate enterprises as well. That
is all I have to say wi‘h regard to the
direct taxes in this budget.

One very important step which has
been taken in the field of indirect
taxes is meant to rellieve the adminis-
trative burden involved in physical
control over a large number of fac-
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tories manufacturing the excisable
commodities and also to avoid irksome-
ness caused in physical supervision
over the removal of goods. Therefore,
it has been proposed to introduce a
system of self-assessment by the
manufacturers. The basic scheme is
already in operation selectively for 13
commodities manufactured mostly in
the organised sector, but the option to
work under the scheme is today left
to the manufacturer, The revised
scheme is not optional, but all manu-
facturers, large or small in the case of
commodities which are brought under
audit type of control will be required
to determine their own duty liability
in respect of the goods which they
manufacture and intend to remove.
Simultaneously, the penal provisions
for evasion are being made more
stringent by the statutory change pro-
posed in clause 38(1) of the Finance
Bill. Tentatively, it has been decided
that the scheme should come into
operation from lst May. 1968, and the
necessary changes required under the
rules are being drafted and will be
issued shoitly. It is proposed to
extend this scheme to all excisable
commodities except 13 of which I have
a list, but I do not think that I should
take up the time of the House by
reading out that list.

I know that the other Members of
my party are keen to speak, and I do
not want to take too much time of the
House. . .

DR. KARNI SINGH
What about us ?

SHRI K. C, PANT: Now, I turn
very briefly to the Centre’s assistance
to States, because again an impression
is sought to be created that the Centre
is somehow withholding  assistance
from the States. This charge does not
bear scrutiny nor does the other charge
that there is discrimination between
Congress and non-Congress State Gov-
ernments bear any scrutiny. As
regards the assistance for the Plan,
this has progressively increased from
Rs. 880 crores in the First Plan to
Rs. 1038 crores in the Second Plan and
Rs. 2500 crores in the Third Plan,
L15LSS(CP)/8§—T7
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constituting approximately 61 per cent,
51 per cent and 61 per cent of the
Plan outlay of the States. The cor-
responding percentages in respect of
the subsequent period are 59.3 per
cent in 1966-67, 59.6 per cent in 1967-68
and 655 per cent in 1968-69 on the
basis of approved outlay and promised
Central assistance,

Some other figures which are rele-
vant may also be of interest to the
House. The States share of Central
taxes and duties has increased from
Rs. 178 crores in 1961-62 to Rs. 438
crores next year. The grants-in-aid
have increased from Rs, 215 crores in
1861-62 to Rs. 472 crores next year.
The loans and advances have increased
from Rs, 452 crores gross in 1961.62
to Rs. 856 crores gross in 1868-89.
Loans and advances net of repayment
increased from Rs. 318 crores in 1961-
62 to Rs, 431 crores next year,

Some hon. members referred to the
proposals made by certain States for
the rescheduling of debt repayments
to the Centre. They forget that these
debt repayment dues are taken into
account while determining the Centre's
resources for meeting its own expen-
diture as also for giving Central assis-
tance to the States So, anything that
is done to reduce the capacity of the
Centre to finance its own plan would
also have the effect of limiting its
capacity to help the States. There-
fore, this fact has got to be kept in
mind while making requests of this
kind.

T might mention in this context that
last year and this year in the case of
needy States like Bihar, the Centre
was very generous in giving scarcity
assistance which in the total aggre-
gated Rs. 80 crores.

In conclusion, may I say that the
annual rate of national income at
constant prices over the last 14 years
ending 1964-85 was 4.2%. The aver-
age ratel of growth of population being
a little over 2% in the course of the
last 14 years, these figures are not
satisfactory, and we have really to
make a much bigger effort to step up
the growth rate in the fourth plan
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which is to be begin next year. This
will call for still greater effort and
cooperation from all quarters, if this
rate of growth which has been placed
tentatively I think between 5 and 6%
has to be achieved. This debate will
have served a very useful purpose if
it conditions the nation to the climb
ahead and creates an atmosphere of
realistic hope in which it will be
easier for the necessary effort and
co-operation to be forthcoming,

SHRI C. JANARDHANAWN (Tri-
chur) : Much has been heard about
this budget already, how our economy
has been handed over to the capitalists,
how the fourth plan has been kept in
cold storage, how landlords are
helped in the name of helping the
farmers, and how the Finance Minis-
ter is still indulging in deficit financing.
All these points have been made by my
friends here, and I do not want to
repeat them.

The arguments put forward by the
hon. Minister, Mr. K. C. Pant, and by
Dr, V. K. R, V, Rao yesterday, do not
convince anybody. This time at least
the Finance Minister is a bit honest.
There is no pretension about a social-
istic economy or socialistic advance-
ment in our country. There is no
word of socialism in his speech. I am
thankful to him for at least that much
honesty that he has shown.

When our country become indepen-
dent, our people wanted an all-round
development in the country. So, they
demanded a long-term plan, economic
plan, for this country, for our develop-
ment. The Congress Party came for-
ward to accept it but instead of having
a plan in the interest of the people,
these gentlemen planned in the inte-
rest of the capitalist class and they
are trying to build up capitalism here.
That is why they were forced to keep
the plan in cold storage now. When
there was food scarcity and profiteer-
ing and racketeering became rampant,
people began to demand that the
wholesale trade of foodgrains should
be taken over by the Government.
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Immediately the Government came
forward and told us that they were
ready to form the Food Corporation
of India but it had not been allowed
to function anywhere. Recently, I
saw a report yesterday or the day
before that the Chairman of the FCI
had resigned because of differences in
pelicy matters,

The demand came from the people
that banks must be nationaliseq to
curb the monopolies. The slogan of
nationalisation was raised inside the
ruling party but an alternative slogan
of ‘social control’ has been given. We
know how it touches the bank
employees; it does not touch even the
bankers. This type of hoodwinking
people was going on for the last so
many yvears. The time has now come
when people are not going to be
deceived by these promises and so the
Government is forced to come out in
its true colours. That is the meaning
of this budget and that is why I am
thankful to the Finance Minister.

The main point I wish to dwell upon
is the State-Centre relationship. The
hon. Minister, Mr. Pant, told this House
how generous the Government has
been to the States and in his budget
speech the Finance Minister threaten-
ed the States for overdrawals. I do
not deny that the States were pressing
for more assistance from the Centre
and that they were overdrawing from
the Reserve Bank. Still it is very
unfortunate and unfair on the part of
the Government to take such an atti-
tude towards the States. 1f they had
pondered over the financiai position of
the States for one minute ut least, they
would not have taken such an attitude,
The resources which yield an increas-
ing revenue are mostly in the hands
of the Centre while the responsibility
for economic and social development
is thrown on the States. Mobilisation
of the resources for developmental
work is controlled largely by the
Centre and at times even the Govern-
ment goes against constitutional pro-
visions. According to article 280 of
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the Constitution, the Finance Commis-
sion recommends the percentage of
revenue to be allotted to the State,
but then the Government rejected the
recommendations of the Third and the
Fourth Finance Commissions and now
they have curtailed the rights of the
finance commission when planning
began. With all that, what is happen-
ing now ? Now, the Minister says that
they have increased the grants and the
loans to the States. But what the
State Governments are entitled to by
legal means, it is dwindling, and what
is given by way of grants and loans is
increasing. By these methods, the
States are put under the mercy of the
federal government always, and the
Centre uses that for its political ends.
That is our charge. Those States who
behave properly, who have a pull in
the Centre, get more, and those States
who dare to challenge the Govern-

ment policy get none. That is the
practice all along.
For example, take the Stats of

Kerala, which is my State. This year,
there is a deficit of Rs. 18 crores in
the budget of our State. How did it
happen? We did not give, the State
Government did not give, any conces-
sion to the rich men. They did not
impose any new taxation and there is
no possibility of any more taxation in
the State. But still how did it happen?
Because this Government at the Centre
cut the food subsidy to the State Gov-
ernments. It was a cut for all States;
I am not mentioning the Kerala State
Government alone. They have cut the
food subsidy to all the States. You
know that Kerala is a chronically
deficit State and we were depending
upon the Central Government for our
assistance, though we are not getting
it properly. Because we are a deficit
State, because the Central Govern-
ment is not helping us properly, the
price of rice in the open market of
Kerala is very high. Suppose we
increase the price of rice supplied by
the Government. Then naturally the
open market rate of rice also will go
up. In Kerala unemployment is
rampant and the living standards of
the people are very low. So, we
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cannot afford to raise the price of rice
there. So, the Government of Kerala
decided not to raise the price of rice
because we did not wani to pass on
this new burden to the people, Natural-
ly the Government of Kerala had to
shoulder the burden which comes to
about Rs. 16 crores a year. So, the
Government was forced to have a
deficit in its budget this year. It is
going to affect the development work
in the State if the Centre is not going
to revise its policy,

The spiral of price rise in India is
due fundamentally to the policies of
the Central Government. Nobody can
deny it. When the Central Govern-
ment employees demanded an increase
in DA, though the Finance Minister
said no at first, he was forced to give
it later on. The price rise is not
affecting the Central Government em-
ployees alone. It affects State em-
ployees as well. Now the State
employees are demanding more DA,
but the State Governmenis are not in
a position to give it, because the
Centre is nof assisting them in that
aspect also. We can give many more
instances like this. The Central Gov-
ernment is not yielding and it is not
taking the economic position of the
States into consideration. So. more
and more rupture between the States
and the Centre is coming up now,

After the last general elections in
1967, a new phenonmenon has deve-
loped in the country. In many States,
we have non-Congress ministries, At
the Centre, we have a Congress minis-
try. There are differences in the
policies between the State Govern-
ments and the Central Government.
The differences are evident. Likewise,
there is a possibility that the situation
mjght change. There is also a possi-
bility of a non-Congress Government
at the Centre and Congress Govern-
ments in one or two States. In this
complex political situation, if the
State-Centre relationship is not re-
viewed, this friction is going to increase
and our country wil go to dogs. If we
want national integration and  the
unity of the nation to be strengthened.
the whole thing must be reviewed and
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[Shri C., Janardhanan]
the States must be given more powers
in economic and political matters and
more elbow room for shaping their
own policies and to have their own
development programmes. Then only
the Centre-State relationship will
smoothly develop. But this Govern-
ment is not doing it. It is more inte-
rested in toppling non-Congress min-
istries now. They have toppled a
number of them already. In  :ome
States like West Bengal, the topplers
are toppled. This very thing is going
to happen in Punjab and Bihar also.
This toppling business will not get us
anywhere. There is a report in the
newspapers that the Governor of West
Bengal was saying that in West Bengal
about 101 industries are closed, lock-
outs are continuing in 29 industries
and strikes are conticuing in 16
industries. As a result, about 32|
workers are unemployed now. All
these things began when the UF Gov-
ernment was in power there. The
capitalist class headed by the mono-
polists developed these things to
pressurise the UF Government. The
Central Government looked on and did
not intervene. This sort of attitude
towards the non-Congress ministries
develops animosity rather than a
friendly attitude between the States
and the Centre. Now their eyes are
on Madras and Kerala. I do not know
what they are going to do about it.
The cry of law and order is coming up
from some Congress leaders in Kerala.
The other day, our Law Minister, Shri
P. Govinda Menon, while touring in
Kerala, had the audacity 1o say publie-
ly in Kerala that a piece of legislation
which the Kerala Government is
contemplating would not get the assent
of the President. What business has
he to say like that? It is beyond our
comprehension. That only shows the
attitude of the Central Government
and the ministers towards non-
Congress ministries.

The bungling of the Central Govern-
ment on the language question, their
bungling on the question of boundaries
between States, their carelessness
regarding safeguarding communal
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minorities and national minorities in
some States—all these have given room
for fissiparous tendencies in India. The
only way out of this crisis, this politi-
cal and economic crisis, is the review
of all our economic and political
policies and to have a basic change in
this policy. Then only we can serve
this country. Otherwise the topplers
will be toppled; and that day is not far
off. That is all that T have to say.

SHRI C. K. BHATTACHARYYA
(Raiganj) : Mr. Chairman, Sir, I
support the budpget proposals intro-
duced by the hon. Deputy Prinie Min-
ister and the Finance Minister. I do
not say that the budget is a perfectly
ideal one or that it does not suffer frum
any limitations. But I do so with the
belief, with the idea, and with the
confidence that it is the best that could
be done under the -circumstances.
Excepting one matter, [ believe, it has
received the general support, and that
is, the increase in the postal rates. I
hope this matter will be reconsidered
and by the time the hon. Finance
Minister comes to the House for the
purpose of passing the Finance Bill,
this postal increase may be reviewed
to serve the interests of the people. I
may bring to his notice that there is a
precedent. On a previous occasion
too, the budget included an increasec
in the postal rates, but when the
Finance Bill came, that was aban-
doned. The present Finance Minister
may follow that precedent and eamn
the gratitude of the people.

Sir, the utility of judging a budget
is only the elasticity which it has and
whether it serves the interests of the
common man, whether it meets his
needs and relieves his sufferings. In
that way, this budget is a successful
one. There can be no doubt about it.
The only helpful comments and con-
structive comments that should be:
offered in this budget is how to cover
the gap of deficit that has been left in
the budget. That is the only point as
that may possibly lead to inflation
unless proper steps are taken. It can
be met by increasing the taxes or



515 B.G.-Gen. Dis.

reducing the expenses or increasing the
sources of income. The gquestion of
raising the taxes does not come. The
question of reduction of expenses may
be considered and also the question of
increasing the income. One sector in
which income may be increased is
from the industry, that is, by conduct-
ing our industries in such a way so
that industries may produce more
without increasing the cost of pro-
duction. In that matter, my opposition
friends, both capitalists and anti-
capitalists may combine with the
Finance Minister, so that industries
may not be hampered in their pro-
duction and they may also produce
more, without increasing the cost of
production. That appeal may be made
to them too, because they are also
anxious that this deficit should not be
there.

Certain recent statements made from
the Finance Ministry in both the
Houses of Parliament have given the
flgures regarding the amount of
income-tax written off. That gave me
a headache. If the hon. Finance
Minister devotes his attention in that
way, I believe much of his worry about
this deficit may go and a good amount
may be recovered from the income.tax
arrears which will help him to cover
the deficit.

When I speak about this subject of
Income-tax, I should say that it was
in 1951-52, when Shri Tyagi came as
the Finance Minister, that he intro-
duced the idea of quasi-disclosures.
The ills of the Income-tax Department
grew from that time when quasi-
disclosures were allowed and were
condoned. Of course, afterwards the
Direct Taxes Enquiry Committee was
appointed, but that was appointed
u-n_der Tyagiji himself and the Com-
mittee did its work rather in a per-
functory way. I suggest to the present
F‘im_noe Minister that he may take into
consideration the period ten years back
from now and make a total of the
Income-tax written off. That, I believe,
will be a staggering figure. Some-
t!mbackshﬂnhant.nhﬁnisterot
Finance, made a statement in this
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House about the outstanding income-
tax and the parties from whom those
taxes were outstanding. The mnames
were revealing. All of them were rich
persons and the amounts outstanding
against them were also heavy. This is
a source which ought to be tapped and
it may be tapped as the Finance Min-
ister has himself indicated.

Better administration of income-tax
department is more needed than better
income-tax law. Even under the
present Acts, I may state that we may
get much more revenue from income-
tax than even if we do not wait for the
amendment of the law in the ways
suggested from different quarters. But
an inquiry has to be made, as I have
suggested, about the total amount out-
standing for the last ten years, the
process through which these arrears
have accumulated, the parties from
whom these arrears are due and the
methods how this can be realised.

Many hon. Members have spoken
about Rs, 541.71 crores outstanding ot
the income-tax assessed. There is also
the income-tax assessment arrears the
volume of which has increased. Re-
garding this Rs. 541.71 crores, this is
the outstanding amount on 31st March
19687. I believe, in the previous years
the amount outstanding would not go
bevond Rs. 300 crores.

16-33 hrs.
[Mr. DEPUTY-SPEAKER in the Chair.]

Within a short time the outstanding
amount has gone up to this extent.
That is a matter of inquiry. In this
we are involved in a wvicious circle.
What happens is like this. If the
administration of the income.tax
realisation is lax, then that leads to
the rise in the amount outstanding. If
the amount outstanding goes on rising,
then the tax structure goes up. If the
tax structure goes up, then again the
tendency to evade tax comes in. This
is something like a vicious circle which
ought to be broken somewhere. I hope
the hon. Finance Minister will be able
to do it.

When 1 ppeak of the income-tax
arrears, 1 am also reminded of the
sales-tax, arrears. Sometime back I
had occasion to go through the sales-
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tax arrears in Delhi. My hon. friends
in the Opposition who are interested
in the Delhi Administration may go
through the same list and find out the
amount outstanding, The amount out-
standing is heavy and against parties
who are well known parties. But after
the amount of sales-tax was attempted
to be realised they just disappeared.
That is a statement I secured on an
authoritative basis and it may be
checked. I came to the conclusion
that the capital of these firms on which
they work is not the capital they pro-
duce or they bring or put into the
business, but it is the capital they
secure by keeping outstanding dues to
the public exchequer. Dues not paid
to the public exchequer for years
become the capital with which they
work and from which they make
profit. That is a matter that requires
the attention of the Finance Minister,

While on this matter, coming as the
representative of West Bengal, I must
bring to the notice of the hon. Finance
Minister the urgent necessity of com-
pleting the Farraka Barrage scheme.
The Irrigation Minister has assured us
that it will be completed by 1970. I
hope money will not be withheld and
the scheme will be allowed to be com-
pleted within the specified time,
because the Farraka scheme is some-
thing like a life and death question,
not only to West Bengal but to the
entire eastern region. It will be a way
of supply to Assam, Manipur and
Tripura, all the eastern States. So,
that requires completion with the
greatest expedition possible,

Then I wish to bring to his notice
one point about the administration of
public sector undertakings. The hon.
Minister of State for Finance who
spoke just now defended the public
sector. Even then, there are some
features in the management of the
public sector that requires to be taken
note of. The main defect in the
management of public sector under-
takings is that the top administration
is run by persons who are at the fag
end of their career, when they can
have no interest in the well-being of
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that undertaking. Since they have
completed their career, it does not

depend upon the successful running of
the institution. So, they just while
away their time and when one goes,
another person in the same category
comes in. Their philosophy seems to
be: sufficient unto the day the leave
thereof.

In this connection, I want to refer
to DVC in particular. The present
Chairman of the DVC ig a person who
was very bitterly criticiseq by the
Public Accounts Committee for the
losses he has caused to the Govern-
ment. He has allowed Government
money to be wasted. So, he was
removed from where he was and
posted somewhere in Kerala. From
Kerala he has been brought and put
at the top of DVC. With this example
before them, how can we expect the
public to have confidence in the runn-
ing of the public sector undertakings
when the Government themselves
make such top appointments ? Though
his term expired some time back he
has been given an extension of six
months. Could the Government not
find some other officer to be pui in as
Chairman of DVC When an officer
has received such adverse comments
from the PAC when he was running
another organisation, if he is put in-
charge of this organisation, how could
the people have confldence in the
running of public sector organisations ?
I hope the Government will take into
consideration this aspect of the matter.

Then I want to refer to another
report of the PAC and that is the
Twentieth Report for 1867-68. I do
not know why this time all the
demands of the defence services are
put together as a composite demand
for revenue expenditure on defence
services. Why are the thres cxisting
demands put under one demand?
When it came to the notice of the
PAC, the Committes objecied to it.
After the objection of the Committee
was communicated to the Ministry, the
Committee examined the Secretary,
Ministry of Finance and the Financial
Adviser, Ministry of Dfedence. They
explained their position as best as
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they could, but they could not convince
the PAC. The Committee were not
impressed with the arguments adduced
bafore them. After that the Govern-
ment informed the Committee that the
Government did not wisk to pursue
the proposal.

This brings to my mind a query
which I shall put before the hon.
Finance Minister, Is there any
attempt anywhere to combine all the
three services under one head and put
a central authority over all the three?
Under our Constitution the President
is the Supreme Commander of the
Army. Let there be no attempt made
anywherg to put up a paralie! autho-
rity to the President's authority given
to him by the Constitution. The hon.
Finance Minister, I hope , goes on with
his ears and eyes open and I beseech
he will keep his attention to this point
as to why the question of merging
three army services demands under
one head was raised and why it was
abandoned after the Public Accounts
Committee objected to it.

Then, I shall refer io some matters
which involve greater problems than
mere balancing the Budget, that is,
the present social trend to which some
of my friends on this side and that side
have already referred to. I heard
with interest the speech of the youn
Member of the Swatantra Partyywheﬁ
he asked us to copy the West in many
matters. I put one question to him—
I wish he had been here—and that is:
Can he find out from the British
Parliament where the Minister of
Finance has come to the Parliament
laying before it a list of persons who
have evaded taxes and taxes to the
extent of Rs. 34 lakhs, 40 lakhs and
so on? I would request him to find
it out. I should say that here also we
should copy the West, thes public
morality in the administration and
public morality in business. In effect,
I am of the opinion, as I have said it
a number of times that we are here
put into difficulty by some alliance
between the administration and the
business community where both agree
to go against public morality in a way
that harms the administration. If that
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were not done, we would have been
in a much better position today. That
is what should be avoided.

Sir, the Finance Minister has been
called upon to look to prevention of
disintegration. I hope he will do it. I
should only draw his attention to the
two sensitive corners of India, one in
Assam and ong in Kashmir. In both
these places, the civil authority is
functioning only to a very limited
extent and both the places require
attention of the hon. Finance Minister,
not only as the Finance Minister but
also as the Deputy Prime Minister. I
hope he will do it

At wat " @ (feest w7%) ¢

IITETT AR, W TH SqGEGT FT 6
21§ T e wfaae & anfews
370 % 3 faamar mgar § | T wN-
I ¥ OF T Fifegue s § |
o1 gt a5 g & Fr o S
uiEHe fast aTHTT A T ¥ /T ™|
mmmﬁﬁquﬁ@ﬁ&
g TOHT B g1 T8 ¢, AT Ag THEHE
i< T & T ATHTE F TWE T A QL
forert AfcA 7 P & 81 §f%
HCHTT Ag1 BAEITE & ¥H AT T
o T &1 A A A fagrd
AT 72 7 T &1 A A AGH
fire wE & 2 TeelTe ACHFTIY | A/T I
ST FESEaNAT wEfEE q7T g @
39 o faar gr Tifgd | ¥ A d27
# foerra ard ¢ fe a8 T
T #X A FE 5 oag A
T & IR A TH FL X | AT
T TS 2 AT TEH oY TR
IEF AT &L FE@ 9T qG HW
feawuw g1 wifgd AT SR &
oY & & IAHY TR AT FLRAT 1A 1

MR. DEPUTY-SPEAKER : You have
interrupted the debate on a plea that
something has happened in the Kash-
mir Assembly.

SHRI KANWAR LAL GUPTA : This
is a vary serious matter.
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MR. DEPUTY-SPEAKER: It is a
serious matter. But it happened on a
certain measure regarding the amend-
ment of the Constitution which
requires two-third majority. I pre-
sume that is correct. In such a posi-
tion, it is certainly a question of all the
constitutional processes within the
framework of the Constitution and the
conventions regarding losing a majo-
rity. Whether Government loses a
majority, if it fails to get two-thirds
majority or ordinary majority, is a
question to be considered these are the
quegtions to be considered. Therefore,
there is no point of order.

=t T T (g4 : FIOAT F AT 7
AN oFa@FgUARGAE

SHRI KAMALNAYAN BAJAJ
(Wardha) : I rise on a point of order,

After the Chair has given the ruling,
can he question it ?

MR. DEPUTY-SPEAKER: Is Mr.
Rabi Ray making some submission ?
I have already ruled it out of order.

tdfam: e e &
FIOiR F A feafa qar g€ 8—

MR. DEPUTY-SPEAKER : So far as
Kashmir is concerned, certain vote has
taken place on a Constitutional
Amendment Bill......

sit Tl T oo gA AT

SHRI MORARJI DESAI: There is
no problem before this House on which
a point of order can be raised.

it <fw T ;. FIT 1 [ A A A
FET & 99 9T A1 fa=m FX | FEH
It Ffeezgue sdwa 7 qwga faags
T|T 97 T IEHT GOOH FOF FY Koo
Mo, ARG TEL TWF
T T, A g
MR, DEPUTY-SPEAKER : The hon.

members wanted to raise it on same
pretext, and both of them have raised

it. So far as the Constitutional pro-
visions are concerned, there is noth-
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ing. I have already ruled it out of
order. (Interruptions).

Shri Ram Gopal Shalwale,

St Tw AN weaw (IEE
%) : IuTeaE AgEy, faw w=Y oY &
St a9 W "R weqw far @ e
g § § 3 ¥4 § 3o fw
FTAT ATAVAT FHANT § | vt wgrard
st 7 fawrd A% dee #1E Y FaF A
TQTE FAHT § ITH! ITH IART qIAE
femd & & S99 a7 A F
g1 0 v faeer gane & fe ez w1
FT FAT F A 7 917 AT IGHT A1
Fra & g § 1 Afy g I
AN AT FIAT § IEHT G FIAT 7T €
A AR A e fearddz F ¥
IEa € a1 au fade & 5 fag w9
A e FTEF 0F T FT TR FS
T A A AT qI5T IF G FE FT
ZIT 91 TET GIET oF FL & AN TOKX
FTHI SITAT F FICATTATE | AT IH
g F1 9 IF A4 & FF e w1
w1 SAW Afawiwr & F a0 HT
2 A ST TG FAT & TG F@r g0
T AT ATHIOT ST F1 TR & & fAqw
Iy g ¢ 5 qree F7€ F7 IR ACEHT
Foa< 59 B #¢ fear sy Afew
ZH F0E 7 g7 AT | T2 aw fAErE
o g fe g
&4 ¥ fawrd &1 9zg 4/ F7 F0 AEQ
# A dzg &R & far &1 g 4] F7
FEATATET & TEHT T H0h T &) FAwrer
gz && are @ S diw & A
AR o A 97g 48 F1 L 57 AT A
g1 wT 95g G¥ e oF & fadmrer @
T 5w F ol oY F19Y ag U
3ty &g Y 41 AT & o AR e
frfr a3 ol T AT Aoy wWA
Tyt g dT e fearéde
X AR &7 AU § 7% TR & qxe # qfc-
afery 2t wwar & srorcoh Wi ¥w A
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O AT & FC TE I KT AT T
T | THY IR A Q@AY AR T
& sifer e 7 agwTEAT WY & @

gaTt AW F s gfarT fEtem &
FAT FTH & GWY g &N o @ &
FOT TF &S g1 @ & | THHT AgesT
T I FTH! @ HTTHT TCH § (0T AT
wr g Ffea afa e faar
Fa9 0F €1 g & @R A | an-
T feg aqer & 1 qEewa &1 S
it A enfae &Y o wics i e
areorT w7& Fg fear 2 f of e v
T ¥ e g

o ot fg : arfareara & oY &1 7=
g

st aw Mot AR - afEEE
F ATT FT A9 O T | TG AN &Y
qETA § | Al B gEA AL

Tyt 97 AEAHT of @ frise @
T4, e TE FT@ 1 I A GH T
§ T & fqur & 1 % ATy
feg #1% faw & st Us figeg OF A1
I T w1 e g W faw
w1 am afz ifega w7 fawr flar O
. EAATAT I WY Tg AT &Y AT 1 T
TATA |CHFTC HT FAATD F FTWN qg
gfeam #r fawr 4@ T "W wifF
AT & G F qww 3 F1 Afawe
AT T AR A H AL E
FawT ag qform g fs oF sEemT =1
fifet warar ) R FH7 0=
iy dar 3 foeaY & ffaqr g
AT AH R AL FAE
T smar | v Q@ qar & e SEE
wm dfifaar § oy &% s w5
TH 9T K ATH F qW FEMW | T/
ag T X ¥ W T

AT AW & O WA 7 Hf AT
NI q71 arF aifagi ww awar g, S«
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T o 9= Sfawa ¢, foser aforms
7g & i s g gud widt 7, v SR
HAAAT I q%ar | § Tl A
¥ A9 FgAT ATgaT § 1% qg R ¥
g1 F1fgT 1T OF WL AT FTA AL
2 9T TR N7 9TfET | T SR &
Jgafon g 2w w1 F T | (-
9F) ATRA & 8 AAN 9RET §6
g afew & sger wmgar § fF Sy
Afoat 9T = areit geae & 0 X
W A T T FY fawwmen GT AT @
2, form® s arer St #1 7€ faafeat
T QTHAT FTAT T |

frmMARF A wIRRAR
T Zae Ah 73 TR, /) T L OF A7
arfeeara T fawin F27 3 o demE
A W § I ghear faenf &
A% Ao ¥ faer St wEea Y Faw
Ffamsmmaemg fFmamw A
T GFTT Y AAT aga T FHT 9T A AT
@ § ot wg sgen 4 feerk & A
7g wafa v qwsdr o @ &1 aft
T &Y F 4w | qfeww vy w1 v wfu-
awr gar 8, Forerd w|e @y Wi A R
f& @7 § 7@ 7T F fo=t & fanfor
frar s, ot wfeem agaa @ afk
FLFT T GHETAT A T A i
Tt &, A1 Ag I AUTTCA G |

7 20 § oifewamm & qadfed st
W g & st §) foew e
ATATH | A1 gATHIE AT AfAwE gorr
2, 3u% forFrT ¥ arard a7 feg
& g0 & g7 WE T @ R
TF W 1 TW 2§ FATT FA A
AT & @ g | S i & F anfi g
§, afemm Tga a® duTT 9T F9
T FTOT, ATETH 1T W & AT
WA FRET @I |

Forey fereelY F STV AT EATC 91
o &, oy Qe aff fawar
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[« T wivare weTR )
1 e afiomy ag & e agt e st
T wferat gt & v AT ST F I9-
T B &1 weme 3 fosm agfe §
afcad 7Y far 8, Ford afcomreass
Ao @3- w82 T
ECEAR CE Rl ¢ F A
FTF L THL F 9909 ¢ + a0
faew g qwaT &1 AT P B f
frer-agfa & smpa-aw afads fea
T AT qmrEr S A frenagf w1
T W & An fFgr 9@ | S F qre-
fros Far ¥ & AT aTEE AT A=
A9 ¥ FMg-ATY T fa|rd st
g\ 9 ag =41 g-form #T 9w w7
ITAT 8, AT AZ TEARTC a9 HT AT & 1|

T TR A AR wmAn g
FATIOM T 9@, e gwrd
T & I A |\ 76w o3m
T & Ty TS A avfy SR
Ft AgC-a=TE fear mar § ) T A
g a1 fv =7 3w | T-gear a5 g
aifge afss ool s F SEst
aH A TE) faar | & wgar T §
f& W @l w1 3w §; aEr AW
9 o W & | W FT AT
W@ & T w1 o e @
fram w1 s afw ;) f &1 smar
MR IT IO E T fam
TR -EEAT T ALY NI, T A% T AW
F AW F GEET FT GHMEE AE AT
wTEFar g\

T v faestt ¥ oF qTT 9T M-
ITEIET gAT AT IW W FGERK A
Tz FearaA faar ar fe gw A wfA &
waar Hat 2w A M-gaa few g
T AT | R T AT ] T AT
3 fF o s W A o, Afew 9w
A ¥ Al Fie aw T & 2
QT & AT THTCHT A e g A
g ¥ gfa afarm saw @ g

MARCH 13, 1968

B.G-Gen, Dis. 526

A Frde @ i aaaT< oaT #Y wraAmeit
#1329 T & T0F ¥ Al §F
HRWT 9T T|A FT TG FT |

sl TAEAGA  AUTH : I FHET
5 W & v arfes 9@ § IOR gEe
AT Y &

wit T I WTEAT : 4 a1 AT
TR f5 3@ #AE § +9 9w §
A GTE q@ § #9497 999 § ¢ g
aFTa FHE ¢ | N FoOR avfras
i arE & 7 zad faw gw fream
T §, g fare &) @ ®
et SR Fedre s & Trfeg
¥R IW 9T AT FCAT 0P

T Az @ fF Ty feedlt & 1921 7
HETAT e Y A § oF agd
T - TAT WEAAT FHT T H A AT
& Fev a1 fF ST & o F T FAN A
¥ gar a= FT D ATE
st #1 7¢ gu &\ T g vy Afww
st ot qreTgaEr g @ W d)
% favarg % @19 &g %1 § & o=
AT TG F1 JAAT § qga AT
ATZTE F -FAT &Y W A | AT oY AL
frera &, g e foreta &, avey 1t et -
2 o1 o9 T & q gH AATCEA A
gm &1 afx afy afcfeafs <, @t o
AT gAY & A AT F q0E, TTEET AA F
F FTOT GATE A AT A AN
AT A et q=T R 1 o AN A
qrars @ faer @ &, " A qifees
Y T e @ AR FTERAE
i & #Y% q979 7@ fFar g

I FLHTL AT & F wie &7 a9
g fiFqr an@, @ & oF e @
agar g ®€ f awrd afewrd
1500 &R wife® & SarET F A | W@
FTiw QU & 0 a2 @ 7@ § fae
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dmeé ? afz ¥ e §, &1 2w ST
R £ A wrg fafaedt i o
T T | W I I AT FE
M F @ AT T AT T T=G 2,
forad 2w & 7het R WD T A
T § T FATT ATET I Y AFAT &
Famasagfrmazaomd
Y oY ave vl £, fawr welt wRYRT I O
fa=m #7% agaT FHE-TIA FAT |

SHRI R. BARUA (Jorhat) : At the
outset, let me congratulate the Finance
Minister on his having come forward
with a budget which cannot be better
than what it is today under the pre-
vailing circumstances. We must not
forget that we are passing through
very difficult times. The droughts
were there. Food scarcity prevailed,
and the economic recession coupled
with spiralling prices practically be-
numbed the entire economy of the
country. On top of it, the increasing
number of unemployed youth is
assuming staggering proportions.

When we go to the export market,
we find that our export is not in a
position to meet our import bill. It
is only 60 per cent of the import bill
which can be met by our export.
Besides, for the purpose of the servic-
ing of debts etc. we shall have to find
out another 25 per cent. That being
the position, I think that there is no
other way than to have come forward
with this modest budget in which there
was not much scope for further taxes
or for any other developmental acti-
vities.

In this background, the last general
elections came, and the people thought
that after the last general elections
things would move forward in a better
direction, but unfortunately our
experience of the past few months is
that the governments in the wvarious
States became very much unstable.
The political position of the country
being unstable, the consequent law
and order situation developed, and the
country is sinking ever deeper into
the morass of economic and financial
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difficulties. The burning issues were
not the economic issues or increased
production in agriculture or the foreign
exchange crisis. But the main issues
were ban on cow slaughter, communal
riots and boundary disputes. This was
the state of affairs prevailing in the
country. It is really a very disturbing
state of affairs in the country that
nobody is concerned over the vital
issues of production, industrial activity
and the financial position but everyone
is concerned with things which are not
at all relevant to the modern living
and modern thinking,

Let us examine the budget in that
context and background. One of the
objectives of the budget is to bring
about an industrial revival. I do not
say that this is a budget which encour-
ages growth economy. Because growth
i= yet far away from it, it is only
attempting to bring about industrial
revival, Because of the recession in
the industrial field, about 194,000
labourers have been laid off and pro-
duction went down enormously. To
tackle that, the Finance Minister
certainly did well by abolishing the
excess dividend tax, reduction of sur-
tax on company profits from 35 to
25% and giving selective incentives for
developing the export market. Already,
the signs are there, The improvement
that was expected by giving the
reliefs is seen in the share market
today.

17 hrs.

Therefore, all this is good, but I am
constrained to register my concern
because the budget iz rather non-plan
oriented. There has been a progres-
sive decline in the Government spend-
ing programme during the last few
vears. This has been largely account-
able for the recession in the private
sector also. However much the pri-
vate sector may talk against  the
public sector, it is evident and abund-
antly clear now that because of this
progressive decline in Government
spending in the public sector there has
been a serious set back in our Indus-
trial activity. As pointed out by the
Economic Survey the gross capital
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[Shri R. Barua]
formation financed out of the budge-
tary resources of the Union Govern-
ment rose by 20% in 1962-63, and
30% in 1963-64, but in the later years
it was 10%, 7% and 4%. There has
been a fall of 8% in the current year.

‘While presenting the budget last
vear the Finance Minister said:

“I have been able to balance the
budget primarily by keeping the
plan outlay strictly in check.”

This was understandable when there
was a recession and shortage in agri-
cultural production, but this year we
find there is & 20% increase in agri-
cultural production, and a 10% increase
in the national income. To add to it
we find there is deficit financing to
the tune of Rs. 300 crores this year
and Rs. 200 crores next year. That
being so, I do not understand how
planning activity can be postponed. If
it is postponed, my feeling is that the
results would be disastrous for a
devleoping country like India,

I do not think that the deficit finane-
ing by itself is bad. For certain limited
purposes and for a limited period, it
is understandable. It is not necessarily
inflationary provided the Govrenment
expenditure increases the supply of
goods and services more than the
demand. If it is coupled with higher
marginal tax rates, then also it will
be less inflationary. But from  the
Finance Minister's own, statement we
find that there will be an increase in
industrial output only of 5 to 6%. If
that is so, I fail to understand how
this additional money pumped into the
market will be absorbed by by the
additional output of 5 to 6%. The
inflow ef additional money is bound to
increase the inflationary pressure
which is already there. Since 1865
the price rise has been to such an
extent that the cost of. living of the
common people went up by 34%; and
to that extent, real income was eroded,
Therefore, I submit that this deflcit
financing without proportionate
attempt at planning is not likely to
check . inflationary tendencies which
are there already in the country.

Much of the turmoil that we find in
the country today ¥ due to lack of
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regional balance in the sphere of
planning and in the sphere of economic
development. For instance, my State
of Assam is very rich in power poten-
tial, particularly hydro-power, but it
has been able to produce only 140 MW
which is 1.4% of the figure for Indians
a whole. The power potential of the
State is enormous and I understand
that the State of Assam has one-fourth
of the hydel power of India. Still we
produce only 1.4 per cent of the total
for India. In the Fourth Plan it was
proposed that 234 megawatts should
be produced at a cost of Rs. 63 crores.
Unless you energise Industrial activity
through power development and other
things, it is not possible 1o pget the
cconomy going. Therefore, the Fin-
ance Minister should take note of the
economic backwardness of such areas.
For instance, we have the largest
quantity of bamboos which could be
used for the production of paper but
unfortunately till today 'we have not
been able to get a paper mill in the
public sector. How is it that private
money id not getting into that area for
such activities? We must remember
that Assam is not Bombay and Bombay
is not some other city. ¥ach area has
got certain peculiarities and that is
why I say that this is an area in which
the public sector industries cculd play
a useful roll. A paper mill or a cement
factory could be established there; the
cement factory has still to get a green
signal from the minister and it should
be established in the near future in
the public sector, as quickly as possible
or else it will lead to frustration of
the people who will find that while
other States were advancing their
State remained backward. The rail-
way lines are running in the metre
gauge and the broad gauge system
has still to come in. We have got a
bridge across Brahmaputra at Gauhati.
There is an immediate need for a
second bridge across Brahmaputra at
Jogigopa. Actually two or three more
bridges are needed but for the time
being one more bridge is ossential at

17.7 Hrs.
[Mr. SPEAKER in the Chair.]

Jogigopa. The railway line can run
to the south of the bank and it may
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go to the Garo hills, thus connecting
them with the rest of India through
this bridge, when constructed. Garo
Hills are full of geological interest.
Supposing that area is to be exploited,
how can you do it without proper
communication ? The only communica-
tion is a railway line that runs on the
southern bank of Brahmaputra,

The NEFA area came into impor-
tance after Chinese aggression and ijt
needs special interest and attention.
The recent economic survey conducted
by the National Council of Applied
Economic Research says that this area
needed attention, particularly in the
field of development of roads and
exploitation of forest products and it
recommended for this purpese an
investment of Rs. 20 crores spread
over four or five years. In the budget
I do not find any bold step to integrate
this area economically so that our
defences could be served better. Shri
C. K. Bhattacharyya rightly indicated
that there were two sensitive areas in
India—Eastern region and Kashmir, I
hope the Finance Minfster takes note
of what the techno-economic survey
has indicated for the exploitation of
the forest resources in the NEFA arca.
He should also take note of the special
requirements of Assam for the railway
bridge across the Brahmaputra, estab-
lishment of a cement factory and a
paper factory in the public sector in
that area at least for the time being
in view of the limited resources.

Now, with regard to the food pro-
blem, it is a fact that this time we
have been able to preduce 95 million
tonnes and generally the crilicism is
heard that nothing was done during
the last 20 years. But in this respect
I refuse to agree with that view
because during the three plan periods,
Rs. 2,300 crores have been spent on
agriculture and community develop-
ment, and a sum of Rs. 3,000 ¢crores on
irrigation and power, which is 35 per
cent of the total outlay of Rs. 14,000
crores in the public sector during that
period. Therefore, the investment in
the agricultural sector was massive
compared to our limited resources.
‘Why then was the progress tardy ? My
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feeling is, the answer has to be found
by giving a closer look to the whole
affair. We have our irrigation pro-
jects, and if we go through the evalua-
tion report, you will find that much
of our irrigation projects were mnot
properly planned, or, even if they had
been properly planned, they were not
properly executed. Therefore, what-
ever potential was created by irriga-
tion, it did not reach the peasants.
Then again, in the case of land
reform, we did not proceed as we
wanted to, and so far as the rural
sector is concerned, where so much
needed to be done for the benefit of
the people, where money was granted
it did not reach the people in time.
Now, we have come to a stage, a
break-through, by introducing high-
yvielding varieties. If you want that,
you also want increased fertilisers.
But what happens today? Fertiliser
is a must and we must have it in a
big way, but then, we are just quarrel-
ling as to whether it should be
naphtha-based or liquid-ammonia
based. The dialogue is going on and
the peasant is suffering, and I do not
know how long the Government will
take to come to a decision and ecom.-
plete the negotiations in the private
sector, or the public sector for pro-
ducing immediately the fertilisers
which are so much needed for the
introduction of high-yielding varieties.
So, int is ¢ L. .
mentaﬁ%p:rhicﬁs i:shfl:eltc:::il;? ;:nc;:oh;—
In' the final analysis, the succéss of the
entire strategy depends upon the

efficiency and the sincereity of the
Central and State Governments.

With these words, I support the
budget. e

st wege gt Y (e - e
W-ﬁ'#mmﬁﬂ'ﬁ%uﬁoﬁ
F TFAA F IF T ¥ GO AR A
e sfawr & g 5 o g 7
g THT q9E IgAT BT FFaT 97 |
Afe 9% 7 98 Tgan § v A qore s
o ey @—smam ag 3w & figr 7 g,
A T 9T R T AR ¢ fF wm
tar 4 Fm 1 wifs feder ¥ frd
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[sft wogw mit are]

THad 40 9= fgemr a9z & famr
&1 I A oY A aI@ AW amE—
"gA o 2, gw sty o €, e e
HF T FoAT AEN FAT 918 A AT
Frac wrg ar fede fafret aea
oW qg T wHA 5 g @@ g
TATS A F IAGR, FT I A T%
HTEAT & I T FI, AT IAY FIEET
7 & o faar 91 IuF ¥ uF de 9
AT ¥ AFX § 7 T AT ¥ A A
aFY, FWif® 9g AET O & ar
F1 qfeT ¥—7 1% 97 ag v &
f& smwix gara § &R o T gwr
22— 7T afeem & T8 <o oY
T ¥ FaEEt o gan g, fomd 3t ax
FIHT AR TF I T4 9§, G5 IH o
dfgq oft sifar 4, oo Zwa awdaw
J-fagr€ & wawer feemr o9 faar o,
Ffe gardt w1 |gg Fle g, ' awr
Ffre #t @T aF TW A I 4,
Hfe ae ¥ quTER F qarfad fHC
A ad, TdY g § fedew o2 g9
T #41 & AT AT @I | WA
HEAT FEATHT T A AT INH Caw
% 7g %8 a% 9 §, GHR & @A
fs aifee & o ag feel wwd 9T
T FQA'Q, A 37 AT = e e
98 & T & fod aY fesgae w7
forar, Iu®T GaeT qETE BEAT TAWT,
FHEY T H TTH ¥ GAT SAT TAH HT
&9 SH! WA, WG AT W IEHT A
AW | & g wigan § fe o fedew
T EAAT TAT & &Y T & A AG TWTH
forewY fgagerer & oft At wr § v ag
qIFFEITA FT 8, SO T AT | FEET
wawe Og & v fedew o arcaer Twar
geR R RE A gnAagasa
& & 5 0 99 €T &) A9 99,
TEET AOX QG W@ TR | @ o i
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AT W & quT rgar g fr fedew
F fod =73 agar oA #1 A
¥ Fmar ?

FER—um # gfaar 1 a7 wK
T # A fag e T, @ SAeT v
T HEEET F G g 1, 39 I
9 THUST ¥ q1eg faar, oY frw ddr
v A, afew ardy wew gfar ar fas-
& &1 ¥g 39T 937 | IAH! BT Afow,
ATEAT F A6 AAA—EAT F o9
T fRareT aTa &, a8 TEH-TW A @
2, I9% qFTEAA A g7 9% FEd & % g
UTH-IH AE TAET—IF 2, T aATRH,
Hifs g0 sFfaga & gara@r §,
zq ardy g & wifr =y 2, Jgad
FMRT §, ST A FT 2 a1 A9ht M
FEAT ATFEA——HTE o1 ToF AT TIWY
T FC aFar foasr 40 wiadt faw
febmaraenam | feTd & gar g,
W7 & g amar f& garEr Awaw
wifog) &1, A= gaT 1962 F far ar,
w1 fFar a1, 3w gw fe= T W
Ty ag gATa ArqaH LA #7
nfedi § 0F-0F WFET F 9 A g
fear§ 727 ) & aw Wt TEH) R F@T
—3re gaTq fedmw gqar woga gar
R AT arha gaT gt f fagaam
§ 97 g fedt-am ¥ ag W & e
HTOFTATY THATA FF T FATIHT FT
@ & W IARY WA A W FY 7RI
T TRI—AfFT T FO A FT 9,
wh AR ag § g T
area A8 ¢ fF 40 Brady g9z F1 Q¥
FT ¥ WY gw feelt qeF #1, faasr gw
Tamy § fx ag 9F &, 7 FL FF)

Iiﬁ‘ B9 99 ﬁ LES: T Fﬁ“ w:
oot wré #7 s fewer @ 66 20
T 2 TR AL AATH T TH {EH B AP-
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e faraT a1 99 AR A AT ZAw @
FY AFAAT §, IEIA JAW AL F
¥ fadt woax fem, o gfs aard
FTETL FT 76 A9 a9 & JF & gL
2 &7 oA & A€ 1, Tfew acEgEE
TEN ¥ Ay T gt O, AR e T
g a0 Pt Tz @d FA Faw ot
e qEaA #1 @ T A F 4G A
s W famn fe &g dw & faeg
wregl F §T9 w-awe e w3 AT
aT @R | X M F W sfaeE
#1 3F Y amaeT wrew T fw S gaa-
am Tgt & fgeg Teneli & anfaw 4,
IR e F AT FY AR gL
FT FTT T qFTaan fFar | s
qiffca™ Y e # o JEr——faaa
FEEHA FIA A A, AR A T I
st fear ar, 3= frr mefit & |
qifeTt  gwETE #1 gFaer fHEm—
qFY & dN-Searat 1 e e w
ATY WET F FH—INTT qE 9 & aF ¥
st wré a1 feden fafre awa
v i fF qEemEt #; awRrd 97
oo it o ST & | F el & o
FEA A § AT FH AT T Fw
STEAT f—AT¢ 20 AGT F ATEN Fe T
A F&1 FTATHI 7 F CF Y 9t FF
T8 Y, ¥few 97w g A I F
fod Emrer S e i o 3w ATl
gfran & sroert 3T wmgan & o A
T i qewt w1 andy @1 gEfan
et fegaifeem qage & wdwT
Fo wifgg | FE wreat 7 w7 7 0@
4feq o 7 | FY I R Iw @A a9
Tty ol F 9 § 7 Fmewy oA
gferw g ¥t &, gfom & Sgardie s,
o fafret & derlr st gt o
i W g ag Ay T ? v fw
Tl & gt watar f gar wee st
Feit oY ariz A, Y & ot ariz
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F0X ¥ faq daT< § T s gF qam T
fis <Y w927 & SET a6 WA ) @
trewar q@x ¢ T frm F o
A, o fawm @swt o gat
femgeamT gafay w12 Mo w4ifs gw S9!
At g™ ¥ T AT 9%, I suwT
&=t g, g Fe 6wt g &
AN Tl HACT ITH AT AT F7
gaTé sgr & frwre & 0 1w fag
IR A 9 0 | F I F@
fFRoeht Famm g efRu AT &
& Aod € W T T 1 Jga
T T FTHE Fiferw FGI

7g & ¢ % e A= 9T 9ge
¥ 7@ [ s &9 frar @ s A
Tt At ST a@d FT @ AT
1Y TR & a7 7Fq § s e A
ferrefies o seqer sdvees &5 &
FaveT A€ 4@ &1 F 4 9 FwET g
21 7T § 9 ATS9 a1 WTE 98 FEd &
fF gwT AT AT & WTE T G F
&, T A T A i R
7g |19 AT 919, §T A 3w & g
FTH! AT E |

UF AT H T AT FAT AEATE |
TR § AFT FA-FATL IF AT
TIEAT & AHT ATAH T AT LA §Y
IAAT A T FAT A R A,
e &Y Aredt 7@ v 90 wradt aw
FTHT TTHTT qTaAT %< Gt & 1 Al
T qF FWHR F HY T FYTC g
FAT I ? AR Wit Aifs ardrardy
2, s ug wg £ f& g, o dvw due
g g & ot & s gfqame s g
i & wwm 6 & g9 g, 4% o amw
FE | Afew AT T 9T B T fAT
oA TE FaT A% I oY e
TBTE ¥ § FIIsgr T T@R FT
RE T o & Arg wgar g fr &
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[sft www wit @]
FiY WY 57 a1 #1 7 wan fF Frefie
# #§ oY Owr et Y oF faAe ®
faw Wt wfsma & Foar sitear sTEar
R T R g A AR & o
ot st & 5 o e sregeeT e fafa-
"L §—q7T TR A9 Ffgr—aa
Fgiv dfeq ot ¥ Fg7 91 FF 9 TAA
#ifore fr FTei A fgem 1
TR ArE qrer 7 @ A dfeash &1
30 Io wen ar 5 zw gfmar w1 w@
e fammat, g fobrsw &1 awer fean
qr | Ffea a9 gU g § 9« W T
qifee™ 7 g fear a1 & S
area g 5 Far e 7T 7 #1% 2w 3w
& wran g fF T 7 g% &F AW afee
ag frg a9 9 7 39 a9 wafE gw
e & 9 gu G 1 v g § w1
Gorgew 2 A s dt fe smem o
aifFee THET 91 7 ARl FrE S
T 7 foam o

HTT FLTET &I FY HAL TH I
¥ A Ay & a9 oAl o &
Fif srat FonfEr g | A asard
w19 qreewTE ¥ o 7 o I, gwite
IEFT IHT W A A B & WO
¥ ¥ # g Wear g 5o
gt 7 guTd) are FE1Ag qrs 7w
AT Y FHwat F a9g {, FATTA Y
AWE & A1 AT GEY AR § W T
F FOE ARWY F9F §, qAwAY § )
T T qoE HOT FTAT AR & ar
# g fafaee arga A1 aaovE WA
fearaam f s s ¥ g FfiT
& @ T9E ¥ AEl qEawE wy
frer T 3 & S A = 9 R
Fwr X & fF e A w2
FOAR F W R o & e ¥
T A9 g0 ¥ a9t e T ek
WIT AT TR g 3 ¥ fag Sare g ?
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T AgF & 0w afefede ¥ f ¥
fegar & fegam & A 3

oA A qwe 4w fawaT, oY 9w Y
qiT #, ag &% 2, wow @ fge
¥ wE @, & @WE A e @
Fa1 | AT I T TR A
F0, few g A o & worgd #Y Iwre
& ? qfens ¥ & Y & F wT-
TR # I FAC FT qwA R
fedmom & F araeE . FEEAS
WTHe § F2T ALY T qHA ¢ FifH gL
e FY F9S GgT FAE | AT q@T F
TF BT F AT FV ATEL ATHT 6 ATX F
A9 # 9 ITE /AT AT AT AT ]y
2 W #ga § fr fea faan smar &
wefro 77 g ¢ 5 i FAw-ardfer
# qrY , 3% TW gy AT AT § 1
¥ 3efiR @ g 6 Ao w
qTE Wt qaswg & fF 9N e alk
e A arfedt &, Y oamafer o
qrfer 2, e fo FE w0 &7 A
ared 7 faFar & a1 qar s A oY
2, T a7 WY 3g FAvwg I AW THHT
FE FaTH AEA

anfar? & & few o are A AT,
i /T AR sfRasl & o sar
|TgaT § i A EerET & arg e
F 7 ITHT THRTY T 0w T
FL | AT IR B F o gferw F
LOEEIACE CEIR IO ESUEE L]
FTH T 3 TR #1 AT -
TAT T HH | FOT AT G FA G A0
qEAATAI & T AR T 1T | AHT—

agr a1t ady wifex @ Afew sy,

HFET AL FT FeoA F7 q0AT T

Ty ara oo § AfT THgan g O
HTTHY THTATA T AT FTAT WhEC 1
A AR AT X I A TS
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qTq T A A J@9 FT A4 AW |
AT FEA A ATHFL Jo fYo H 1T fewwht
¥ omEY F1 oy faar & qofag fF e
qTgE &1 T 971 GAfAY IAEr WgE
7 farar oy, ¥ qTA feger it § 1
fwe area ¥T Fan g o oy Ffie &
A F1 GAATER | AT I TTH T
FL FTWIL FTAGAT g q&l ¥ 769,
ATATE FTVHIT FT 0| 7 o 7964 |
Fae1 aft afew & s § orafs s
AT & AT IART FX A F wfwE
FTHR A @ ¢ | ag damw
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SHRI DHANDAPANI (Dharapu-
ram) : Mr, Speaker, Sir,

“Uru pasiyum ovarapiniyum
cherupakayum cherstutathiyalvathu
nadu.”

This was envisaged by the great
savant Thiruvalluvar. I shall give the
English version of it:

“Nor hunger, nor epidemics it
knows nor fear for invading foes.”

Where the people are free from the
said things, as penned by Thiruvaliu-
var, that alone would be the people's
nation. The Government, unable to
provide enough food, unable to pro-
vide sufficient medical facilities to
all, has placed us in such a position
that we always have the fear of
aggression in our minds. I do not say
that this is not at all a nation.

Sir, after 20 years of independence,
after having announced to the people
that once they got Swaraj there would
be rivers of milk and honey, what do
we now see 7 We see streams of blood
and tears. The poor have become
poorer and the poorest and the rich
have become richer and the richest.
The tears of poor would be curse to
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a nation. The great Thiruvalluvar batore, especially the Government
says: employees, must be looked into,
Allarpattu Atrathu Azuta Kan- Again, the Finance Minister has
neeronre Selvathai Theykkum Padai gtated about economising—I quote

I will give the English version :

Than bitter tears by the oppressed
shed is enemy there more dread ?
Therefore, Sir, the Government should
not allow anybody to shed tears on
account of hunger and porverty. This
Government should take more interest
in the improvement of the condition
of the poor and working class people.

Sir, my learneq friends have enu-
merated the various acts of omission
and commission of the Government.
Our hon. Finance Minister has submit-
ted a deficit budget. The former Fin-
ance Minister, Shri T. T. Krishnama-
chari anticipated a deficit of Rs. 400
crores. Perhaps, he was broad-minded.
The present Finance Minister has
showed only a deficit of Rs. 290 crores.

Sir, the living conditions of  the
Government employees are deteriorat-
ing. Last year they were given a
small enhancement to their dearness
allowance. Bu# one part of the DA of
employees was crediled to their pro-
vident fund instead of being paid in
cash. Our Finance Minister advises
employees not to withdraw the money
for the reason that he wants to main-
tain a climate of price stability. If
they withdraw it, it would lead {o
inflation. There is a saying in Tamil :

Upadesam Oorukku; Unakkallai
Kanne,

A preacher lold his wife that advices
given by him are not addressed to her
but for others to follow. Similarly,
Sir, our Finance Minister is preaching
to the Government employees about
inflation and price stability. On the
contrary, the Government print cur-
rency notes enormously. Private
people are also doing the same. I do
not say that this was a joint veniure.

At this juncture I must say one
thing. The upgradation of Coimbatore
City as B class area is urgently called
for. It is one of the important indus-
trial cities of India. The long cherigsh-
ed aspirations of the people of Coim-

from his budget speech—

“Economising, they say, is a dismal
science and [ see no escape from
savings more in order to preserve
the value of savings.”

He speaks about savings and he takes
away the annuity deposit scheme. If
the Government of India has real faith
in economising, they must follow the
example of Madras Government. The
Ministers in Madras valuntarily cut
down their salaries. They use smaller
motor vehicles, as the late Prime
Minister Shri Lal Bahadur Shastri did.
My Government scrapped unnecessary
posts created by the previous rulers.
I hope that the Government of India
also would follow the lines of the
Tamilnad Government. Otherwise,
there is no meaning in speaking about
economy. The Finance Minister uses
the words “No Escape”. No doubt,
Sir, not only from the savings but
also from the untimely death if the
Congress Party rules for some more
years.

While we speak about savings, the
Reserve Bank of India reduces the
rate of interest for deposits also. If
the Government want to attract more
deposits from common people, they
must maintain the old rate of interest
on deposits. In the budget Rs. 105
crores have been allocated for the
purchase of fertilisers. This is the
only country where the agriculturist
gets fertilizer at higher prices. Shri
Hanumanthaiah, Chairman of the
Administrative Reforms Commission
also has stated the deplorable condition
of the agriculturists in the country, He
has stated :

“It is said that the Indian peasant,
the poorest in the world, is made to
"pay the highest price in the world
for the fertiliser he purchases.”

My leader, Arignar Anna has also
stated the needs of the agriculturists
are generally neglected. While he
was taking part in an agricultural
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[Shri Dhandapani]

seminar, he spoke as follows: I quote
from a Daily:

“Mr. Annadurai expressed confi-
dence that Madras was definitely on
way to becoming surplus in food
production, and he wanted the few
bottlenecks that still existed to be
removed quickly.... Complaining
of bottlenecks, Mr, Annadurai said
that a scheme for minor irrigation,
complete with details, was with the
Centre for months awaiting sanc-
tion.

He also complained that though
the package programme area in
Thanjavur district was getting all
the fertiliser, it needed for its high-
vielders, other districts wera starved
of fertiliser because they cultivated
other varieties of paddy.”

If sufficient quantity of fertiliser is
allotted to Tamilnad, we would be in
a position to boost up production in
the agricultural field. I hopz that this
Government would give more consi-
deration in this respect.

The vast arca in Madras State could
be brought under the plough if there
was enough water. I request ihe
Government to consfitute a committee
to go into the matters of sharing
waters from inter-State rivers and to
evolve a national policy on inter-State
river water disputes.

In my constituency, Dharapuram,
Vellakoil, Palani and Oddanchatram
are considered to be dry areas which
nced the irrigation facilities like sink-
ing of wells, bore wells, tilter point
tube wells, etc.

In the Budget, Rs. 243 crores have
been allotted as grants to the States.
This amount is very meagre for the
entire nation. The States are asked
not to avail ovedraft facilities. But
the unsound policies of the Central
Government will increase the need for
overdrafts by the State Governments.
The Government has chosen to reduce
the rate of interest in Savings Bank
and Fixed Deposit Accounts. It
should also reduce the rate of interest
payable by the State Governments to
the Centre towards the loans. Though
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the Central Government was holding
enormous powers over the States, it
did not discharge duties properly and
efficiently. I should say that the
following statement was made by a
very learned and senior politicians of
the country. I quote:

“Even as the Prime Minister was
declaring in the Lok Sabha that, “if
India was politically stable, it was
because it had a strong Centre”, he
was deploring the political instabi-
lity, so visibly evident in various
parts of India and directly attribut-
ing it to the existence of a “very
weak Centre” which had failed to
assert its overriding authority. ‘Just
sce those who are at the helm of
affairs : No wonder no problem has
been solved—the language problem,
food problem, student’s problem.
political turmeil in States, planning,
industrial recession, exchange crisis
and what not—everything is allowed
to drift”. The wvery weakness of
the Centre was responsible for the
emergence of fissparious forces in
the country, he said.”

He is nobody else but Mr. T. T.
Krishamachari, the former Financd
Minister. Congressmen, as a rule,
suffer from the chronic disease of
speaking untruth while in office. No
sooner they step out of office, they
overcome the disease and start speak-
ing the truth.

Qur Finance Minisler propose f{o
levy tax on six new commodities
including confectionery and chocolates.
Out of these, he expects Rs. 13.72
crores. I request the hon. Finance
Minister to consider the question of
dropping the tax on confectionery and
embroidery. If he does not. the ladies,
parents and children will curse him.
The children will also say, “Morarji
chacha is very bad.”.

Mr. Morarji Desai's stock defence
for the taxes has always been: more
demand from the States, suggestions
from the Members of Opposition not
to tax the poor, the advice of Econo-
mists not to print more currencies
without backing, efe, etc. We are
tired of such excuses. Me. Morarji
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Desai, instead of wasting his time and
also the time of the nation by telling
lame excuses should fini out and
formulate ways and means for a per-
manent solution of the problem. May
1 submit to the Finance Minister a
suggestion made by our leader Arignar
Anna. I quote from a Daily :

‘The Chief Minister, Mr. C. N.
Annadurai today indicuted his Jis-
appointment with the Central
Budget in not having effected sav-
ings through various measures of
economy. In his view, the Cenire
could have saved at leasi Rs. 500
crores and this money could have
been divided among the States for
various nation-building activities.”

“The three measures spelt out by
him in this regard were: streamlin-
ing of public sector undertakings
wherein Rs. 2000 crores had been
invested without adequate return;
economy in defence expenditure
without in any way impairing our
striking power; and eradication of
the process of duplication in the
administration, i.e, the Centre
engaging itself in activities more
pertaining to the States’' sphere, as
for example, in the Health, Educa-
tion and Engincering fields.

“The Chief Minister suggested the
apointment of a committee consisting
of experts including experienced
entrepreneurs to suggest ways and
means of improving the running of
public sector undertakings.”

Another step is to take effective
steps against tax-evaders. The Fin-
ance Minister himself has disclosed
that nearly Rs. 541 crores remain un-
collected. The properties of such
evaders should be confiscated by the
Government; if need be, a suitable law
can be passed by the Parliament to
empower the Government.

Another resource is banks. There
were T3 scheduled banks and 27 non-
scheduled banks in the country. The
paid-up capital of all the banks,

meluding the State Bank of India, was
only Rs. 7053 crores. The deposits

with the banks were Rs. 4,707.91
L15LSS(cp)/68—9
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crores. Suggestions for the nationali-
sation have always been on the agenda
of the nation, but the Government
were not in a mood to think over it.
Deposits of common people were
being misused by the banker:. If the
banking industry is taken over by the
Government, the idle deposits could
be utilised for public welfare purposes.

Another important point which the
Government should take note of is
this. A demand was put by our
Works Minister, Kalpinkar Karuna-
nidhi, for the adoption of Tirukkural
as a national literature. I need not
say that the Tirukkural has been
translated into several enriched lan-
guages of the world. Those who have
gone through the Tirukkural and fully
understood its meaning would not
hesitate to have it as a national
literature. We have national games;
we have a national bird; why should
we not have a national literature?....

MR. SPEAKER: He may conclude.
SHRI DHANDAPANI: Tirukkural
is the only literature that would be
acceptable to all, irrespective of caste.
creed or religion and region. It would
suit all for all times. I hope that this

Government would conceda to  this
suggestion.

MR. SPEAKER : That is all,

SHRI DHANDAPANI: Before 1
conclude I must tell you one thing.

MR. SPEAKER: No, no. That is
all,

SHRI DHANDAPANI: [ hope, the

Governmem would consider all these

MR. SPEAKER: Yes. The Govern-
ment would consider all these things.
That is all. He will please sit down.

Now I will eall Mr. Dhillor.. But
before he starts speaking, I would
like to say this. Till now, I see that
seven Independents have participated
in the debate. I do not think that any
other Party, even Swatantra, has got
50 many speakers, Still I see some of
them, for example, Dr. Maitreyee Basu
and Mr, Kunte, waiting for the last
five or six days watching and wateh-
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[Mr. Speaker]

ing for their chance. They should get
a chance, but one complaint that I have
heard is that, from amongst the In-
dependents, the same people have
been speaking. Some Independents
camg and complained to me that the
same people from the Independents
Benches have been speaking......

SHRI P. K. GHOSH: I have also
been walting and waiting: I have not

MR. SPEAKER : I am talking of the
Independents; I am not talking of the
Congress. I am talking of the Inde-
pendents and am telling them about
my difficulty. Some Indepents have
been waiting for the last five or six
days. Whenever I come in the House,
I see them sitting. Of course, I would
give two or three people the chance
to speak, but it will be very difficult
for me to accommodate all......

SHRI P. K. GHOSH: I have also
not been called.

MR. SPEAKER : About the Congress
Party, I would only say this. Suppose
some of them have not got the chance
now, I am sure they will get a chance,
rather their Party will give tham the
chance, to speak on ‘Demands for
Grants’' and on so many other things
which will come up. Where there is
a Party, I have no worry; 1 follow the

discipline of the Party whip:. My
difficulty is only with regard to
Independents.

Seven Independent Members have
spoken already. But the complaint
made is that the same seven Members
who have been speaking every time
have spoken this time also. I hope
that this time those two or three of
them who have been wailing for one
week to get their chance would be
given a chance,

DR. KARNI SINGH : May I make a
submission ? This is something in
relation to what you have just now
said.

MR. SPEAKER: I know that the
hon. Member wants to speak. I know
he has written to me that he has come
from Bombay this morning and he
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wants a chance immediately.

DR. KARNI SINGH: The submis-
sion that I wish to make is that ever

since 1952, the Independents have
formed themselves into a group....
MR. SPEAKER: But 1 have not

recognised them.

SHRI NAMBIAR (Tiruchirappalli) :
Just now there was a complaint from
the Congress Benches saying that there
was a monopoly only by some Mem-
bers.

MR. SPEAKER : They will take carc
of it. I know that the hon. Member
wants to start some disruption in their
ranks....

SHRI NAMBIAR : That complaint
cannot be ignored. It is very bad that
the Congress should behave like this.
They should not behave like this. Wa
are very much worried about it.

SHRI KAMALNAYAN BAJAJ:
That is none of the hon. Member's
business,

MR. SPEAKER: Now, Shri G. S.
Dhillon.

SHRI G. S. DHILLON (Taran
Taran): I shall not go jnto the compli-
cations and complexities uf the budget
except to say that in my opinion it is
a very balanced, practical and realistic
budget. Keeping in view the recession
and the stagnation, I thiak a genuine
effort has been made to revive the
economy. Also some relief and con-
cessions have been given in a very
balanced manner by giving stimulus
to encourage exports and incentives to
industrial output and agricuitural vro-
ductivity. It is indeed a matter which
has been welcomed so much by the
press and the people that concessions
have been given by way of reduction
in the surtax on companies, annuity
deposits have been abolished and there
has been a reduction in income-tax
and also a little bit raising of the
income-tax leviable amount,

During the very short tine that I
have at my disposal I want to say a
few words about the stimulus that
has been given to agriculture. This
is the first budget in which agricul-
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ture has been treated on the basis of
a regular industry. So much has
been said about the deficit in a very
conventional sense. But I think, as
Dr. V. K. R. V. Rao remarked
yesterday, that in view of the increas-
ed production this year and also the
chances of more incomes to the
farmers, this gap even if it is left
open is bound to be a bridged and
will lead to a revival of the economy
both in industry and in agriculture
in the long run. It has been a very
welcome thing that agricultural
research has been given a special
consideration. Agricultural develop-
ment allowance has been allowed to
varlous concerns and user industries.
This is the first time that besides the
university extension services which
are also very poorly filnanced, there
are some other resources which have
been found whereby research may be
encouraged from the funds available
from those sources. I am referring
especially to the producers and the
farmers in the shape of implements,
seeds, fertilisers and pesticides, In
the Punjab, we have already achieved

very good results from the high-
yielding wvarieties, especially in
wheat. In food production I am

afraid that Punjab is going at a very
fast pace, and the time is not far off
when there may be surplus produc-
tion, and we will have to face the
problem of storage the problem of
having more silos, and ultimately
when there is a very limited market
due to a small one State single zone,

there will be some sort of unrest

when it affects the price level also.
So. I would request the Deputy Prime
Minister to keep this in view. We
are going forward with quick research
on high yielding varieties and there is
bound to be a surplus which it would
oot be easy to manage unless it goes
through the system of well planned
and profitable procurement to Central
stocks or other States. There  has
been recently a lot of discussion on
various party platforms about the
zonal system, and in my own opinion,
Punjab is a very small State as com-
pared to other States to be a single
State zonem because it was already
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half after partition in 1947, and later
on it was further partitioned into four
parts and now it is only a small terri-
torial unit, but due to the efforts of the
farmers there will be a surplus and
we will have to look to this at some
later stage.

I want to draw your attention also
to another controversial matter, this
unnecessary expendjture burden
of the Union Territory of Chandigarh.
I spoke about it last time also, Chandi-
garh still continues a Union Territory
without any arbitration from the
Centre or any other machinery being
devised to decide its future. The cost
of its administration has gone up to
Rs. 7 crores this time and this can be
easily saved if the Union Government
took steps to decide its future.

Originally it was built as the Capital
of Punjab and all the buildings were
built on the advice of the Central
Government under one consideration
that at one time the States of Pepsu,
Himachal Pradesh, Punjab and some
adjoining areas would be merged into
one State and that Chandigarh would
be a central place for the Capital, but
in spite of that the reverse action took
place, and now the future of this
city which we started with bright
hopes is uncertain because weg have
yet to decide as to which side it will
go.

It is a very anomalous position that
in this Capital we have three Heads
of State, the Governor of Haryana, the
Governor of Punjab, the respective
secretariates, and the Chief Commis-
sioner of Chandigarh. We all occupy
rented buildings, we are the tenants
of the Government of India. It is a
very unheard of thing. Chandigarh
is surrounded by Punjab on all four
sides, like West Berlin which belongs
to West Germany though surrounded
on all sides by East Germany. It is
an identical case. Punjab being a
berder state, the capital should be as
far removed from the border as
possible and therefore proper consi-
deration should be shown to Punjab
State, Because of the lack of any
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final decision on this town, why should
the Central Government spcnd Rs. 7
crores on it? It is a strange position.
There are some institutions in Chandi-
garh. The University of Punjab was
brought from Lahore to Solan and
from Solan again it was shifted to
Chandigarh. In the course of many
years, we built up this university on
the basis of one unit State. Now,
there are four State: Haryana, Hima-
chal Pradesh, Punjab and the Union
Territory of Chandigarh. It is being
financed by the four States and yet it
is a Central University, I happen to
be an old member of the Senate and
also a Byndicate and associated with
law faculty for sometime. I am very
much interested in the future of this
university.

Now, immediately after the recent
reorganisation of the State, Himachal
which had Punjabi as the second regio-
nal language substituted it by Urdu.
You can imagine when you speak to Dr.
Karan Singh. Punjabi dialect is the
language of the hill areas; he speaks
such, good Punjabi and it is spoken by
all the hill people. Himachal replaced
it by Urdu. In Punjab University, we
have so many interests clashing:
Punjab for Punjabi, Himachal for
Urdu and Haryana for iHindi and
Chandigarh Union territory being bi-
lingual; there are other conflicts also
such as sectional and regional and
communal and conflicts of interests of
the State. Something must be done
to decide about them, about the fulure
of this wuniversity, its Status and
inclusion in one of these States. The
University at Patiala and the Kuru-
keshtra University in Haryana are
both non-affiliating while the Punjab
University is an affiliating university.
If at all it has to be kept in the Union
Territory, serious thought chould be
given to the future of this university.
It the universities at Patiala and
Kurukshetra are to be kept as non-
affiliating universities, Punjab Univer-
sity must go to Punjab Stale and other
States should be allowed to have an
affiliated wuniversity of their own.
Himachal can have it &t Simla and
Haryana can have it at the of their
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choice, That is the problem that has
arisen out of the political reorganisa-
tion of Punjab. I was personally
opposed to the reorganisation of the
State of Punjab and perhaps 1 was the
only victim of the fury of the proto-
ganists of Jinguistic parlition. Re-
organisation of Punjab has done no
good to any of the Stales. On the
other hand, we are experiencing
political instability in that area.

Immediately after the reorganisation,
the instability was so much that the
people of Kapgra and Kulu who got
merged with Himachal Pradesh started
feeling that they committed a blunder.
I cannot "say whether the M.Ps. here
will bear me out. I met some of my
old friends who were members of the
legislature. They said so. The
Haryana people meet us cvery day.
They had the experience of President’s
rule, and now Punjab is theading
towards that,

18 Hrs,

SHRI NAMBIAR : In that both will
be united : Haryana as well us Punjab.

MR. SPEAKER: There are two
separate Governors.

SHRI G. S. DHILLON : Well, there
is the classic instance of Speakerghip
as we experience in West Bengal and
Punjab. If it goes on like this, a time
is coming when we have to realise our
folly.

Then, I want to say a few words
about the border areas that exist in
Punjab. We are the only people in
the North Indian State which bore the
brunt of the last war, and when I go
to the other parts of India, I am seeing
that most parts of the Indian continent
are unaware of it.

18.1 Hrs,

562

STATEMENT RE: ASSAULT ON THE
JUDGE OF SUPREME COURT

MR. SPEAKER : Just ong minute,
Mr. Dhillon. I heard a very bad news
which one hon. Member has brought
to my notice: some judge in the
Supreme Court has been stabbed in
the court. Now that the Home Minis-
ter has come, the House would like to
know if he has any information to give
and likes to say something.



563 Assanlt on supreme PHALGUNA 23, 1889 (SAKA)

Courr Judges(si.)

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN):
Sir, About 230 PM today (13-3-68)
Chief Justice Hidayatullah was dictat-
ing the judgment in a case No, 162/65,
namely, State of Gujarat versus
Chunnibhai Gopaldas. There were
two justices of the Supreme Court on
cither side—Justice A, N. Grover on
the left and Justice C. A. Vaidyalingam
on the right. Besides there were itwo
court masters who were also on either
side of the Justices, one of them taking
down the dictation while the other
was watching. Suddenly the assailant
rushed upon the dais of the court roem
with an open knife in his hand. As
he approached the Justices, one of the
court masters moved to a side avoiding
the assailant and immediately he
jumped on the table in front of the
Chief Justice. The Chief Justice took
hold of a heavy article on the table
presumably with a view to defending
himself. However the assailant turned
his attention to Justice Grover, jumped
on him and both fell down. The
Librarian, one of the writer masters
and the Chief Justice grappled with
the assailant and caught hold of him.

Justice Grover was immediately
removed to the hospital whose autho-
rithes have informed that Justice
Grover received a superficial wound on
the scalp which has been stitched up
and he is out of danger. He is. how-
cver, being requested to rest in the
hespital for observation.

The assailant’'s name as ascertained
from him is Manmohan Das s/o Gopal-
charan Das. village Chhutkalia, P.O.

Jangipur, Distt. Murshidabad, West
Bengal. The Inspector General of
Police is personally supervising the

investigation of the case along with a
team of senior police officials, Ade-
quate security measures for the pro-
tection of the judges of the Supreme
Court have been taken.

_SHR.I NAMBIAR (Tiruchirappalli) :
Sir, this is a very serious incident. and
it has occurred for the first time. I
rg-quest that an opportunily must be
given, at least tomorrow, to discuss it.
because this is for the first time that a
Supreme Court judge has been stabbed,
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and we will have to consider this
question. _

MR, SPEAKER : Yes.

SHRI D. C. SHARMA (Gurdaspur) :
It is a very rare thing that has been
heard of in this country as well as
from any other country. I think we
must take serious note of it.

MR. SPEAKER: All right, Mr.
Sharma,
SHRI G. S. DHILLON (Taran

Taran) : I have been shocked to learn
of this from the Home Minister.
Justice Grover comes from Punjab and
he is an old friend of mine, and it is
really very shocking that such a thing
has happened. The incident bas
robbed me of my mood to speak and I
do not; want to continue the speech. I
will take up the subject at the time of
the discussion of the Finance Bill or
Demands.

GENERAL BUDGET—GENERAL
DISCUSSION—Contd,

SHRI M. N. REDDY (Nizamabad) :
Sir, 1 welcome the budget taking it on
its own merits, because compared to
the previous budgets, it is much better
and it has given greater attentian to
agriculture as well as defence and
defence personnel. For that reason, I
appreciate the good intentions of the
Finance Minister.

18.5 Hrs.
[Mr. Deputv-Seeaker in the Chairl

At the same time. the unanimous
opinion of the members i» against the
postal levies and I hope they will be
withdrawn. Otherwise, the whole
debate on this point will become fareci-
cal and pointless. This levy has been
made to yield some Rs, 24 or Rs. 25
crores only, presumbly on the recom-
mendations of the P & T Tariffs
Enquiry Committee that the postal
department should pay itz own way.
To increase the levies in such matters
is an easy thing and may perhaps be
considered a painless remedy, but I
suggest that this small amount could
be made up by better management by
cffecting economies i nthe department
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itself, 1 hope the Finance Minister
would give attention to this aspect.
Instead of increasing this levy, he can
as well increase the price of revenue
stamps and realise this additional
revenue.

Our Finance Minister is well known
for his principled disciplined life. I
would ask him one simple question
about taxation. Tax arrears have
accumulated to the extent of Rs, 560
crores as on 31st December, 1967. Most
of these arrears are from big com-
panies, big capitalists, film stars, etc.
who are known to have a lot of black
money and who can €asily pay it. What
Is preventing the Finance Minister
and the Government as a whole from
realising these arrears? He owes an
explanation to the House and to the
country. Having levied many taxes in
the past, is it proper not to collect
them and go on increasing the taxes
every year ? Is it morally correct for
the Finance Minister to do so? That
aspect has to be seen. If these taxes
are collected properly, neither fresh
levies nor deficit financing will be
necessary. What I am concerned with
is the effect this would have on the
general morale of the people. The
impression which the poor people will
have is that this is a Government
which levies many graduated taxes on
paper, only to allow them to be evaded
in practice and that the poor people
alone are made to pay the taxes, while
the rich people evade the taxes with
the connivance of the income-tax
department and other departments, It
is not only a question of revenue, but
it is a question of the feeling of help-
lessness, injustice and oppression that
is created among the people which
should be guarded against. For this
purpose, even if we have 1o spend Rs.
50 crores in a year or twn, only for
the purpose of realising the tax
arrears, it would be worthwhile. That
is my appeal to him.

I submit, Sir, what are these officials
like Special Secretaries, Officers on
Special Duty and so many other admi-
nistrative officers doing in the various
departments of the Government ? These
arrears should be collected on ar
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emergency basis, on “a war footing”
putting a number of officers who are
surplus in the various departments of
the Government. We have to create
a separate Enforcing Department con-
sisting of those officers to collect these
arrears. | hope the Finance Minister,
not only in his reply to this debate
but also from time to time during the
financial year, will be in a position to
tell the House and show to the House
the progress made in this behalf.
Otherwise, this Government or, for
that matter, any Government has no
authority, moral or otherwise, to
impose new taxes without collecting
several hundred crores of tax arrears.

We have had a Taxation Inquiry
Committee headed by Shri Mathai in
1953 or 1954 After that we had a
number of committees or reports like
Kaldor's report which gave us wealth
tax, gift tax and so many other inno-
vations in the tax structure, the Law
Commission’s recommendation regard-
ing simplification of the procedure and
the recommendations of the Adminis-
trative Reforms Commission which

perhaps may be considered very
shortly.
Mr. Deputy Speaker, since 1954,

during the last fifteen years, taxation
has increased so much that excise
duties which constituted about Rs. 94
crores in 1954 are now about Rs. 1300
crores, an increase of nearly 14 times.
Similarly there has been manifold in-
crease in other taxes. The time has
come when we should have another
high-power commission for examining
whether we can shift the burden from
one sector to another, whether we can
increase or decrease in a particular
manner or on particular sectors and
all that. It is high time that such a
commission is appointed. I appeal to
the Finance Minister to examine this
matter very seriously and see that
such a commission is appointed.

I am not very much bothered whe-
ther some amount is added here or
decreased there. That is not the point
that should be considered. I do not
suffer from my ideological bias or
predilictions or inhibitions. I consider
things on their own merits. Whatever
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Government may be there, even if this
Government is changed and some
other Government—let it be even
Shri Nambiar's Government--is there,
a change in the Council of Ministers
is not going to make much difference
to the country and the common man.
It is the administrative machinery, the
bureaucracy that has to change and
improve. To whatever party the
Government may belong, the image
that is projected to the common man
right from the village to the town is
through the bureaucrats and the
administrative machinery. It is not
merely a change of the Council of
Ministers that would make much
difference in a country like ours in the
present state of economy. Unless this
administrative machinery is stream.-
lined, made efficient and more active
and energetic, it does not make much
difference whether some tax is
increased or decreased. That is the
point that I would like to make, and
also appeal to the Finance Minister as
well as the Home Minister to consider
this because the way the present
bureaucrats are working deserves a
close scrutiny.,

After the advent of planning a
crore, five crores or ten crores or even
hundred crores do not mean anything
to us. It is only when several thou-
sand crores are invelved it means
something to us because we have been
tuned to that type of planning and
ideas.

Now I would like to point out
certain fundamental and basic things
that have come after the fourth
Eeneral elections, The complexion of
the various State Governments has
changed. Then, the recent incidents,
happenings and events in wvarious
States may undermine the very faith
of the people in the democratic way
of life. Because, the irresponsible and
undignified way in which the represen-
tatives of the people are conducting
themselves in various Assemblies, that
is going to ruin the country. It is in
this respect the Congress Party, being
an old, well-organised and disciplined
party, should set an example to other
parties. It is for this reason that I say
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that they should not be guided by
some political expediency of a parti-
cular situation and strike some sort of
alliance with defectors and people of
that type. They can have coalitions
with other parties, by all means, They
could have done it in West Bengal,
Bihar, Uttar Pradesh and in so many
other States, because there can be a
temporary alliance between two parties
with certain understanding. If that
had been done very seriously, the
situation would not have come to the
present pass.

Now I would like to point out
certain anomalies in the working of
the public sector undertakings, about
which so much has been said. It is
not only for want of funds or proper
returns alone that I say that the
public sector undertakings should not
be expanded. My reason is different.
We have no personnel to manage these
public sector undertakings, because we
have no Indian management service
which can work on commercial princi-
ples.

MR. DEPUTY-SPEAKER: He should
conclude now. He has already taken
his full time, as he will see from the
records.

SHRI M. N, REDDY: If vou so
desire, I will continue tomorrow.

MR. DEPUTY-SPEAKER: No, he
should conclude just now.

SHRI M. N. REDDY . Then give me
another five minutes.

MR, DEPUTY-SPEAKER : It is not
as if he is not making a good contri-
bution to the debate. But he can take
another opportunity. I am pressed for
time, )

SHRT M. N. REDDY: T will try to
be very brief. Our economy is
essentially an agricultural economy. 80
per cent of our people are engaged in
agriculture. Yet. agriculture was neg-
lected so far. In this budget, I am
happy to say, something more has been
provided for agriculture, which is a
welcome feature. Here I want to
point out one thing. We have been
relying too much on major irrigation
projects without giving proper atten-
tion to minor irrigation projects. I
will give only one example
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MR. DEPUTY-SPEAKER: He has
already exceeded his time. As I have
already told him, I will have to
accommodate others also.

SHRI M. N. REDDY : Sir, I have
taken only 7 minutes.

MR. DEPUTY-SPEAKER: It is no
use arguing with me. IIe can see
from the records how much time he
has taken. He should conclude in one
sentence.

SHRI M, N. REDDY : In regard to
Nagarjunasagar I would like to make
one point. It was estimated to cost
Rs 91 crores in the beginning. It is
now costing us Rs. 161 crores, a
difference of about Rs. 70 crores.
Nothing has been added to it; no
additional work has been added. The
increase in expenditure is only because
of the delay in giving funds in com-
pleting work., Secondly,....

MR. DEPUTY-SPEAKER : He has
taken more than his due. He is depriv-
ing other members of their oppor-
tunity. He should conclude.

SHRI M. N. REDDY : I want only
two more minutes.

MR. DEPUTY-SPEAKER : He should
conclude here and now.

SHRI M. N. REDDY : By this sche-
me 22 lakhs acres of land is supposed
to be irrigated. What 1 want to point
out is that I come from a place where
there is a project known as Nizam-
sagar project for the last 35 years. But
people do not know about it. We have
been told that if Nagarjunasagar is
completed, it will irrigate 22 lakhs
acres. It is a major project., But by
the time the entire area is developed
it ill take several decades. And in the
meanwhile the Reservoir gets silted up
as is in the case of Nizamsagar. There-
fore, we should give more attention
and funds to minor irrigation projects,
which are very necessary, in Andhra
Pradesh and in other States.

MR. DEPUTY-SPEAKER :
Maitrevee Basu.

Dr.
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MR. DEPUTY-SPEAKER: I am
helpless then. If he withdraws, it is
all right. Otherwise, I am helpless.

SHRI NAMBIAR : He is not raising
it.
MR. DEPUTY-SPEAKER: It is all

right then. The other day also that
happened. It is a question of proce-
durc. Dr. Maitreyee Basu.

DR. MAITREYEE BASU (Darjeel-
ing) : Mr. Deputy Speaker, Sir, the
Hon. Speaker has very aptly described
the pathetic condition of hon. Members
here, waiting and waiting. to get an
opportunity to speak., This is an
endurance test and 1 have passed.

Sir, this is a Budget which is a
deficit Budget and which has  been
criticised and explained away and so
on and so forth. I frankly admit that
deficit Budget or balanced Budget or
surplus Budget is not a question here.
I am quite sure that Shri Morarji
Desai is much more competent to
decide whether there should be a
deficit Budget or a surplus DBudget or
a balanced Budget or whatever it is.
It is not that. It is the trend inside
the Budget which I am going to men-
tion and which has really caused me
pain.

The Budget proposals under discus-
siun have paved the way to concentra-
tion of more economic power in the
private sector. It has been intended
to give a fillip to the industry. I say
more because concentration of econo-
mic power during the three Plan
periods has been amply demonstrated
by three successive enquiriez made by
the Government itself, namely, Maha-
lanobis Committee Report on the first
Plan Decade, Monopoliss Enquiry
Commission’s Report up to October,
1965 and Dr. Hazari's recent Report
which has currently caused so much
commotion,

The Monopolies Commission's Re-

port, in Chapter II, page 3, para 1,
says :
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“The causes of concentration of
economic power in private hands
and the attendant phenomena of
restrictive and monopolistic practices
are many and varied. In the remote
past, concentration of economic
power, in our country as also in

foreign lands, flowed largely from
kingly favours. As political demo-
cracy came more and more into its
own, this source shrank in import-
ance. This is not to say that the
favours o fthe big men in politics—
whether Minister in the Government
or not—do not still play their part
in concentrating cconomic power in
the hands of a few persons.”

So, the Ministers and other big people
are helping in the concentration of
<€conomic power, not said by anyone of
us insignificant people but by the
Monopolies Comission itsclf.

The other factors are the following,
namely, technology's part in reducing
cost of production thus giving mare
profit to the corporate sector, the use
of the “Zconomy of Scale”, that is,
large scale production made possible
by technological progress and large
capital also being a wvery important
factor. The interlocking of Director-
ship in distributing and marketing,
ete, leads to concentration of econo-
mic power, as is known to cverybody.

Now, by reduecing surtax from 35 to
25 per cent, abolition of Dividend Tax.
raising the Development Rebate to 35
per cent for the cost of new equip-
ment, efc, etc., abolishing the Annuity
Deposit which caused clapping of
hands in some of the Opposition Ben-
ches, namely, the Swatantra Members,
the .road to more concentration of
economic power has been made a
fourlane read in the place of a pre-
vious two-lane one.

The very thought of seed producing
industry as proposed gives me the
jitters. Who does not know what
happened in England in the 17th and
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18th centuries by providing oppertu-
nities to the wool producers in the
name of national economy by Enclo-
sures Act. Now, for better seeds.
Birlas have already acquired thousands
of acres of arable”land in certain
States. In the already unequal distri-
bution of land as shown by the eighth
round of the National Sample Survey
in 1959-60 the top 10 per cent house-
holds hold 56 per cent of the land in
rural arcas, the entry of the corporate
sector in seed production may have the
same cffect in varying degrees on our
long suffering peasant population. A
new era of misery will begin which
may break the camel’s Back.

Our socialist Transport Minister has
set up a Commission for the port and
dock industry with wvery Ilaudable
objects, no doubt. He waxed eloguent
in his attack on the Swatantra Party's
stand in his speech yesterday when he
treated this House as a primary school
for classical economics. But in this
Commission he has nominated three
M.P.s, amongst whom the doyen of the
Swatantira economists, namely, Shri N.
Dandekar, figures prominently. In-
cidentally, he has carefully avoided
some M.P.s who know ports and docks
well because they may hold inconven-
iecnt  economic ideas: one is, for
example, Mr. Indrajit Gupta, and the
other is the poor present speaker,
because Mr. Indrajit Gupta belongs to
the Communist Party and I am sup-
posed to be a renegade from the ruling
Party.... (Interruptions). That is
why, I have been thrust out.

Our socialist Transport Minister wa:
a member of the Mahalancbis Com-
mittce. He has signed a report of
shocking revelation of concentration of
economic power in a few hands, but in
spite of this, he tried to paiut a picture
as if all our misfortunes started during
the last four or five years, knowing
full well what had been rcvealed in
the first decade of planniny. Strange
indeed !

Most of the blames for our present
predicament have been luig a. the
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doors of Chinese and Pakistani aggres-
sion, by many members. Droughts,
floods and all those and come in very
handy. No doubt, these two most
unjust attacks on our land have
increased our misfortunes. But are
they the main causes? Who has
consumed the lion’s share of 42 per
cent of the increase of national income
during the two Plan periods up to
1860 ? China attacked only in 1962 and
Pakistan attacked in 1965,

If the available figures of conccntra-
tion of ecomomic power are correct,
what has happened to this 42 per cent
which fell mostly into the hands of the
kings of industry ? Could this increase
not have gone to help capital forma-
tion and expansion of industry ?

The price of raw jute in the north-
castern part of the country iz anybody's
guess. The jute kings are still the
ruling princes and they hold the whole
rural producers of raw jute to ransom.

The peasants need seeds in time—I
say, seeds, not even improved sceds.
In the name of improved seeds, Birla
may come in. They want water
through infinitesimally small irrigation
projects. They need insecticides and
they want manure and feriilisers, But
seeds come when the season is over
or they do not come at all. All water
which could be saved is allowed to run
waste. Fertilisers go to the Race
Courses where turf clubs nced soft
grass for the tender hooves of their
multi-thousand rupees worth Race
horses. The national press publishes
photographs of horse-owners receiving
trophies from prominent public figures.
And cowdung burns in the fire-places
of rural homes for want of soft coke
whereas mine workers are retrenched
as coal has no market. Diesel economy
is introduced causing further gap in
our trade balance,

Our Government does not know that
an unemployed man costs more to a
nation than an employed one At least
our socialist Transport Minister knows
that. But in spite of that, retrench-
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ment is going on. By introducing
diesel engines, diesel locomotives in the
port and cutting down all the steam
engines etc. he is retrenching his own
staff. Mechanisation leading to the
logical corollary of automation is
being allowed throwing more and more
men out of employment. And yet the
fact that thermal plants and coke ovens
could help create more employment is
cither forgotten or intentionally not
implemented in practice.

The socialist Transport Minister has
lamented over inadequate private
savings. Where does he expect the
savings to come from? That the
rural sector has no saving capacity,
apart from the jotedars is known to
everybody. Ang if retrenchment is
effected and workers are losing jobs
by hundreds because of these tenden-
cies in the Government and the
employment market and they become
jobless, surely they cannot be partici-
pants in the private savings which
constitute the back-bone of all
cconomics in any country,

Though I do not oppose the budget,
vet I criticise the budget with the hope
that some persons at least will pay
some attention fo these factors and
realise that Government cannot expect
savings from the common man unless
more jobs are created and the kisan is
given help.

MR. DEPUTY-SPEAKER : Now, Shri
Dattatraya Kunte.

SHRI NAMBIAR : Now, wo have to
take up the half-an-hour discussion.

SHRI DATTATRAYA KUNTE : Nir,
Deputy-Speaker, Sir......

MR. DEPUTY-SPEAKER : The hon.
Member may resume his speech
tomorrow,

BUSINESS ADVISORY COMMITTEE
SIXTEENRH REPORT

THE MINISTER OF PARLIAMEN-

TARY AFFAIRS AND COMMUNICA-

TIONS (DR. RAM SUBHAG SINGH) :

I beg to present the Sixteenth Report

of the Business Advisory Committee.
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1832 hrw the Government persisted and they

*GENERAL ELECTIONS IN
KASHMIR

SHRI S. KUNDU (Balasore) : It is
due to our omissions and commissions
of the Kashmir problem that the
prestige of India ang the image of
India have been blurred in the inter-
national arena. Besides this political
aspect, another black spot in our deal-
ings with Kashmir was affixed when
in a perfunctory way the last general
elections were held in Kashmir, It
has been alleged that the last general
clections in Kashmir were not fair and
free and were not free from the undue
influence of the Congress Government
in power there. When we compare
elections held in other States with the
clections in Kashmir we know that
elections in Kashmir were not fair and
{free. We are drawn towards another
aspect of the question namely that
when we tinker with Kashmir we
ought to know that an international
question is involved in it.

It has been alleged bv our enemy
countries that the Government of India
are trymg to subjugate and suppress
the frec expression of opinion of the
people of Kashmir, In the face of such
criticism, naturally, we should have
been very much vigilant and alert and
we should have seen to it ihat free
and fair elections took place in Kash-
mir with a completely independent
machinery. As you will easily see
from the facts that I shall place before
vou, the elections in Kashmir were
completely rigged.

From the very beginning before the
filing of the nomination papers the
Kashmir Government thought that
they were going to lose the elections.
At first they declared 21st March to
be the date of election. The Election
Commission in its report said that
March would be a very cold month,
and election could not take place, that
April would be a suitabie month, but

prevailed on the Election Commission.
The election was held not even in
March, but on 21st February when
about two-thirds of the State is covered
completely by snow. This is one of the
most shocking aspect of the riggid
elections there. This is an indication
how the Congress Government wanted
to behave in a malafide manner, to
use the influence of the ruling party
of the Sadig Government which is
working as the agent of the Congress
Party here for suppressing the opinion
of the people. They somehow want
to see that Kashmir is tied to the apron
strings of the Government of India,
not that the people of Kashmir actually
enjoy association and participation of
the Government of India. like other
States.

This sort of wrong handling by the
Government of India has created more
complications. It is said the Govern-
ment of India is responsbile for keep-
ing the people of Kashmir away from
the people of India. They ask: why
does democracy get halted at Pathan-
kot, why does it not function beyond
Pathankot ?

It will be revealed [1omn the [acts
that as many as 141 nomms:tion papers
were rejected of the opporition mem-
bers only—mostly on flimsy grounds.
One of the grounds was that the
members did not take the oath. that
some of them  were government
servants. A member of the National

. Sports Club is declared as a govern.

ment servant. One takes oath and
signs in the presence of the Deputy
Commissioner and sees to it that the
oath paper is also tagged on the file,
but on the date of scrutiny from the
particular file one finds that the oath
form is torn off, and therefore the
nomination paper is rejected. How can
democracy function in such circums-
tances ?

18.38 hre.

[Surr G. S. DraLLoN in  the Chair]

SHRI RANDHIR SINGH (Rohtak) :
Have they filed election petitions?

*Haf-an-hour Discussion.
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[Shri Randhir Singh]
It is a matter which pertains to the
election tribunal.

SHRI S. KUNDU : These people who
behave like small Hitlers in the Con-
gress Party bring disrepute to demo-
cracy, they hardly nourish it. We
want to sustain democracy and point
out the mistakes that lhese Congress
people have committed.

Twentyone people of the ruling party
were declared elected unopposed in
Kashmir. Today the PTI news says
that they could not get a two-third
majority required in spite of all their
manouvering for an amendment asking
for more money to be spent for the
Governor. It was thrown out, and
they ought to resign on this issue. This
has proved that it is some sort of
conglomeration of disenchanted forces
in the Kashmir Assembly that keeps it
in power, 21 members were declared
unopposed to help to form the Sadiq
Government. That happened after
some people were declared unopposed?
There were deliberate attempts to see
that meetings of members belonging
to the opposition parties were disturb-
ed and that their jeeps and other
vehciles were damaged and burnt.
Section 144 was promulgated right
from 1964. The procescions and the
use of microphones were banned and
if any opposition Member wanted the
permission, he did not get permission
and he was asked to come the day
after or the next morning again and
again. Permission was in general
refused to the opposition members to
hold election meetings. Elections took
place under the cover of the clique of
Sadiq in Kashmir,

There was a letter which appeared
in the Hidustann Times and it was
written by J. J. Singh, a name which
everybody knows in India. His friend
Mr, R. N. Vaishnavi who is an advo-
cate in Kashmir had written Lim a
letter. He is an honest, educated man
and Mr. J. J. Singh writes in his letter
to the Editor of Hindustan Times
which was published on 9th February
1887. This is what he has written :

“I have received a four-page letter
from Mr R, N. Vaishnavi, a well
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in Kashmir
(H.A.H. Dis.)
known and respected advocate of
Srinagar. I have not come across
anyone in Kashmir who has ques-
tioned the honesty and integrity of
Mr, Vaishnavi. He certainly would
not lie. " Mr. Vaishnavi had filed his
papers as an independent. His nomi-
nation papers were reiected on the
assertion that he did not take the
necessary oath. What actually
happened ? According to Mr. Vaish-
navi, he filled in his other form on
the table of the Returning Officer
and subscribed his signature to it
“in his presence and within his
sight” Mr, Vaishnavi went further.
He asked the Returning Officer to
hear him read out the oath. Mr.
Vaishnavi writes, “and I stood up.”
I held the oath form in my hands
and in a becoming tone, solemonly
and with respect, I read owt the
contents of the oath form and tock
the oath as prescribed by law and
then I sat down.” This was on
January 19, 1967. (There were some

57%

other people also present in  the
room.) But when Mr. Vaishnavi
went before the same Returning

Officer on January 21 at the time of
the scrutiny of the nomination
papers, the latter told him that he
had not taken the oath, nor :ubs-
cribed his name to any oath form.
nor delivered the same to him! The
fact is that this cath form was deli-
berately removed from Mr. Vaish-
navi's file.

It is ironical that in the instruc-
tions contained in the lland-book For
Returning Officers under the head-
ing. “Presumption of Validity.” it
is stated : “There is a presumption
that every nomination paper is valid
unless the contrary is  prima facie
obvious or has been made out, In
case of a reasonable doubt as to the
validity of a nomination paper, the
benefit of such doubt must go to the
candidate concerned and the nmomi-
nation paper should be held to be
valid.”

Then he says in conclusion that if
these things are allowed tv be practised
in Kashmir, these dishonest methods
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adopted in Kashmir will not only
republic of India internally but in the
tarnish the image of the democratic
republic of India internally but in the
international community also. There-
fore before Mr. Randhir Singh gets up,
he must know. There arec a number
of persons who get up without knowing
anything and I thought that Mr.
Randhir Singh left their company.

Mr. Chairman, Sir, as soon as this
information reached here, various
political parties sent telegrams and
frantic reports to the Government of
India, asking the Government to stop
this election. There were telegrams
signed by four political parties: the
National Conference, the PSP, Hindu
Mahasabha and Jansangh. In their
ielegram on the 18th January, 1967,
they said that nefarious activities have
been adopted in the Kashmir election
and the election was not going to be
fair and impartial and free. “Please
stop it and do not conduct the election
like that” But nobody here in Delhi
listened to them. Now, 8Sir, the
election should not only be fair but it
must be shown to be, and must appear
to be fair. That is the most important
thing of these elections. But nothing
happened.

Later on, when the actual voting
came, just before the night of the
voting, thousands of false, spurious
ballot papers were found circulating,
having the same description, the same
seal and the same name, everything.
They were caught hold of. It is not
my imagination. On the same night
they have informed the President also
and the Home Secretary of the Gov-
ernment of India; they know about it.
These are some of the ballot papers;
you can see them; they have been
caught hold of by our people; they
bear the same names,

SHRI NAMBIAR (Tiruchirappalii) :
Place it on the Table of the House.

SHRI 8. KUNDU : If you want I can
place them on the Table of the House.

MR. CHAIRMAN : It is not neces-
sary; there is no question of placing
them on the Table.

in Kashmir
(H.AH. Dis.)

SHRI S. KUNDU: It is not that I
am manufacturing these things. This
is the story, when we are struggling
to keep the democratic structure alive:
we must bring these facts to public.
It is a fact. I am just bringing ope
fact after another which cannot be
demolished. Then there is another
Youth Congress fellow, Mr, Amrit
Malhotra, who writes to the people
here, the Government of India, saying
that the election is mot fair and is mot
impartial in Kashmir. (Interruption)
Mr. Ranbir Singh does not know: he
knows only shouting. Sir, these arc
they very shocking things.

580

In the face of this, Mr. Sundaram
made a dashing trip to Kashmir to sec
if the elections were conducted fairly
or not. In his two-days trip he went
and made some sort of a bureaucratic
pronouncement which shielded the
misdeeds of the Sadiq Government,
and he said, “from a cursory glance™—
I am quoting his exact words—*"7 find
the rejections were not improper."”
How from a cursory glance. he can
say that the elections were not impro-
per? He also said that the cases of
appeal should be heard by an indepen-
dent judge. I shall finish in two
minutes,

MR. CHATRMAN : T just wanted {o
bring it to your notice that there arc
four Members who want 1o ark
questions on it. Some margin should

be left for them also.

SHRI S. KUNDU : He suid that the
clection cases should be heard by
another judge. 1t cannot be donc
because under the clection rules of
Kashmir a judge from outside cannot
go there. In the election rules of the
Jammu and Kashmir Government
there is no provision for immediate
review if the returning officer rejects
the nomination papers. The Govern-
ment of India and the Congress Gov-
ernment did not change that rule also.
This is the shocking story. Therefore.
Sir, an unfair election, in a mala fide
way took place; the election which wax
conducted there by the Congress Gov-
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[Shri S, Kundu]
ernment was to put up their puppet
regime of Sadiq Government,

Kashmir is not only dear to us
because it is a question of some terri-
tory; Kashmir is dear to us because
certain values are attached to it and
because the concept of secularism is
being experimented in that land.
Kashmir is dear to us because we are
fighting against the dictatorial govern-
ment of Pakistan who holds a part of
it. It is a land where the Muslims
and Hindus want to live as brothers
and sisters. The Muslims of Kashmir
who fought against the monarchieal
tyranny and fought for the freedom of
India still want to live with the
Hindus in India as brothers and sisters.
But the Congress Government had
denied this opportunity, this expres-
sion of the free will of the Kashmir
people. I support the view that the
accession of Kashmir to India is
complete, irrevocable ang cannot be
changed., But why should the elections
of people like Bakshi Ghulam
Mohammad, who had been the Prime
Minister of Kashmir for 11 years, be
disturbed ? From the housetops they
have said, “We are with India”. You
can set up an enquiry commission and
find out whether the corruption
charges are true or not. But can you
deny the right of free election ? Once
you deny that right. there will be
frustration and anger in the people
and the people of the various States
in the Union of India cannot live as
brothers. Though I have not gone to
Kashmir, I have seen pictures of this
beautiful State with snow-clad peaks
and lush green parks, which looks as
if heaven and earth are combined
together there. Such a beautiful
State should not be made part of India
only by cliques or through artificial
manoeuvres, but the people of Kash-
mir should be won over. Therefore,
the present Government should be
dismissed and there should be fresh
elections. Two Supreme Court judges
should go to Kashmir and investigate
whether there was a fair eclection or
whether the election was conducted in
such a manner as to reinstate the
Congress Party in power there.
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St ST wveet (F193 ) : awrfa
#g, fratam smavr o g
@ § i\ I 9% 30 H & opw-
e O § fd 2w § smaedT 9T
LR & TN H1T FEg @A R GEET-
T § | 7 o0 s & fraf=at &
AT srdefamar g% &, fome o A firar
ot §T A da fewT 2, IR TRE R A
Iu-fafir weft & 2 & avw oA TNEarg )
TF a1 A1 F ag To e g r awi
1 75 qewEd) A fau qar § o= fF
15 T=ey faQret 2= & € o< 60 A5t
% 26 fafadta g7 7@ & fefy @ &
it 3T ¥ Fgemn 5 60 & faars oo-
Fv= fafeem =l &, 6 oifeamde e
# & v fafa<ra fraffea gu o o3 awa
a7 7 fafrer a7 7 43 § At gadd
& faeg Y womne fafewm & ) ot feafr
# & faviq =w & s =vgen g i wm
fafuy warem &1 faate= s g
=0 TETT FY ot I e @
A FWHT § 07 0% qfew 2o 9
w2t 97 T fRET #7200 91 400 q=
7 afe Wt A faaa 2 S e
1100 #7 1200 FF 47 | 7 TaT
a1 meEw Gfedi § a7 wg $g e ?

FaLT AT AT F SATAAT AT § 98 A7
fi arrer s A1 T AT O A fa-
g faite fadas o asw faare ar
Fraat ggremi g o feafa &
fafir wamem av W AR T A
FTOHIC TR I TF 7 firs ag aamr-
9 % 2 AT oey T FIRT T A
Trezafa wrad aqfua 7 & e & 74
fat & T FUT T e w7

ot ofr o (g8 : awefr w@aw,
FTof ¥ Tt & faafad & o7 amy
ot wf & Y §, 9% waw § 7 fafy
-t oft & qe wE § e wv g
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T A TR d sy
ot TEaE g & g W aowr A Aifq
FFwgs ? o Arw § fr fred
TEE ATAT ¥ & AT A A1 AT @
ag feg Y qaewEl & 9 § avw-
STETF OFAT F1 A AT FT AT GHA
1 17 fog qEEwET & fv A
AT T7 AT ATGHTE FT AT 4T THHT
T F AT

77wt g% oy st i oft sewr-
T oA W oft $¥ 7 amw AT
@, AT F g frow 4@ g
A FT9H & Fewe g & faems §
AR F AT F A BT F7 IR A
&\ A o7 I HegEAT ATEA AT AT
AT T3 7E E TART W) AL AAT T
3T 7 747 AT AR ER i A= s AT
HTETT 2 97 ST [@iey 1 917 67
F& T AT AATA AT FT HITAT
Z1? 91 94T REIRE WA 1 47 AT
=7 37 fr afs @t avm T T8
gm & safert ae Afas AT #1 a@ie
FF 7T 97 A7 A FITAA [ FAAT
T A7 =7arT 2, fad s 2w F A
ferg== & ATET 19 AT gorr #, THHT
7z a7 7 gu fafu 54t 77 smearEa
™ 739 F1 4999 & fF @l 97 q@m
i 31 faorer wwma w1 g A
HTET |

ME. CHAIRMAN : Out of the names
of six hon. Members four names were
balloted, as Shri Bal Raj Madhok and
Shri Kanwar Lal Gupta are not present
in the House, I can accommodate the

remaining two hon, Members who arc
present in the House,

S AW qpewy www ()
A T qq T FT A IT G F G
ar I g | # st fafrec ¥
fas az I s § e v oy de
& v anft g € § O Qe 39
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farefor §—qiw wifegrt &
wyaw a0 & oot 0% § e e
FTEE 413 &, Afe grf ¢ F s ave
& AT Ay e fah 191 4 fre ?
qamaT war ¢ e o wifegr ®
=fer qrft &1 #fTse 6000 AT &
T | T g # fr famsfen &
72 6000 AT 7 FT N

TN Gm) o damae 0N S
R W I
Gl b b g e o

P Jusl e -0
LG 4 A5 oy el Bl

N O P R
e KKy S e SN

G O £ st s

T ¥ T S A
Gy Pl KO - o er K
Ay B S T e e
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Wi cwere fem ({re) o wTRe
wgreT, e G 1 9 amd w2 A v
mf.l’!_aﬁi‘!ﬁﬁ'lmﬁﬁsmw
A o W WTE & 4w s Ty
sy s A TE wiw  fregwn 9
Frma ferar cerfagE £ | et e
% #9 % a1 § afee avw FoddeE-
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[ i i fg)
fer v acacg A F s A A
IS & | I AT HTG W AR
2 fr 37 Te art & feqer sae G
Tl g ?

=t UMW AEAT Tt . §AT T
=1 e e za @i & fear

We can fight Pakistan. We can fight
U.N. also, But let thera be fair e¢lee-
tions. It has nothing to do with fair
elections. We have fought them. For
the last ten years they did not dare
to look towards Kashmir. It is
because of this that after 1964 there
was an armed conflict with Pakistan.
We have no faith in thce Security
Council or the U.N, as far as the ques-

tion of Kashmir is concerned.

wwafa wgvam : oy TAF 7 0 WA
WA ATEA | STY FATT T 1 THA A
AT A 2 TH T AT TIR A
Fg?

wft e fag - Felt ATz 7Y A
£, & T 0@ A AT E 1 fem §
s AT mara fa
HFHZ IAFT TS A1T 97 A7 I F7 ™
F% # ) & fafaeer Awa & @70
I § & foramefaa are 7 dioe
TR # 500 T FO9 THA AR 7
T F Fifeegqua & | § ST qreen
g 6 greegae & anra ot vEee fafz-
= Afee & IAF sremar ot #7135 form-
Iq TETHE F 979, A7 FOwE F 9,
wrew fafre & e, 2w fafrees & o=
ar & fafaeee & o o & qefaw
¥eXET qrdfer A1 97w & 5 a70 -
fdv gf ar %= gonm, a1 I GFe A1
wr ? e fwmd ard fF A
faraett ams i H I 3T TRTE
Y 3T AFY A AT T AY AT IAFT WA
foree faet 7

(H.AH. Dis.)

gt aF Hew 71 ATOAF & F A
AT g i o e G & s
&fen & ¥ wr A7 qfew 49 & s A
TG AT F FE feATo 21 @61 B a1
&Y & A% & AT W 1 AF R X
T 0F T7Z 71 R 79 97 Twar
garad arAr £

19 Hrs,

SHRI NAMBIAR : It will be pending
till the next general clections.

MR. CHAIRMAN : The hon, Minis-
ter.

SHRI D. C. SHARMA [Gurda:pur) :
My name did not come in the ballot ?

MR, CHAIRMAN: Did you send
your name ? Your name was not there

even among those which were rejeei-
ed.

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRT M.
YUNUS SALEEM): Mr, Chairman,
Sir, several complaints. . .. ..

=it of T : 37 A FEHT F1 5T R

A7 g fergeat & @t AT §)

SHRI M. YUNUS SALEEM : 1 am
competent to speak in Hindi alse

FIVHT. 41 TATESA F AFAT 7 TG

& frFmad sHemm w®fAmA 7 T

oqT% df 1 <1 AR A A forad 4 1 8

forarad A1 AT A T AT T AN F

wfed &, zveaATEl & A0A 7 #4095 |

AZT A% FAE fAF@AT T AT §,

¥ firgra miw fRe A 4 1 9gA Fw

1T o

0ld ballot papers which were used
in the general elections in Jammu
and Kashmir in 1957 and 1962 have

been distributed for use during the
general elections in 1967.

The second complaint was:

Duplicate series of ballot papers
have been printed and these have
been distributed to the returning
officer for making use of them on
the day of the poll.
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Then. there was another grievance,
third, namely :(—

More ballot boxes have been sup-
plied for use at the polling stations
than the number required with the
object of isubstituting boxes filled
with bogus votes.

The fourth complaint is:
Instructions have been issued by
the Returning Officers and even by
Deputy Commissioner to the presid-
ing officers not to allow the polling

agent to function at the polling
station.

Then, the fifth complaint was :

Close relatives of the Congress
candidates have been appointed to
work as presiding officers at the
various polling stations,

T qrw freq wr fremad € 9t g
TR F 1A AAAT A A qgwd
T a9 fawry AzHwm ¥ anz dqf+-
R i

SHRI GULAM  MOHAMMAD
BAKSHI : I challenge it.
& Ho gAR AW © T AT FIE AT

FaT fFar mar & 39 797 e w9 w0
TARE AR F«rrrrquai’rrnwn
ﬁfmhfmmm R

SHRI GULAM MOHAMMAD
BAKSHI: I will bring about 35,000
duplicate papers to this House

tomorrow morning bearing the num.-
bers and the seals. The numbers were
sent to the Election Commission, to
the Prime Minister of India and Home
Minister and the then Governor, Dr.
Karan Singh between 19th and 20th
and 21st was the day of the election.
I have got those numbers. I can
produce 5,000 papers. Shri Kundu
has presented some,

SHRI NAMBIAR: Very revealing

st Qo gaw wew : qferT ¥ AT
AT Erey & 9T 9T EATe A iy s
&7z Y9 i, afier g g § fs o
aw e € o - -
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SHRI GULAM MOHAMMAD
BAKSHI : Who conducted the enquiry?
I belong to that place.

ot Ro gAw GWIW : AR SR

1 T { svgwt Swré TEEh S
‘ré e e e .

SHRI GULAM MOHAMMAD
BAKSHI: Hc stayed in the Guest
House; he never went tn Kashmir
afterwards.

SHRI M. YUNUS SALFEM: My
learned friend may have a grievance
regarding the mode of enquiry. But
he cannot say that there was no
enquiry at all.

SHRI GULAM MOHAMMAD
BAKSHI: I straightway challenge
there was no enquiry. Nobody went
from this place, not cven a chaprasi
from the Election Commission. There
is no question of the Election Com-
missioner,

SHRI M. YUNUS SALEEM : Besides
the above complaints verbally made,
there werce the following types of
complaints by means of letters and
telegrams.  Therc was several types ot
complaints made.

*fY 7Y - 7T TR TIATAT & AL
oz aar fifad

SHRI RANDHIR SINGH : Now the
cat is out of the bag!

SHRI M. YUNUS SALEEM: As
regards the objection made against the
illegal rejection of nomination papers,
the complainants were told that
redress could only be through election
petitions and that nothing could be
done on the part of the Election Com-
mission.

SHRI S, KUNDU : We are not con-
cerned with that. That is the judicial
aspect. We arc concernad here with
the constitutional and moral aspect of
it.

SHRI M. YUNUS SALEEM: The
main ground on which scveral nomi-
nation papers were rejected......

SHRI GULAM MOHAMMAD
BAKSHI: We do not want that. That
is before the court.

588
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SHRI M, YUNUS SALEEM : So, all

those persons who were aggrieved by
the findings of the Returning Officer. .,

mwfa wEAE : T AT gia
aY &€

oY §o gw wA : gl aF I fora-
AT FT ATAF 4T, T A T w9 A
L5 S

ot AW R qu o seE e
¥O ¥ W ¢ AN I fom F 3w
AR ) TFT A AW qH ¥ FA
B @ A A 2 |

ﬁlgawaah#qﬁﬂﬁmg
fe ot a1 q@ & T § IAw 4w
g It Tow T 21 7 A s
famr o= & frraat & wanfeers qgsr-
T g€, JEE o A § T W AT T
1 oY ThEw wfewe ¥ TaEe 1
HYG gAT & IAET T F7RIE | qTT-
T agg @ Teww GO T oA
grE w1 & e e & 9 S sy
a9 g9 § a7 ¥ Toaw G ST B
R (feena)

awafa wgham : smq AT 'y 7
an g W &

SHRI
BAKSHI : He is defending a very weak

case. You have no case; it is a wrong

brief.
awla AEAT : AT AT GAAT AL
Mg § a1 F qI9F FT O FL AT E

St AW AP ;e q7 SqTer
g g o

wwmafa "W : AT AT FAT 4T
sgfemm ) smamgTar )

S} IR AXEA A€AY : TTHT FEAT
a7 fr gré 12 & st gwTw | e
g forelt | oo agt ST @R | B
gt gr | g I g i § e ot
dw fefes gt s w1 o
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wawfe agey : 9 I FAR @G
FTH AT & THET AT {HY AW F7 G
®E

ot Ho Taw wel1W : FTIH &1 ATH
& ¢ fF v qvr & oo T2t & ovewrw
fergramr #Y st Fefsrseom o &1 e
THE R IRF ARAGES | AT ITHFIIHT
# ot fog=em o f diow o €
I F g7 A0 FY CREAA F A
§C 9 St A A & Iefmar g,
o T Feee Fvm IR AT AR
for i dow fome gn 4, @
foat ot gt ag A frmaa 4y,
I F TR ARG A s G
wE 6 | ST A% QRwEAY F7 ATA
g, 759EH ¥ ¥ 57 amfwat ¥ 2w
¥ W R

W} TR WAEERT aEl ¢ A7 AT OF
e frag g !

st Ho AR VAW | AH-FHIHT &
fodmem smw fr dive o & T
wam S frege & A aw
T 41 | T ¥ fesgaw & miw am
gg | afw fom asa & ardftaoe QU
fome g, 39 aF wwfaw &
1 fFad g a9 g5 | a9 91w
A FAET T T AR
I=ia gl 7% W g v S § aewi-
9 T T Iq& €. ..

o e wEe i A §9 7

g7

st Wo TAW FHW : AT 1 HAQ,
1967 ¥ 7T § | qF MY T Ig TEI
o1 wC UF wede fem, foad IR
I qu fawraal § yanfeas ag@ea
T 1 A fear AT S A wEfew
of, 3% syefen® Tagre-Ta fear
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ot A AT wewt ;AW
21 HEQ Y U1 T HAET 1
FRAN P ATF G ?

Wt Ho gaw waw : fawwd gEw
g S |

awafe "pE@ : FMEE WX
AT F F IR a1 ¥

st AW AEET s o { FE O
T g fr wft #1779 a9 @ g
# T TN

st qo AR WA : A AT G-
T T & grT W A
€ 4f, ¥ TR F Tawic & foR-
=9 9% fg o e § g ge
Y Forg 7 grd A F qafea §3 a8,
arfe R F1 T A &7 AR KA
&Y fr v YA v A R ATeTe-
Z1AT 17 g ERT 1 A8t aF ggfoa Y
¥ f T ST S A aEeT
F ¥ frg gré F1E F 1 e srfore
qF< T 73, 39F & 0F TARE ard
#1¢ & frew® a3 § o gL seA
FIEF AT G| ITH FIWHIT FT IS
st A &, Fowd qfeas ag @
fraron % 5 wmag a7 AR TARRe
AT FISET TAAHE F - AR F FWL
H grm

g ag w vk e e -
FIe fod-ew #mw f§ 9o o §
wiEie 2T 7 gf, TafaT 9w TeRe
&1 w5, aq gr§ FE F AfAw F qaFe
frar mar S ST quw ZRETES S
qafea @1 1€ § | IR QD A
| 2 T R fr aga o= aEm
TTQIEI FT qQqiEaT g ATET |

TEE AT HR I AW T FAT
& qra Y <ol € ¢, Forawr qR s
A Y ge@ gy | AfeT F og o v
e ¢ fr fezforr afierc 3 ot amfr-

PHALGUNA 23, 1889 (S4KA)

in Kashmir 592
(HAH. Dis.)

7 I fowe fFd—ag wft AR
fowe fed @ a1 99w Ak 9, Cw
daar at gk w1 wn—, T W)
Farlry off, A fs & qon g
aifs et arem & €= A o W
W) AWM AEERT awA) A AN A
&

ol Ho TR AW : §F T o § |
AAEH = A w1 ¢ o e v
9, qga A arat 93, fefar snfwax
& Arfae 9T foiee v &g | st
9 AT B OEE AR F Y G
AR g AET | T gTIN F A oy
REmamiTmw oz g st
a #Y qrw & fe ariiee dae sifeer
0 & fom fam formr amat & sea geft
g1

% Y §] q1q 7L AR 497 fowe
fea ma f5 v TRy & -
feas ag wraw ga fF 3t meAAe
F3FTT 7@ G A A 3F gafoez Q@
q, Brew g g 4 | ¥4 fam 3w -
I o #7 e &< fear mam

Nl TR ALEHT IO : Tg AT
T8 ¢ fr gew #1 qaawed § wr
aTd | & 97 F qgan g v frw wea
T AT 39§ aog & fooree gar
g1, 39 & qEIea® qF F@ T af
#¥ 3T ggi famg famam

sl o TAW REIT : TH AW FUW
& gEdy ifEal #r aga a9 g

wwTafa AERE : ATTEE AT AR-
T ISY E A AT A & 1 qg wrk
qifearizd ahaT A & 1 F I9% a1
T AT T U FB A v AEATE |
g fafree amga w1 s Jara A €
fafreT argw Wt a=r &€
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ot Ho gaw wAW : gEdl fam gfamx
q¥. AT a7 foeee 60 T, ag ae
A7 {& a1 A0 TaHE gq=E 4 1 98
AT T-ET a% 9ger 5 faw o
IH T T TaNe afaq 7 FTEg FT

®A I

SHRI GULAM
BAKSHI: I challenge it.
entirely wrong.

SERI M. YUNUS SALEEM: Let
him challenge anything before the
High Court, Let him go even up to the
Supreme Court. Who is going to stop
him from deoing that ?

SHRI GULAM MOHAMMAD
BAKSHI : Then, why is he taking the
time of the House ? What is the fun
of reading all this?

WM RogAAGAW @ AL a1d 9z A
& FraseEva o 2 fiver 09T & aga
IEEAT & fam soq aufaee auw F
F&40 a1, AfF T AR A GET
&

SHRI GULAM MOHAMMAD
BAKSHI : That is his information.

SHRI M. YUNUS SALEEM: Yes,
that 13 my information, of course,
mine.

T g 9z AN fF FedegeE 3
FEZA 41, Al FZ AW A IEET
wworg fag 7257 Fran, oot a2 &
AT A T o &9 92 )

MOHAMMAD
This is

L15LSS (CP)/68- -1,010—11-9-68 -GIPF.

MARCH 13, 1968

in Kashmir 594
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T I AR G I oY, Fsy g o

AT Y feme fag %
¥ o FA7 e £ S s oA
F &% AIIOA T FATAT 2, TF WHAT qA-
Ffew 2, = fa gt faw ag spariwa
T2 fr o sus afem o difm
F Hatfeas agq w¢ | AfF F ana &
FATA T AW 1 a9 feamar srgar
1% £fEar #1 aeaF € SN W A
#1 0 vgfoara A1 f& o §
FRIETETd ATATRET A17 97 30T F g
A IaF forelt frem &1 s am 2o
A zrar wma A7 et & ara 1 fomaa
AT q7eAd 7 HT 907 | THY F1 a7 q@Y
Fars 97 AFAT &, ot FoarE av arg &
o9 A1 @ AEETTE F qafens 4
ArA g0 R I FAme ¥ aufae
me 7 fEar a1, @1 s W &
a7 faar mar, wa% faams damw
o a1 B 3, FE ATEE, Y a7
AT AW ZRIT | TqTAE 7 g ogfaara
Fam feaard | q9 § 59 IO B HEAT
T F1E & WA F arg &Y @ g,
T Arfiee 99 821 17 7 feiae fea
T AT A9 J1T 9T
19.20 Hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
March 14, 1968/Phalguna 24, 1889
(Saka)

A



